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IJEGISLATIYE ASSEMBLY; 

Tuesday, 24th August, 1937. 

The Assembly met in the Assembly Chamber a.t Eleven of the Clock, 
Mr. President (The Honourable Sir Abdur Rahim) in the Chair. 

"' 

M·EMBER SWORN. 

Mr. John Charles Lang, M.L.A. (Bengal: European). 

STARRED QUESTIONS AND' ANSWERS. 

(a) ORAL ANSWERS. 

FiGHTING WITH THE TRIBES IN THE NORTH-WEST FRONTIER. 

40. *Mr. T. S. AvinaahlliDgam Ohettiar : Will the Defence Secretary 
l>iAte : 

(a) the money ~ in the North-West Frontier in fighting th. 
tribes in this year : 

(b) the casualties suffered ; and 
(c) the effect of these operations and the latest position in the 

Frontier , 

:Mr. O. M. a: Ogilvie : (a) 'I'his part of the question should have 
been addressed to the Honourable the Finance Member. I under-
stand, he will reply a similar question tomorrow. 

(b) From the 17th February, 1937, wheu the present operations 
commenced, upto the 17th August, 1937, Government forces suffered 
588 f.lasualties, of which 169 were killed and' 419 were wounded. 

(c) \As a resnlt of the operations, the Tori Khel Wazirs, whose 
hostility was the cause of these operations, have sued for peace. Hostile 
forces of trib{>smen, who in May of this year numbered several 
thousands, have now diminished to sJIlall bands of almost negligible 
proportions. At the moment no active operati()ns are in progress and 
the troops are largely employed in the construction of new roads re-
quired to improve the communications in the area. 

Mr. T. S. AvinaahiliDgam Ohetti&r : May T know whether there 
were any fresh causes of action for beginning tliese hostilitiel against 
the Frontier tribes' 

Mr. O. 1Il G. Ogilvie: Yes . 
• , T. I. A~ Obettiar : May I know what they were' 

( 400 ) 
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LEGISLATIVE A88EMBLY. [24TH AUG. 19ST. 

111'. O. Ill. O. Ogilvie: I shall require notice of that. I can then 
,nswer the question in full. 

Mr. Abdul Qaiyum: Will the ~~  Member 1?lease .let me 
Imow what is the percentage of the BrItIsh and the IndIans In the 
eaaualties suffered , 

Mr. C. Ill. O. Ogilvie: I shall require notice of that. I cannot tell 
the Honourable Member off-hand. 

Mr. President ('fhe HonoUl'able HiI' Abdur Rahim) The Honour. 
able Member wRnts some figures. The Member in charge hlli\ not got 
them with him. Surely he ought to have notice. 

Mr. F. B. James: I understand that a White Paper on the subject 
of the Frontier operations was madc available to the Members of the 
House of Commons. Will a similar paper, White or otherwise,bring-
ing the situation up-to-date be supplied to the Members of this House' -Mr. C. M. O. Ogilvie: The matter will be considered. 

Mr. Abdul Qaiyum: Will the Honourable Member let me know 
the number of Briti"h killed and wounded jf he cannot give me the 
ratio f 

Mr. O. M. G. Ogilvie : I am afraid I callnot carryall these figures 
in my head. But Ilpeaking subject to pOSHible correction hereafter, 
I think I can remembet· the .number of British officers killed. It is 
either 15 01' 17. The number of Indian officers killed, I think, was seven 
but I am not sure about it. All regards other ranks, I cannot lIay 
off-hand except that Indian other ranks lost more heavily than the 
B'r'iti!4h. ' 

Pa.ndit Lakshmi Kanta Maitra: With regard to part (a), may I 
i,nql\ire if it ill H fuct that these military' operations in the Frontier 
have heen cansing the Indian tax-payer one lakh of rupees a day T 

Mr. 0." O. Ogilvie: I think that if! approximately correct. 

Maulvi Abdur Rasheed Ohaudhury: ~  I inquire who is t.he 
leader of the t.ribesm .. n against whom this expedition has been sent T 

Mr. O. M. G. Ogilvie: ] lUll not sure whether the Honourable Member 
means the leader in the field or the inspirer of the rebellion. The 
leader!! in the field, I should say. were mallY aud I can probably obtain 
the names of some of th .. m. The inspirel' of the rebellion was the 
Faflir of Tpi. • 

Plrndit Lakshmi Kanta MaUra: May I know if. before starting 
these military operations, any opportunity was given to these leaders 
to come to ~ sort of settlement with the Government' 

Ilr. Pr8lident (Th .. Honourable Sir Abdur Rahim) : If thil Honour-
able ~  wants IIny further information, he should give notice. The 

~  put down on tht' paper hRve been Ilnswered as clearly as 
possible. hut if further information is want .. d, notice of such questionll 

~  bp given. 
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111'. Lalchand Navalrai : In view of the statement made in the 
pamphlet which has been circulated to us on the defence, will the Honour-
.ble Member be pleased to say if the negotiations that W'ere started 
aecording to that pamphlet have ended in any conclusion' 

:Mr. C. M. G. Ogilvie : I can tell ~ Honourable Member nothing 
at present. 

1Ir. T. 8. A:vinaabj1jngam Ohettiar : In view of the Government'. 
UlBwer to part (c), may I inquire whether the object of the fight haa 
been achieved 1 

Mr. President (The Honourable Sir Abdur Rahim) : That is a very 
big question. 

Mr. O. M. G. Ogilvie : At the present stage J cannot add to the 
answer I have already given to that question. 

Mr. President (The Honourable Sir Abdur Rahim) : Next questioDt. 

RETRENCHMENT IN THE HOME DEPARTMENT. 

41. *Mr. T. 8. Avinashilinga.m Ohett1&r: Will the Honourable the 
Home Member state : 

(a) whether, in view of law and order being transferred to the 
provinces under the new constitution, except for the centrally 
administered areas, the work of the Home Department haa; 
lessened; 

(b) if so, whether the staff of the Home Department has beeD 
retrenched ; and 

(c) if so, what iii the amount of retrenchment in the personnel and 
in expenditure , 

1Ir. 1. A. Thorne : (a) That is by no means our experience. 
(b) and (c). Do not arise. 
8ardar Bant Singh: May I inquire, Sir, in what way the work of 

tfte Home Department has been increased since the inauguration of 
autonomy in the provinces , 

Mr. 1. A. Thorne : I may assure the Honourable Member that the 
work of the Home Department has been increased in various direetiolll, 
1mt I cannot, in the course of an answer to a supplementary' questiou. 
rive much detail. 

Mr. T. S. Avinasbilingam Ohettiar: Is it not a fact tha.t under 
the scheme of the provincial autonomy law and order has been' Com-
pletely transferred to the provincefl T 

Mr. President (The Honourable Sir Abdur Rahim) : That is wha. 
the Honourable Member hM said. 

MAsONIC LoDGES IN THE CENTRALLY ADMINISTBBBD AREAs. 
42. *Mr. Sri Pra.kaaa : Will the Honourable the Home Member 

state: 
(a) if it is a fact that institutions called Masonic Lodges exist in 

the centrally administered areas ; 
L194LAD .l2 
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'(b) if'he is' aware that these are secret institutions and ~  IU 
elaborate ceremonial and ritual of a mysterious nature; 
and 

(c) whether Government have made sure about the 110n4 fides of 
such institutions, and if necessary, do they propose to take. 
action against them under the Criminal Law Amendment 
Act with a view to their suppresaionand abolition' 

Mr. J. A. Thorne: (a) I believe so. 
(b) J have no knowledge of the tenets and rites of ijtese . insti-

tutions. "-
(c) 'l'he Government have had no occasion to cOWlider ~ desir-

ability of the action suggested. 
Mr. Lalchand N&valrai: May I ask, Sir, if it is possible for the 

Honourable Member to know about their secrets when they· pledge 
that they will not give the secrets' 

Mr. J. A. Thorne : 'That il;! an argument. 
Ba.rdar S&nt Singh: May I know if this institution enjoys any 

Government patronage V 
Mr. J. A. Thorne: That is surely a separate question; but I am not 

aware that it does. 
Seth Govind Das : Do the Government not think it advisable that 

it is neceRsary to employ C. I. D., to find out the secrets of this insti-
tution T 

(No answer.) 
Mr. Sri Prakaa&: In view of the fact that these are Kecret insti-

tutions and also in view of the fact that there is a suspicion in the minds 
of many of us that they plot against the country, will the Government 
,et proper information about their work by asking the C. 1. D. to get 
JJito their meetings and find out exactly what they do 1 So far as I 
know, they are very dangerous institutions. 

Mr. President (The Honourable Sir Abdur Rahim.) : Next question. 
The Honourable Member must remember that there are a number of 
qttl'Jltions which have to bp. answered, and, if these are not answered in 
the House, thE're will be no verbal answers at all. It is not fair to other 
Honourable Members that their questions ~  be shut out. 

Itr. Sri Prakasa : These are secret institutions and I only want to 
know whether some steps will bE' taken again8t them. 

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member could move a Resolution to that effect. 

ATH'I'I,Y TO THE POLlCE OF FlTLL PARTICULARS ABOUT GUESTS STAYING IN 
INDIAN HOTELS IN DELHI. 

43. ·Mr. Sri Prakasa: (a) Will the Honourable the Home Membel' 
~ ~  if it is .a fact that Indian hotels in Delhi are required to supply to the 
pohce full particulars about their guests which they seek to obtain from 
the guests themselves' 
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(b) If so, under what law is this done: and under what law is tht> 
~  ~  to give the information required by the hQtel , 

(c) Is it a fact that viBitors to hotels run on the European style, like 
Maiden's or Imperial, are exempt from this; or is the law equally applicable 
to and enforced on them , 

Mr. J. A. ThQl'JUl : The information is being ~  froni the 
Chief Commissioner, Delhi, a.nd will be laid on the table in due course. 

Mr. S. Satyamurti : Wht'n was the queRtion received, wbenwas the 
Chief Commissioner addressed, and why is there so much delay' in getting 
this information T 

Mr. J. A. Thorne: The question waR received only.a few days ago 
and as soon as it was received an express letter was sent to the. Chief 
Commissioner, Delhi. . 

Mr. Sri Prakaaa :  I sent the question to the Assembly Office on 15tJl 
July. In case the Chief Commissioner says this is not a fact, will the 
Honourable Member take it from me that it is a fact? 

Mr. S. Satyamurti : If the Government are not pro"mPi; in ~  
the answers, then no supplementary questions can be put.. It loob, 
as if they' want to avoid supplementary questions. r· 

Mr. President (The Honourahle Sir Abdur Rahim) : In one or two 
cast's, I have seeu that Government have found it "\'ery difficult to collect 
informatioll, but I think in most of these cases, the Government are iJt 
a position to give the answers. Whether the Rule ought to be amend-
ed or not to suit the convenit'nce of the Government, that is not for 
me to say. The Government themselves will tab due notiee :Of the 
matter if they find that it is not possihle to collect the information in 
every case within the period of notice allowed for a question. 

Mr. S. Satya.murti : The first fruit of tht' new Rules! 

Mr. Sri Prakaaa : If the Chief Commissioner says that the facts are 
1\8 &tated in the qnestion, will Government ask him to stop ~  , 

Mr. President (The Honourable· Sir Abdur Rahim) : The HOnOur-
abl6 Member must wait till the answers are got from .the Chief ~ 

missioner. 

PUBLICATION GIVINO THE GOVERNMENT'S ApPRECIATION OPPUBLIC EVENTS IN 

INDIA. 

44. *Mr. Sri Pr&kaaa : Will the Honourable the Home Member 
",tate ; • . 

(fI) jf it is a fact that the annual publication giving the Govern-
ment's appreciation of public events in the c.ountry of every 
twelve months ending two years earlier has been stopped ; 

(h) what was the last year about which such annual review was 
prepared and when was the same published; and 

':c) if it is a fact that the earlier Government of India Act made 
such publication incumbent on Government and that the Act 
(16ased to have effect in the provinces only J ~ 31, 19lt7, 
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and is still in force so far as the Central Government is con-
cerned, and whether Government propose to continue to 
publish such reviews till the point of time up to which the 
Act was enforced, either wholly or in part T 

Mr. J. A. '!'home: (a) and (c). Yes. The report was submitted 
to Parliament by the Secretary of State for India under the provisioDa 
of sub-section (3) of section 26 of the old Government of India .Am. 
Since 1st April, 1937, there is no obligation on the Secretary of State to 
submit such a report to Parliament. 

(b) The last report, for the year 1934-35, will it is hoped be pub-
lished in India shortly.' 

Mr. Sri Prakua : Is it not a fact that the old Act continues in force 
in the Centrally Administered Areas and would not the Government 
consider the desirability of giving a certificate to themselves every year 
so far as tht' Centrally Administered Areas are concerned T 

1Ir. J. A. '!'horne: I think I am right in saying that the admin.· 
tration reports of the Centrally Administered Areas are published. 

Mr. President (The Honourable Sir Abdul' Rahim) : Before Mr. 
Badri Dutt Pande puts his question No. 45, I may inform him that h. 
has more than five questions in his name, Ilnd only five questions will be 
ora)]y anRwered. 

Mr. ~ Dutt Pande: In that case, I will put. queHtion No. 46. 
Mr. Prelident (The Honourable Sir Abdul' Rahim) : They have to 

be put in their order. 

SUHRSESSION OF MES8RS. BAKHLE AND HANDS AND IMPORTING OF A CERTAIN 
OFFICER IN THE HOME DEPARTMENT. 

45. -Mr. Badri Datt Pande: (a) Will the Honourable the Hom. 
Member state if Messrs. Bakhle and Hands were superseded, and why a 
certain officer was imported into the Home Department from the Railway 
Department f Has he been placed in charge of the Federal Railway Bill T 

(b) Is it a ~ that the Reforms and Political Departments are under 
special officers and establishments' 

(c) With the advent of Provincial Autonomy. have the powerR of the 
Central Government under section 33 come to an end t 

(u) With the devolutions of work, vide (b) and (c), what is the 
n0ceLsity of having still a Secretary, a Joint Secretary, a Deputy Secretary 
and twr Under Secretaries in the Home Department t 

Mr. J. A. Thorne: (a) No officer was superseded. The offieer 
appointed to officiate as Joint Secretary was ~  senior to 
either of the officers mentioned. The anl'fWer to the last part of the 
quest.ion is, J understand. No. 

(b) and (d). The Reformli Officl' has been a separate office for 
many YPhl'l". There has been no devolution of work from the Home 
Department to the Political Department. T regret to say that the officers 
of the Home Department still find more than enoujrh work to do. 
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(c) Section 33 of the old Government of India Act is no longer iJl 
{oree. 

Pandit lo&k8bmi Kana Maitr& : Is it not a fact that Mr. Hands has 
been shoved out of the Home Department' 

Mr. J. A. Thorne: That it! news to me. 

Mr. S. B&tyamurti : 11> there ally examination, by any outside 
authority, as to the adequacy or otherwise of the staff of the Home 
Department, or are they their own judges T 

Mr. J. A. Thorne: I think thev themselves know where the shoe 
pinclU'H. . 

Mr. Sri Pr&k&e& : The Honourable Member IItated that the old Act 
is no longer in force. May I know how we are functioning in this 
House then' /;. 

Mr. President (The Honourable ~  Abdul' ItHhim) : Next question. 

INSULT TO AN INDlA.N I. C. S. OFFICER IN THE CENTRAL PRoVINCES. 

%. ·Mr. Badri Dutt Panda: Does the Honourable the Home Member 
know if two Europeans insulted an Indian I. C. S. officer in the Central 
Provinc?!s recently by not allowing him to enter a first class railway com-

~ , for which the I. C. S. officer held a ticket' If so, has any aC'tion 
been take;n by Government to bring these Europeans to book 1 

Mr. J. A. Thorne: 1 do nut know why the question hilI> been 
lIddreHsed to the Home Depar1ment. However, I have ascertained that 
two ~  refused to allow another ~  entry in1{) the 
compartment which they occupied, alleging that it was reserved. The 
question of proceeding against the two passengers under the Indian 
Railways Ac1 is. I understllnd. Hilder ~ J  hy t.hl'! local Jlolice 
RuthoritieR. 

Seth Govind D&8 : When will they finish this investigation T 

Mr. J. A. Thorne: The Government of India are not making any 
in vestiga tions. 

Seth Govind D88 : Are t.he Government awarc that thp whole 'of 
the Indian side of the Indian Civil Service in the Central Provinces are 
keenly watching what the Railway Department if> going t{) do and under 
those circumRtances, will the Govprmnent of India inRtrnd the Railway 
Department to expedite this ~  and puhlish the ~  as early 
&Il possible. 

Mr. J. A. Thorne: The Homl' Departmf'l1t haR 110 ~  to 
instruct the Railway Department. 

Sarda.r Sa.nt Singh : Will the Honourable Memher inform this 
House about the results of the enquiry ! 

Mr. J. A.. Thorne : That. should he addreslled to the reprl'!sent.ative 
of the Railway Department. 

Mr. Io&lchand Navalrai : The Honourable Member simply said 
'two 1l8R'IP,ng(l!r8 '. Wer(l! they Europeans' 

1Ir. J. A. '!'horne: I believe they were. 
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Seth Govind Das : Were these two gentlemen Members of the 
!ndiah'Clv'il Service T ; , 
Mr. J. A" Thorne: No. f::)ir. 
Mr. S. Batya.murti : When did this incident take place, and what 

ill thf' ff'aSOn for this prolonged delay? 

Mr. J. A. Thorne: I have Hnswered this <ju(lstioll all a mattel' of 
courtesy to the House beeause it was addressed to the Home Department, 
hut HlP Home DeplIl·tment is not rcany concerned with this and if ~  

furth-e.r information is required, the Railway Department should he 
addressed. 

Mr. PreJlident (The Honourable Sir Abdul' Rahim) : The llonour-
ahle Memher cannot go on giving further infc.rmatiOll. The question 
,mght to hllv(' heen IHidt'essed to thE' Raihvay DepartmE'nt. Nl\Xt QUt'8-
lion. 

PBI80NERS CONVICTED OR DETAINED FOR POLITICAl, OFFENCES UNDER THE 

CHARGE OF THE GOVERNMENT OF INDIA. 

47,'-Mr.Ba.dri DuttPallde : WilUhe ~  the Home Member 
.. ~ to how many prisoners who have been convicted or detained for 
poJitical ~  still remain under the direct charge of the ~  

of IllJia , 

Mr .. J. A. Thorne: Apart from thE' 32] Bengal detenu8 ~  at 
Deoli, there are three persons confined IlS State Prisoners undeJ' B.,gnla-
tion III of 1818. 

As regards conviets, the ~  of terroriRt prisonf'rs in the Vellular 
.Jnil at Port Blair is 283. I have not the information for other Chief 
Commissioners' provinceR bllt am ~ ~ sllah information 8S it wiH 
be possible to obtain. 

Pa.ndit Lakshmi Kant&. Maitra: WherE' are these ~  State 
Prisoners kept' 

Mr. J. A. Thorne: 'Two of them are in the' Naini Central .TaU ano 
one in the Bareilly Jail. 

. Mr. Badri Dutt Pande : Will these State Prisoners he' l'ele/illf'd! 
Ar'E' their eases ~ reviewed , 

Mr. J. A. Thorne: Th"y are pl'tiodieally under' examination. 

Mr. Mohan La! Saksena : When were they reviewed last and v,Y 
whom and with whnt result? . 

Mr. J. A. Thorne: I want notice. 

MARTIAL LAW PRISONERS OF THE (}A.lUfWaLI REGIMJj;NT. . .,' ". ' 

48. -Mr. Badri Dutt Pande : Will the Defence Secretary st.ate if 
there are still in prison .any of the Martial Law prisoners of the Garhwali 
~  who refused to shoot their unarmed,countrymen in,Peshawar , 
1f ,so. llOW many T Where are they located, t 
, ,~  " -. 

Mr. O. M. G. Ogilvie : SeveBteen Indianotber raIiQ()f the 2nd 
Battalion. 18th Royal ,~  ~ , , ~~ , , ~ ~  

. .. " .. -," ., 
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Martial of Mutiny in J Wle, 19:30. They had refused to proceed to 
Peshawar City when ordered tel do 'So. ' '1'w-o still remain in"priMn,'" and 
&1'0 h(,ij,ted in th,e Centra,l Jail, ~ 

·Mf., KQl1Nl 14I,8akaepa.: W,h.e,.n. is their release due t 

Mr. O. 14. O. Ogilvie: 'I'he cases are reviewed annually by His 
Excellency the Uommander-in-Chief. and as far as I remember, the next 
date for review is October, \\'hether they will be released or not then 
I C8unot say. 

Mr. Muhammad Ashar Ali : If; t here any regular rule or ~  
to judge the tim(' tllllt they have to remain 1 . 

Mr. O. M. G. Ogilvie: Yes, the amount of sentence to which they 
wel'(' ordered. one to a sentence of transportation for life and one t.o 
III years. VariouFl others were sentenced to lesaer terms. 

Pandit Lakshmi Kanta Maitra : What is the period of remissio'h 
they are entitled to , 

Mr. O. M. O. Ogilvie: I imagine that they earn remission ill the 
~  way und'er the ~  jail rules. 

Mr. Badri Dutt Pande : What clSljs are they given at present Y 

Mr. O. JIlL Q. Qgilvie,; I ,am utl&ble to. say that. 
Mr. Badri'Dutt Pantle: Will the Honourable Member please 

inquire 7 
Mr. O. II. O. Ogilvie : Yea, certainly. 
Mr. Badri Dutt Pande : Can ~  be interviewed' 
Mr. O ... O. Ogilvie: 1 preFlume th(' ordinary rnll'foI of interview 

apply to them. 

GRANT OF A FIFTH MF..AL TO THE BRITISH AaMY IN INDIA. 

49. -Mr. Badri Dutt Pan4e: Will the Defence Secretary inform the 
House: 

(a) as to why a' fifth meal has been granted to the British Army in 
India; and 

(b) what is the extra cost involved' 
. " Mr. O. M.,O. Ogilvie: la) The Honourable Member is not exactly 
correet in the al>sumption underlying this part of the question. British 
soldiers receive part of their rations in kind and part in the form of 
a daily money grant. ThiFl daily allowanee has now been raised from 
3} ann as to 41 Imnas a day, Rnd the ~  is that thl' soldi('r will ill 
future hnv(' to pay One anna a day less from his own p')ekrt 10 
supplement. the ~  he receives 'ront Government. 

(h) Rs. 12.4 lakhs per annum. 
8eth Oovind DaB : What was the reason for this ~  .,. 1hl' 

daily allowance ? 
Mr. O. M. O. Ogilvie: It was ~  that what they were 
~ waw iU!luffici(,llt. 
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Beth OoviDd Du : When was it increased , 
Mr. C. II. O. Ogilvie: Quite recently; I cannot give the exact date. 
Beth Govind Das : Are Government aware that the prices of food-

stuffs have gone down and there was no need to increase this daily 
allowance T 

Mr. C. II. O. Ogilvie: As far ~ I know, the prices or the foodstu1f1l 
whidt th" British soldier likes to eat are not going down. 

Sardar Sant Singh : Was any reduction made in the, allowance 
when the rates went down between 1980 and 1934 T 

Mr. C. M. O. ,Ogilvie: As far us I know, no. 
·Pa.ndit T.a,ksIJmi Kant&. ll&itra : Was this initiative taken ,by the 

Defence Department or on the representation of the soldiers themselves 
or on the result of auy inquiry or recommendation from any other 

~  T 

Mr. C. M. O. Ogilvie: The improvement was given as part of a 
general Mcheme for improving the lot of the British soldier in India and 
in order not to discourage recruitment. 

Sardar Sant Singh: May I know if during the days when tae 
rates were wry high, e.g., in 1924-25, the allowances which they en-
joyed before thi" incl'('ment were th(' same , 

Mr. C. M. O. Ogilvie : I think. exactly the same. 

taO·. 

MILITARY POSITION ON THE NORTH-WEST FRoNTIER. 

51. "'Mr. S. 8a.tyamurti: Will the Secretary for Defence Depart 
m('nt IH' pleased t.o state : 

(a) the latest military position on the North-West Frontier, II 
between the Government and the Frontier Tribes ; 

(h) the number of weeks that have elapsed since the operationll 
~ , and the expenditure in men and money on the opera-

tIOns up to date; 
( c) whether Government have pr()posed to tthe tribes or intend 

proposing ~  tribes any terms of honourable and peaceful 
settlement without a1feeting their freedom and independence ; 
and 

(d) whether they propose to revise their policy by taking the 
leaders of the people of the Frontier Province into confidence, 
and open negotiations with the Frontier tribes through thea, 
and if not, why not' 

Mr. C .•. O. Ogilvie: (a) J refer the Honourable Member to tlte 
reply I have just given to part (c) of starred question No. 40. 

tFor question No. 50 and reply thereto, .ee page 436 of theee debate.. 
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(b) 1 refer the Honourable Member to the reply I have just riven 
to parts (a) and (b) of the same question. 

(c) and (d). The terms to be entered into with the tribes and the 
policy to be pursued in regal'J to them are being considered by Govurn-
ment and it will not be in the public interest to give information about 
these matters at present. 

Mr. S. Satyamurti: With reference to clause (a), may I know 
when these Tori Khel tribes sued for peace, and what the present state 
of negotiations between Government and these tribes is , 

Mr. O. M.. O. Ogilvie : The position at present is that the Tori 
~  tribe, which started hostilities, have sued for peace, and hostili-
tIes, except for isolated encounter with small gangs of irreconcilables, 
have now ceased. The tribes are now awaiting the announcement of 
pt'ace terms. ,. 

Mr. S. Saty&murti : Have Goyernment made up their mind about 
the peace terms to be aceepted Or offered to this particular tribe! 

Mr. O. M. O. Ogilvie: 1 believe so. 
Mr. S. Satyamurti : Have they been sent to them' 
Mr. O. M. O. Ogilvie: No, Sir. They have not yet been announced. 
Mr. 8. Satyamurti : Apart from this particular tribe, what is the 

ll\1mber of tribesmen who are still at war with Government on the 
Frontier! 

Mr. C. M.. O. Ogilvie: I am afraid it is entirely impossible to say, 
thougoh tht' number at present is not very great. 

Mr. Badri Dutt Pande : Where is the Faqir of Ipi , 
Mr. O. M.. O. Ogilvie: I wish the Honourablt' Member could tell 

mt'. 
Mr. 8. Batyamurti : Sir, I want to submit to you a point of order. 

My Honourable friend said,-if I heard him aright.-that the actual 
expenditure on these operations is a question to be put to the Honour-
ahlt' the Finanet' Member. I am Romewhat puzzled by thRt answer. 
beeaust' T Rm under the impression that, while thf' Financf' Department 
is undoubtedly responsible for the finances of this eountry, the spending 
departments are responsible for information about ~, to be 
lIupplied to this House. That has been the practice. and I should like 
to hav!' your ruling. 

The Honourable Sir James Grigg: Sir, I would not like to say 
anything definite as this questio:n has been brought to my notice for the 
first timt' tuday, and it seems to be one on which there is II misunder-
iltanrling betwe!'n me and some of my advisers. Off-hand I am inelined 
to agre!' with my Honourable friend opposite, but I will be glad if II!' 
will allow the matter to remain for the time being until it ean hf' 
1"1t'ared up. 

Mr. 8. Batyamurti : Then will this part of the question stand 
OVf'r ! 

Mr. President (The Honourable Sir Abdul' Rahim) : Very well. 
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Mr. S. Satya.murti : With rega/'d to clause (c), ] kIlOW the phrase 
" pnblicinterest " come,') ill every time I put the question, but JIlay I 
ask my Honourable friend whether Government ~  offeriug' 
~  to these tribes in the terms of this question, tha.t i!> to ~  ill 
~  of honomable amI p(·aceful settlement, without afft'ctin!( their 
freedom and independence Y . 

Mr. C. M. G. Ogilvie: J am afraid [ ('llllllOt add to tit!' lut!>;"'!,/' J have 
already given. 

Mr. S.SatyaJllurti : With regard to the answer ti> J ~ (d). are 
Government considering allY revision of their policy in the direction 
suggested, that is to say, tnking tht' leaders of thepl'ople oj the FI·ont.i!'T' 
Province into confidence, including Khan Abdul Ghaffar ~ J  tllp han 
on whom has been removed, into their confidence ? 

Mr. C. M. O. Ogilvie: I must repeat that I am unable to add any-
t.hing to what I have said on t.his subject. 

RECRUITMENT TO THE POST OF FINANCIAL ADVISER TO TBB DEPENOE 

DEPARTMENT. 

52. ~ J  S. Satya.murti : Will the Defencr'8ecretcrybe pleased to 
tltatE' : . :;.J,jJIJ!ffi' 

<a) whether it has definitely been decided 'ffiat the post ()f Financial 
Adviser to the Defence Department of the Government of 
India should be recruited by 'importingllnexperf from the 
War Office in London ; and 

\ b) if so, the reasons therefor Y 

The Honouriioble BirJamea Grigg: With your permission, Sir, j shall 
reply to this question. 

(a) and (b). The post. of Financial Adviser, 'Military Finance. con-
tinues to bc borne on the cadre of the Indian Civil J ~  hut as no 
officer of that Hervice with the rE'quisite qualifications is lit prl'st'nt IIvlLil-
able it has been derided to appoint an officer belonging to the tinancl' 
branch of the Waf Office to1ill the ~  ThiR ~ not imply Ii jreneral 
decision regardir.g future appointments. 

Mr. S. Satya.murti: It''or bow l()nf,l itS this, ~  appointllH'nt 
to be made? . 

The HonourablE' Sir James. GriJg: SpMking offhAnd And Rl1hjert 
to correct.ion. I think it is for tour years. . 

Mr. S. Satyamurti : May I know if the Honom'able Member ill aware 
that the control of Treasury over the War Oftlce ill ~J  it; less striet 
than the c()ntrol of the Government of lndia over thf Military DE'partmt'llt 
here, .and whetht'l', in view of t.hat, bp .has cODRidered fhr , ~  of 
not int.roducing Jlew element,'! of lax contrdl ovt'r th(' d!'fpMI' t'xpctHli-
ture in this country ! .. 

The HODOunb1e Sir JaBlel an"': I clid.not quite I'atch the oprnin!r 
part of his question. but J thought. he made the 8.sRf'rtioll th8t 01' ~  

be aske .. i me whtther. the eontrol of t}le 'J'reasury o\,el' the War Offiet> 
~ less tight·· than ~ control· 'here.· 'MIat is a ~  ~  to 
answer; there are arguments on both sides. hut I do consider thHt in the 

. . .•.• ~  .  .  . ., .' 7 .". 
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present ~  the' cont'rol here is not likely to be weakenecl by the 
appointment of wi.'! particular officer. 

Mr. T. S. Avinashilingam Ohettia.r : Whll.t is hiloJ pay 1 

The Honourable Sir J&mea CJria' : The ordinary 'pay of the post. 
'Mr. M. Allantbatayaa&m Ayya,ngar ~ Are there no jUnior officer,,!n the' 

tlepartment to ~ the place of the seniors when they retire' 
The HonourabltlSir James Grigg : Certainly, we' are training up 

junior Offi(,E.>TS, but it so happens that at thE.> moment there is tio officer 
available with the requisite qualifications. < • , 

Mr. M. Ana.nth9.8&1&n&JD Ayyangar : Has the junior oftl.cer also gone 
away along with the senior officer in this case T 

Mr. President (The Honourable Sir Abdur Rahim): You cannot 
argue in this way. " 

Mr. M. Ananthas&ya.n&m Ayyangar : What has happened to the junior 
officer in this caf;e 1 (After a pause.) I want an answer, Sir. 

(No answer.) 
Mr. M. An&nthalla.ya.na.m. Ayya.nga.r: I want a.n answ-er to my ques-

tion. Sir. 
Mr. President (The Honourable Sir Abdur Rahim) : The Honourable 

Membel' is 1I0t in Il l,osition to answer. HonoUl'able Members know that 
&''1 it happens fairly often in Parliament when a Government Member has 
already replied to a question giving the necessary information in his reply 
to the original qllPst ion and thereafter keeps silent, it means that he is 
not in a position to give any more information. 

Mr. S. Satya.murti : Let him Hay he cannot answel·. He cannot remain 
"Hent. . 

Mr. President (The Honourable Sir Abdur Rahim) : That is the par-
liamentary practice. . 

Mr. S. Sa.tyamurti : I should be glad, if the parliamentary practice 
were followed hete in a1I.matters. 

lNsUL'l'TO NATIONAL ~  SoLmlllRS IN SIMLA AND 
POONA. 

fj3. ·Mr. S. lIa.tyamurti : Will the Defence Secretary be pleased to 
~  : 

(Il) whether his attt'lntion has been drawn to two recent incidenta, 
one in Simla and one in Poona, in which British 80ldiers 
removed, or otherwise insnlted the nationsl flag; and 

(b) whether Government have enquired, or propoee to enquire into 
the ~ , and take .suitable I!tl!ps' to. see that the Indian 
national flag is respected, and if not, why not' 

Mr. O. M. G. Ogilvie: (a) ancl (b). I prcsume that the reference 
is to the6ag of the Congress Party. J have no reaaonto 'Bccept the 
IIS1tttmption t.hllt BritiRh ROldien; Wf"re involvea in the incideni:.ft mentioJ1ert. 
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As regards bimla, I understand that the complaint has been filed by 
the local police as " untraced ". 

As regards Poona, I have called for information and will lay the result 
on the table as soon as received. 

111'. 8. Satyamurti : What is the answer to part (b) of the question , 
Mr. C. M. G. Ogilvie: As regards Simla, I understand that the com-

plaint has been filed by the local police &8 " untraced ". 
As regards Poona, I have called for information and will lay the result 

on the table as soon as received. 
111'. I. 8atyamurti : I am a.sking, Sir, with regard to the second part 

of (b )-whether Government have inquired, or propose to inquire into 
the matter, and take suitable steps to see that the Indian National flag is 
respected. ., 

Mr. O. II. G. Ogilvie: It does not arise. As far as I am aware, no 
BIltish soldier, as far as I am aware, has been involved in any incident 
in which the flag of the Congress party was disrespected. 

lIIr. I. Satyamurti : Has any inquiry been made, and is my Honour-
able friend's starllment based on the results of that inquiry , 

Mr. C. M. G. Ogilvie: No inquiry has been made by the Government 
except to find out from the local authorities what had happened in the 
Simla case Thl! answer is, as I have stated, that it is " nntraced". A~ 
tar as we know, llO British soldier wa.s concerned in it. 

Pandit I.a.kJhmi Kanta lIIa.itra : Was any Indi.an soldier concerned 
in it , 

Mr. O .•. G. Ogilvie: I have no information. 

LAOK. OJ' PROPER ARRANGEMENTS I'OR TREATMENT AND DIET 01' ONE LALA 
ClLU(AN LAL IN THE QUARANTINE STATION, MEERUT. 

54. -:Mr. 8ham La.l: Will the Defence Secretary be pleased te 
Mate : 

(II) whether Government are aware that L. Chaman Lal, late 
organizer of the Lakshmi Insurance Company at Meerut, 
living at 19, Gunj Bazar, Meerut ~ , was taken ill 
on the 11th April, 1937 ; 

(b) whether he was removed to the quarantine station on the 13th 
April, 1937, because he was suspected of suffering from 
plague; 

(c) whether Government are aware that no proper arrangement. 
for treatment and diet were made ; 

(d) whether he was there in the quarantine station with his blind 
mother, and that even his wife was not allowed to go to the 
quarantine station to look after him ; and there were no 
other male-relations with Chaman Lal ; 

(e) whether it is a fact that he was renwved to Rohtak on the 
18th April, 1937, and died there OJ' the 20th April; and 
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(f) whether Government arc prepared to wake enquiries &8 to 

whether proper arrangements for treatment and diet 
were made in his case , 

Mr. O. II. G. Ogilvie: The information has been called for from the 
local authorities c::tlncerned and will be ·laid on the table as soOn as it is 
received. 
TAXING AWAY OF THB RAILWAY ADHIN1STRATION FROM THE CHARGE OF 

THE INDIAN MEMBER OF THE VICEROY'S EXECUTIVE CoUNCIL. 

55. -Sir Mubammad Yalmb: <a) Will the Honourable the Home 
Kember state the reasons and considerations which resuH.ed in the !Witway 
Administration in India being taken away from the charge of the Indian 
Member of the Viceroy's Executive Council T 

(b) Will the Honourable the Home Member state the rellSOllS why 
the new portfolio was not given to the Indian Member, who W8ll in" 
charge of the Railways , 

Mr. J. A. Thorne: I do not quite wlderstalld why the question has 
been addressed to the Home Department. I understand, however, that 
the decision referred to by the Honourable Member was taken on grounds 
of administrative convenience and after full consideration of all the rele-
.. ant circumstan(les. 

Sir Muhammsui Yalmb : Is it not a fact that the income of the Rail-
ways increased every year when t.he Railways were in charge of Itn 
Indian Member' 

JIIr. J. A. Thorne: Obviously I cannot answer that. 
Sir lIIubamma4 Yakub: May I take it then that beca1l8e the Rail-

ways were Showlllg an increase in their income when an Indian Member 
"'88 in charge, ~ W8fl taken away, although he was taking great pains to 
improve the finanCef!l of the Railways ? 

111". J. A. 'l'Iuil'ne : I fear I cannot add to the answer I have already 
~~ . 

Pa.ndit Le.kabmj ][anta M.&itra : Who has taken ('harge of that port-
folio' 

Mr. 1. A. Th.>rne : Same answer. 
Mr. Laloband NavaIrai : May I know which were those administratin 

conveniences for which the change was made , 
Mr. J. A. Thorw. : I can only repeat that I, have nothing to add to the 

answer already given. 
Pandit LaJahmi Kanta M.&itra: I wanted to know who has taken 

charge of that portfolio , 
Mr. President (The Honourable Sir Abdur Rahim) : lie has alread,. 

replied to it. 

UNBATIBFACTORY CoNDmON OF THE ARMY IN INDIA, 

56. *Sir Mubammecl Yalmb: (a) Has the Defence Secretary read 
the speech of General Sir Philip Chetwode ez-Commander-in-Chief 
in India, delivered at the recent meeting of the Defence Conference in 
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London, in ~ ~  he pointed out the unsatisfactory condition of the 
army in tndia and the great dangers to which this country was exposed 
in case of war '! 

(b) Will the Defence Secretary gIve assurance to this ~  
the Defence Dppartmcnt has seriously taken in hand the work of improv-
ing the army in India, including the Navy and the Air Force f 

Mr. C. M. G. Ogilvie: (a) No. I would be grateful if the Honourable 
Member c!)uld Jet Dl(, know the date and name of the periodical in which 
the spl'cch was published. 

(b) I would refer the Honourable Member to the replies', to starred 
questions Nos. ]0:; anrl 605 given in this House by my predece¥or during 
thl' last Simla :::hs!<i('n. . 

Sir Muha.mmad Ya.k:ub : Is the Honourable Member aware that much 
water has flown down the bridge since the last Session and that the politi-
('al conditions in Europe and the Far East are very much disturbed, and 
therefore we wallt a fresh assurance from the Honourable Member in this 
SesRion. 

Mr. C. 1'4. G. Ogilvie :  I think that the assurances given by my 
predecessor in the last Session cover the case even though, aR my friend 
"flyS, conditions ~  be worse than they were then. 

Captain Sa.rdar Sir Sber Muhammad Khan: May 1 know, Sir, In 
view of the war clouds in the horizon. is the Government trying to 
mechanist' the army in India? 

Mr. C. M. G. Ogilvie: The Government is endeavouring to 
~  til!' army to the extent which finances 011 the one hand and 

the general needs ~  India on the other allow. . 

l'ttaulvi Abdur Ra.sheed Ohaudhury : Will the Army Secretary please 
assure us that our military strength is sufficient to repulse an attack either 
by .Japan or by ~ J  Russia 'I 

Mr. C. M. G. Ogilvie : The military strength of India is insufficient 
to repel an attack by any major power, but ~  for her the 
Empire is with her. 

Maulvi Abdur Rasheed C'ha.udhury: How is it then that with such 
a huge strength they could not subdue Ii few tribeRmen in the Frontier 
in the course of a year , 

Mr. O. M. G. Ogilvie: I wonder if the Honourable Member has ever 
!ieen that part of the North. W eIIt Frontier in which the tl'tlops were 
operating. . 

Qui Muha.mmad Abmad ltazmi : Will double thepreRent8trength 
he sufficient to meet an attack from outside' 

Mr. C. M. G. Ogilvie :  I am not prepared to answer that off-hand. 

Mr. B. Da.s : WiI1 the Honourable the Army Secretary ascertain from 
the Department of the Director of Public Information whether such a 
Reuter's message was published in the Indian press that Field Marshal 
Sir Philip ChetwodE' made such a statement in Londent 

Mr. 0.· •. O. Ogilvie :  I have heard that the sta.tement was made, but 
though I have .itlllrched for it I have been unable to find it. and 'if, as I 
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have said to my HOllOurable friend, he would tell me where he did find it 
l wonlo be grateful. 

Sir ltIubammad Y&kub : The message was printed in the ~ 
'I'ime& and the Honourable MelD ber could have referred ~  matter to 
the Department of the Director of Public Information of the Government 
of India for ~  the taxpayer pays huge sums every year f 

:Mr. O. ltI. G. Ogilvie: I have done so. 

NOMINATION OF .MINOR CHILDREN AS INHERITORS BY GOVERNMENT SERVANTS 
SUBSCRIBING TO THE GENERAL PROVIDENT FUND. --•.. _-

57. -Mr. Sham La! : Will the Honourable the Home Member be 
pleased to state : 

(a) whether it is a fact that Government servants subscribing to 
General Provident Funds are not authorised to nominate, /10 

in the event of their premature deaths, their minor children 
as inheritors of this money without nominating anyone else 
as their guardians ; 

(b) whether Government are aware that these guardians realise the 
money from the Government on behalf of minors for the 
avowed purpose of spending it for them and the minor.; 
themselves are often left stranded in pecuniary difficulty 
thus defeating frequently the object of the Government as 
well as that of contributors to the General Provident Funds ; 

(0) if these accumulations are not often so big that many Govern-
ment servants may have them transferred to the Official 
Trustees of different provinces or Administrators-General 
of Wills' and Estates for distribution of these moneys 
amongst their children on their reaching the age of majority ; 

Cd) if BO, whether there is any objection to reserving a specified part 
of these accumulations of Government servants with the 
Government themselves for their minor children who may be 
paid off according to the declaration of the will (}f sub-
scribers on their reaching the age of majority ; and 

(e) if not, whether any action is intended to be taken in the matter' 
'l"he Honourable Sir James Grigg: (a) The reply is in the negative 

so far as the new General Provident Fund Rules flre concerned. Under 
the old General Provident Fund Rules, if a subscriber nominated a miMr, 
he was also required to nominate a person who would receive payment on 
behfllf of the minor. It is, hO'WeYer. oppn to a subRcriber to replace such 
a declaration by one which is in acpordance with the new rules. 

(b) No. Government have no reason to believe that the guardians 
whether nominated by the subscriber them.'1eh'es or appointed by a Court 
of Law act in the manner suggested. 

(c) The labour involved in the eoUection of information as to the si:e 
of individual accnmulations in t.he fund would be wholly incommensurate 
with the value of the results and in any case I do not see that the ~ fact 
that ~  amount standing at the credit of a subscriber had reached a certain 
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• ize would nece8S8.l'ily lead the subscriber to have it administered by the 
Official Trustee or the Administrator-General. 

(d) and (e). Government are not convinced of the necessity of under-
taking to do this work on behalf of the minor children of the subscribers. 

RESENTMENT AMONGST MUSLIMS IN INDIA AGAINST THE RECOMMENDATIONS or 
TIlE ROYAL COMMISSION ON PALESTINE. 

59. -Sir Muhammad Yakub: (a) Is the Foreil1;n ~  aware 
of the ~  of the feelings of the Mussalmans of India a,gainst the 
proposals contained in the report of the Royal Commission ~ Palestine Y 

(b) Does the F()reign Secretary propose to make a representation to 
the British Government on behalf of the Mussalmans of India to the effect 
thlit the proposal recommending the partition of the Holy Land, allotting 
the rich and productive tracts to the Jews, should not be given effect to, 
othenvise it would create extremely strong and deep resentment 
IlnlOugst the Mussalmans of India' 

Lieut.-Oolonel A. E. B. Parsons: The subject matter of this question 
is one which is de.<J.lt with by the Home Department and ..... 

Sir Mubam,llad Yakub : Under what rules Y 
Lieut.-Colonel A. E. B. Parsons: Under the rules published in this 

Rouse I believe. And they are, I understand, prepared to answer the 
question now. 

Sir Muhammad Yakub : Will the Honourable the Home Member please 
answer the question , 

Mr. J. A. Thorne: The feelings of Indian Muslims in this matter have 
been and will be brought to the notice of His Majesty's Government. 

Mr. 8. 8&tyarnarti : When was the feeling last brought to the notice 
of His Ma,iel1tY'11 Government ? 

Mr. J. A. Thorne: It hilS constantly been done in periodical reports 
sud other (lommunications. 

Mr. 8. Satyamurti : With regard to the recent debate in the House 
of Commons on this matter, when Mr. Winston Churchill's agreod 
amendment was tarried turning down the recommendations of the 
Palestine Commi.:,sion, was the opinion of the MUBlims of India,-why, the 
Muslims are not the only persons concerned-of the feeling of Indians-
[ do not Iwcept tilt' view that it is a question only for Muslims in India-
was the feeling of. the people of this country communicated to His Majesty's 
GOVl'rnment. , 

Mr. J. A. Thorne: Do you mean before the debate' 
Mr. S. Satyamarti : Yes. ---_. --------------------------

t For qU8Iltion No. 58 and reply thereto, ,ee page 436 of theae debates. 
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Mr. J. A. Thorne: Yes. As I said, it has been constantly communi-
.ated. 

Mr. S. Satyamurti : With reference to thc matter now pending before 
tho League Council as to the future of Palestine, in view of the recom-
mendations of the Royal Commission, was the opinion of India communi-
cated to the League Council , 

Mr. J. A.. Thorne: I cannot say what was communicated to the League 
Council because there is not a direct channel between India and the League 
Council, but I should say certainly that that must have been so. 

Mr. S. Satyamurti: Was anything communicated to the.Secreta1'l 
of State for India. for being communicated to the League Council, in 
respect of the feeling of this country on the proposed partition of 
Palestine f 

Mr. J. A. Thorne: I am not aware that recently there has beeQ any 
spE'cific demand luI' information from His Majesty's Government an' 
~  J can110t say that any specific occasion has been availed of to 
communicate the ~  of Indian Muslims, but the fact remains that 
those feelings are constantly communicated. 

Sir Muhamnt.1.d Yakub : Have the Government of India received any 
reply to their rq,rE'sentation made to the Secretary' of State for India 
on this subject' 

Mr. J. A. Thorne: I have not said that any representations were 
made. 

Sir Muhammad Yakub : You said that you have made them informed 
of the feelings ot: the Muslims of India. Have the Government of IndIa 
received any response, any enquiry, any rcply, or any further enquiry 
from the Secretary of State for India on this subject' 

Mr. J. A. Thot'lle : No. 
Maulana. Za.f&.r Ali Khan : India being a member of the League of 

Nations and as !-lhe if' represented by a certain ~  or two gentle-
men on the League. the proposlli to ~  Palestine must have been 
plac.ed before t1le ~  Was the view of the Indian Muslims ever 
put forward befllle the League by their representatives' 

Mr. J. A. Thorn6 : I am afraid I have not followed the question. 
(At this stage both Maulana Zafar Ali Khan and Mr. Abdul Qaiyum 

stood in their seutRJ. 
Mr. President (The Honourable Sir Abdul' Rahim).: Only 011e 

Honourable Member can put a question at a time. Mr. Abdul Qaiyum. 
Mr. Abdul Qa.iyum : Are the Government of India going to take up 

an attitude in ~  with the wishes of the Indian people when the 
matter comes up before the League T 

Mr. J. A. Thone: I think that is hypothetical. I cannot say what 
the Government will do in certain circumstances. 

An Honourable Member: Surely the Government must have made up 
their mind. 

lIaulana Za,rar Ali Khan : Was India represented at the League or not, 
[ndia ~ a mt'mber of the League , 
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Mr. M. 8 . .&ney : Will the Government ....• 
Mr. Presidellt (The Honourable Sir Abdur Rahim) : One question 

has been put ana brfore it is an..'1wered another cannot be put. 
1I&1I1aua.Zalar .u Khan : My question is whether India's views were 

represented at the !JE>ague of Nations or not, India being a member of the 
League, on this matter. 

Mr. I. A. Thorne: The main question contaillH no reference to the 
League of Natiom. hnd if the Honourable Member wants information of 
this kind I must a:;k for notice. 

Sir Irfllbammad YamiB Kha.n : Who is responsible fOr not making 
representation of thp Indian views in the League of Nations w'i!en Iudia 
is a member of the League of Nations T 

Mr. President Cfhe Honourable Sir Abdur Rahim) : There is no 
reference to the Lefigue of Nations in the question, and the HOlllll1rable 
Member is unable to answer questions relating to it. 

, 
RESTORATION OF MOSQUES IN THE POSSESSION OF GOVERNMENT TO 

MUSLIMS. 

60. -Maulana Zafar Ali Kha.n : Mosques under the sacred law or 
Islam being Waqf property which is inalienable and cannot under any 
conceivable circumstances be transferred to any body for mundane pur-
pl)ses, will the Honourable the Home Member inform the House whether 
the Government proposes to restore such mosques as are in their possession 
to their rightful trustees, the Mussalmans, and if so, when Y 

Mr. J. A. T'horne : The question presumably refers to mosques in 
the possession of the Central Government. If the Honourable Member 
has any particular mosque in mind I snggest that he should address a 
specific question about it to the Department concerned. 

Ma.u1&Da Zafar .Ali Khan: The Department concerned is the Home 
Department , 

:Mr. President (The Honourable Sir Abdur Rahim) : The Hon()ur-
able Member can find that out for himself. 

RESTRICTIONS AGAINST THE ENTRY INTO INDIA OF CERTAIN INDIANS. 

61. *Maulana Zalar Ali Xha.n: (a) Will the Honourable the Home 
Membe.r be pleased to state when and under what authority the following 
gentlemen were proscribed from entering India: 

(1) Maulana Muhammad Ubaidullah Sindhi; 
(2) Maulana Mansur-nl-Ansari ; 
(3) Raja Mohindar Partap ; 
(4) Mr. Rash Behari Ghosh; 
(5) Sardar Ajit Singh T 

(b) Will the Honourable the Home Member be pleased to state 
wh{'tlJer it is the intention of Government to remove the restrictions imposed 
upon their entry in India , 
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Mr. J. A.. Thorne: (a) and (b). In regard to the first !;lamed I 
would invite the attention of the Honourable Member to the reply given 
by Sir Henry Craik to Haji Abdoola Haroon's question No. ]6 on the 
26th January last. No application for facilities to return to India has 
been received from this man. Of the other persons mentioned only two 
have applied for and been refused such facilities at any time. One of 
these is Mahendra Pratap Singh whose case was dealt with very fully 
in the replies given in this House on the 6th April, 19'35, to Pandit 
Paliwal's question No. 1599 and the supplementary questions thereon, to 
which I have nothing to add. The other is Rash Behari Bos!' who has 
become a Japanese subject. 

RURAL RECONSTRUCTION AND AsSISTANCE TO CIVIL AUTHORITIES BY TUllo 
INDIAN ARMY. 

62. ·Mr. 8. Satyamurti (on behalf of Mr. M. Asaf Ali): (a) Will 
the Defence Secretary please state what steps have so far been taken with 
reference to paragraph 7 of Part IV Army of " A Summary of Important 
Matters concerning the Defence Services in India, 1935·36" relating to 
rural reconstruction and aSBistance to the civil authorities by the Indian 
Army, and what results have been obtained , 

(b) Do officers and soldiers who retire or who go on leave report them· 
selves to the civil authorities and offer their services lor assistance in the 
work of rural reconstruction t 

( c) Have Government considered tIt at officers and soldiers who are 
Dot on field or any other ~  duty should be placed at the disposal of 
civil authorities for assistance in the work of rural reconstruction in 
dit1'erent provinces f 

(d) Have Provincial Governments been addressed by the Govern· 
ment of India on this subject and are they in possession of the full det.ail!! 
of the scheme Il summary of which appears in paragraph 7 of the summary 
)'cferred to above , 

(e) If the reply to part (d) be ~  negative, why has it not been 
lIone, and if it be in the affirnuttive, will the Defence Secretary furnish 
to the House a summary of the views of Provincial Governments on the 
subject Y • 

Mr. O. M. G. Ogilvie: (a) I would refer the Honourable Member to 
paragr:lph 43 of "A Summary of Import.aIlL.Matters ~ ~ _ ~  
~  ~  in India, 1936-37·", which has recently been issued 

to 1-Ionoura6Ie Members . . 
The subject now fonns part of ~  educational curriculum for the 

tndlan Anny and Roman-Urdu editions of two Manuals have been issued 
~  a wide sCllle. 

(b) The endea,vour of the Army is to train officers anrl soldir'r-; so 
that on their retirement they may put into practice what they bave learnt 
and be an example to others. There can be little doubt that if. the civil 
authorities require the assistance of retired officers al!r] men, it wi1J b, 
Tohmteered. 
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(c) It is neither feasible nor practicable for soldiers to be placed 
at the disposal of the civil authorities for this purpose as their wh()le 
time is required for training in their military duties. 

(d) Yes. 
(e) Does not arise. 
Mr. Mohan Lal8aksena : Are the copies of the two manuals referred 

to in the Library , '\ 

Mr. O. M. G. Ogilvie: I am not sure, but I can make them'availablc. 

INCREASE IN 'CUE NUMBER OF OERTAIN CRIMES IN DELHI. 

63. ·Mr ... Asaf .Ali: (a) Has the attention of the: Honourable 
the Home Member been drawn to the fact thaot for the last two years or s/) 
the number of crimes of violence, particularly stabbing and offenCe!! 
against property, including mischief to property, cheating and theft, baa 
heeD On the 'increase in Delhi T 

(b) Is the Honourable Member aware that the increase referred to 
in part (a) is believed to be due to the influx of a large number of pcrE'Ons 
from outside, and the press has been suggesting the adoption of drcu;tie 
measures for combin,g out snspects T 

(c) What steps, if any, do Government propose ·to afford the population 
01 Delhi the protection which they demand Y 

Mr. J. A. Thorne: (a) and (b). The figures for 1936 show a 
decrease in the types of crime referred to, except in respect of theft and, 
aerious mischief. But there is reason to believe that Delhi is frequented 
by bad characters from other provinces who are responsible for some of 
the crimes now committed. 

(c) .A proposal to extend the United Provinces Goondas Act, ]932, 
to Delhi is now under the consideration of the Government. , 

ATTENDING OF A PUBLIC ENTERTAINMENT BY THE SENIOR SUPERINTENDENT 01' 
POLICE, DELHI. 

64. -Mr. II. Aaa.f .Ali: (a) Is the Honourable the Home Member 
.ware: 

(i) that on Sunday, the 25th July, 1937, the Senior SuperintendE"lt 
of Police, Delhi, accepted and nttended a party arrangoed and 
given i.n his honour in a eertain part of Delhi by ecrtain per-
sons in the name of the residents of that municipal ward: 

(ii) that a counter demonstration took place in the same ward aud 
about the same time the same day. al1d certain persons 

~  the said demonstrators with lathis, and a number of 
the latter received injuries, includiIl4r a knife wound ; and 

(iii) that allegations of indifference br the Police have been made 
at a number of public meetings held in different parts of 
the town, which hay!' heen reported in t.he prrss T 

, (b) If the reply to ~  (a) (ii) and (iii) be in the affirmative, have 
Gonrnment taken steps to /lSCert.aill the truth and t.he <'.Ausa of the J ~ 
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and have they taken steps to deal with the instigaotors and perpetrators of 
the offences complained of 7 

(c) If the reply to part (a) (i) be also in the affirmative, have Gov-
tlrmnent called for an explana·tion from the Senior ~  of 
Police, Delhi, for accepting and attending a public entertainment held iu 
his honour against H.ule 3, in Appendix No.2 of the Manual of Rules relat-
ing to ~ Servants' Conduct Y 

Mr. J. A. ThQrne: (a) My information is as follows: 
On the 24th JUly some Hindus of Delhi City invited Mr. Scott, the 

Senior Superintendent of Police, to a tea party. Certain per:;ons belong-
ing mainly to other parts of the city, who were for some reason or other 
hostile to the hosts, organised a meeting near the place at which the 
party was held and jeered at the hosts and their guests. The meeting 
was attacked and broken up by some of the spectators and few persons .. 
received minor injuries. Later in the day, some of the hosts were 
assaulted and molested in various ways. Attempts were made to make 
political capital out of this incident and at various meetings speakers 
made personal attacks on Mr. Scott and alleged that he had organised 
the interference with the original meeting. 

(b) The facts are believed by Government to be as I have stated. 
Government are prepared to leave the Chief Commissioner to deal with 
the matter. 

(c) The information we have received does not show that the party 
was a public entertainment: there is, therefore, no question of a breac;b 
of the Government Servants' Conduct Rules. 

Mr. ltI. Ananthasa.ya.uam Ayya.nga.r : What about the alleged indijfer. 
ence of the police , 

_. J. A. Thorne : I have given the House all the information I 
obtained in answer to the question put and I 11m afraid I cannot. add to 
it. 

Mr. Mohan Lal Sa.ksena: What is a public entertainment as dis-
tinguished from a private entertainment T 

Mr. J. A. Thorne: I cannot undertake to define that. 
Mr. M. Ananthasayanam Ayya.nga.r : Has the Honourable Member 

An,Y information as to what t.he police were doing when lathi charges 
were being made by other persons or on residents of Delhi who organised 
this entertainment T 

Mr. J. A. Thorne : I understand from the information 8R we have 
received it that the allegation is not admitted. 

Mr. Bhula.bha.i J. Des&i : How was the answer given, without under-
standing the distinction between a public and a private entertainment, 
that tbis was a private entertainment' 

Mr. J. A. Thorne: I did not Ray that there was no distinct:on ; and 
given sufficient. time I could elaborate the point ; but the informat.ion 
we have received is that this entertainment was of fbI' nature of a 
private one rather than a public one. 

Mr. Bhul&bha.i J. Desai : In what sense was it understood to be a 
private one' I am not asking for a general deflnition. 

Mr. J. A. Thorne: I do not think I can add to what I said. I have 
110 illfor:mntioll as to who exactly were present at the party nor the 
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details that would be necessary before one could say whether any 
particular definition was completely fulfilled, but the Chief Commis-
sioner's report is to the effect that the party was not a public one but 
of a private nature. 

Mr. Bhulabhai J. Desai: Do I understand that the answer is with· 
drawn that it was a private one, in the ausence of sufficient information Y 

Mr. J. A. Thorne: Not at all. 
Mr. M. A.na.nthasaya.na.m Ayyangar : Is it not a fact that the enter-

tainment was arranged Oil uehall' oI the citizens of a ~  ward in 
the Delhi municipality. Was this party given in the name ot the resi· 
dents of a particular ward t 

Mr.J. A. Thorne: I cannot say whether the invitations were issu«,ld 
in the name of the residents of a municipal ward but I should think it 
'Q.nlikely. 

Mr. Mohan LaJ. Sakaena : Is it not a fact that you .said just now thai 
the party was given by the Hindu residents of the ward 1 

Mr. J. A. Thorne: That is not what I said. 
Mr. Bhulabhai J. Desai: What is it that you have said t 
Mr. MubammaD Azhar Ali: Are the Government aware that thi8 

Mr. Scott has on previous occasions got into similar embroils and that 
his name has comc before the Assembly before in Delhi ? 

I Mr. Sri Prakasa : Is it a case of an extra fifth meal , 
Sir Muhammad Yakub : May I know if this hostile demonstration 

was manccuyred by the Local Congress ~  of Delhi. 
Mr. President (The Honourable Sir Abdur Rahim) : Nex question. 

ALLEGATIONS AGAINST THE SENIOR SUPERINTENDENT OF POLICE, DELHI. 
65. *Mr. N. Aaaf Ali: (&.) Will the Honourable the Home Member 

1,lease state if it is a fact :hat certain allegations were made against the 
present Senior Superintendent of Police, Ddhi, in connection with a lathi 
cr.,arge mad£' by the Police in Lahore ill which the late Lala Lajpat Rai wit 
injured T 

(b) Is it also a fa(·,t ~ an adjournment motion relating to a certaiu 
incident in Delhi, in which the present Senior Superintendent of Police 
of Delhi figured prominently, was carried by the House during the laat 
Delhi Session T 

(c) Is it a fact that the name of the present Senior Superintendent 
of Police of Delhi 1Ia,; again figured prominently in connection with the 
incid£'nts enumeratpo. in the preceding question Y 

(0.) If so, nre O:overnmcnt prepared to consider the desirability of 
taking necessary steps to have a Senior Superintendent of Police in 
Delhi, who has attracted less attention and evoked less publie com-
ments' 

.Mr. J. A. Thorne: (a) I understand that allegations were made 
agalU6t thi8 officer; hut. that. in the public enquiry t.hat followerl they 
""ere not supported or substantiateo.. 

(1.1) This officer was mentioned in that debate. 
(c') I wOl1l(l refer the Ho])onrable Memlwl" to the reply given 1.0 the 

l'l'ccediug question. 
(d) No. 
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1Ir. ltloha.n Lal Sak:sena : With 'reference to clause (b) of the ques-
tion may I know what action was taken in connection with that ad-
journment motion Y 

Mr. J. A. Thorne: By whom t 
l4r. Mohan La1 Saksena : By Goverrunent. 

Mr. J. A. Thorne: None. 
INDIANlSATION OF HIGHER POSTS IN THE GOVERNMENT OF INDIA 

DEPARTMENTS. 

66. *Mr. S. 8atyamurti : Will the Honourable the Home Member be 
pleased to state: 

(a) whether his attention has been drawn to an article entitlei 
" The present policy of Indianisation" by Mr. Sachida-
nanda Sinha, ex-Finance Membel' of the Bihar Govern-
ment and published in the Amrita Bazar PatnkQ of the 
14th July and in several other newspapers ; 

(b) whether it is a fact that in the Defence Department there iB 
not a single Indian today down to the post' of Under 
Secretary ; 

(c) whether the audit of Military expenditure is proposed to be 
handed to a civilian of British ~  and the post of 
the Financial Adviser to the Department is to be filled by 
an imported officer from the War Office of England; 

(d) whether in the Foreign and Political Department there will 
shortly be no Indian holding any office of Secretary or 
Deputy or Under Secretary ; 

(e) whether it was understood on the Report of the Lee Com-
mission that at least 25 per cent. of the annual recruits to 
these Departments would be IIidians ; 

(f) whether it is a fact that bet'Ween 1924 and 1930, of the 47 
recruits to these Departments, only five ~ Indians and 
since 1931 no Indian has been taken ; 

. (go) whether to the post of Budget Officer, which had been heltI by 
members of the Indian Audit Service since the period of 
~  Montagu Reforms, a member of the India,n Civil Ser-
vice has been appointed, and if so, why; 

(h) the reason why no Indian has ever been appointed Finance 
Secretary; 

(i) the reason why in the Home Department there is no Indian 
today above the rank of Under Secretary ; 

(j) whether it iR a fact that the new 110<;t of Reonomic Advis"r is 
to be entMlsted to a British Officer imported from ahroad, 
and if so why ; 

(k) why in the Commerce Department more Indians are not 
appointed to the higher POBts ; 

(1) the reason why the only Indian on the Railway Board was 
sent away and Sir Balli! Blackptt's promise that there 
would be an Indian on the Railway Board hR.'! been 
violated; 
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(m) why the posts of Secretary and Joint Secretary to the Legis-
lative Department usually go to British Officers, except for 
brief periods ; 

(n) why a British journalist has been ~  Director of 
Public Information and another Britisher has been 
appointed Ne'WB Editor of the Delhi Broadcasting Station ; 
and 

(0) whether there is any policy of Europeanising higher offices at 
the centre lIB against the coming of Federat.ion? 

Mr. J. A. Thorne: (a) Yes. ' 
(b), (e), (d), (e), (f), (g), (h), (j), (k), (1), (m) and (0). I 

suggest that the Honourable Member's questions, so far as they relate to 
particula:r Departments other than the Home Department, should be 
addressed to the representatives in this HOWIe of those Departments. 80 
far as the questions relate to general policy, I would refer the Honour-
able Member to the speech delivered by the Honourable Mr. MaXwell in 
the Council of State on 1!he 15th March, 1937, on the Resolution moved 
on this subject. That speech will also indicate the answer to part (i). 

(n) Government have s:ppointed Mr. Henessy as Director, Pubiic 
Information, because, having regard t.o all the qualifications required, they 
consider him the most suitable selection. The second part of this ques-
tion should be addressed to the Member ~ the Department of 
Industries and LabO'Ur. 

Mr. S. Satyamurti : Sir, here we are considering the whole question 
12 NOON. 

with regard to Indianisation versus Europeanisation, amI 
we want help from you. Should not one Department take 

the responsibility for dealing with all these matters' I am not now 
asking whether each man is qualified or not, but I am only raising the 
general ~  of Indianisation versus Europeanisation. 

Mr. President (The Honourable Sir Abdur Rahim) : I do not know 
that any particular Department deals with a general question like that. 
I take it each Department has a policy of its own or at any rate carries 
out a· general palicy, in the special circumstances of its own Department. 

Mr. S. S&tyamurti: Sir, with regard to the services and recruit-
ment, the Home Depart.ment is responsible ; and the act.ual postings and 
the actual duties once a man is posted are in the hands of that Depart-
ment' 

Mr. President (The Honourable Sir Abdur Rahim) : Do you mean 
to suggest that the Homp. Deportment if! responsible for the Indianisa-
tion of services in all Departments 7 Perhaps the Home Secretary m&y 
explain the position. 

Mr. J. A. Thorne: The Home Department is perfect.ly: willing to 
,mpply all the information it can, but it is only concerned with the gener,,! 
policy. It is not. ~ that. t.hese particular appointments to which tbese 
questions relate are gazetted by the Home Department, nor are they con-
sulted. Those appointments are made by particular Departments and I 
must. repeat my suggestion that, jf information is required as regards parti-
cular appointments. questions should be addressed to the Departments COll-
cerned. 

ltIr.Prelident (The Honourable Sir Abdur Rahim) : Do I under-
stand from the Honourable Member that tbe Home Departmetl.t iI 
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charged with the responsibility of seeing that the policy of Indianisa-
Hon is carried into effect' If that is so, I should think the Home Depart-
ment might be in a position to give information as to how far that polIcy 
has been carried out. 

Mr. J. A.. Thorne: Much information in considerable detail wt.s 
given in the speech of the Honourable Mr. Maxwell to which I ~  
invited attention. These other questions are largely answered-I thmk 
my friend will find-by Mr. Maxwell's speech ; out so far as they are 
not precisely covered, information can best be obtained, I suggest, f:J;om 
the Departments concerned. 

Mr. President (The Honourable Sir Abdur Rahim) : Is it not po&-
sible for the Honourable Member to find ~ as regard particular 
appointments whether they have been Indianised or not, if his Department 
is responsible for the policy? I only throw out the suggestion in case 
it is possible for the Home ~ to collect this information, i.e., 
if the Home Department is respollsible for the policy of I,ndianisation. 

Mr. J. A. Thorne: Much general information of that kind was col-
lected and was supplied in the speech of the Honourable Mr. Ma'Xwell. 

Mr. President (The Honourable Sir Abdur Rahim) : Do I understand 
that the general question relating to All-India and Central Services in-
cluding all matters concerning the Indian Civil Service and the IndIan 
Police is in charge of the Home Department T 

Mr. J. A. Thorne: Yes. 
Mr. President (The Honourable Sir Abdur Rahim) : Does not this 

policy of Indianisation come within that, All I am concerned with is 
to find out what ought to be the procedure by which Honourable Mem-
bers can obtain information like that asked for in the question. That 
is all that the Chair is concerned with, and I think the House ought to 
have precise information as to how to obtain that iniormation. 

Mr. J. A. Thorne : If you so direct, Sir, that informJltion will cer-
tainly be obtained and placed on the table of the House. It is, howevt'r, 
under the present procedure extremely difficult for the Home Depart-
ment to answer, in the time available, questions containing fifteen limbs. 

Mr. President (The Honourable Sir Abdur Rahim) : Then the pro-
pel' course would be for the Home Department to issue a circnlar as to 
what Department will be responsible for answering questions of thi!ol 
kind. I do not know if that is possible, but I think the Home Depart-
ment. can help Honourahle Members to ascertain the Df'partment 10 WllOln 
they can have recourse for information. 

Mr. S. Satyamurti : Sir, all these matters arose after Mr. Maxwell's 
!;peech ; therefore, there is no meaning in referring me to that speech 
backwards.' I am asking about the present position, with regard to ~ 
various Departments. 

Mr. President (The Honourable Sir Abdur Rahim): We are' 
working out the new rules, and the difficulties are bound to arise. 

Mr. S. Satyamurti : Then, this question may stand over, Sir so far 
as it has not been answered T ' , 

Mr. President (The Hono1;Irable Sir Abdur Rahim) : Yes. 
r need not remind Honourable Members that with regard to qutls-

tions tha.t have not been asked answers to these wm be laid on thl" 
table. ' 
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(b) W BIT'tEN ANSWEBS. 

,~ A N  BY POLICE OF M&. llAJAGOPALACHAlUAR ON HIS J ~  FROK 
BOMBAY TO MADRAS. 

50. ·Mr. Ba.dri Dutt Pande: (a) Has thc Honourable the Romp. 
:Member seen the sta';ement of Mr. Rajagopalachariar, the Congress 
Leader (since Prime Minister) of Madras to the effect that he was 
shadowed by the police in an hwkward and obstructive way On Ju.ne 1 
and 2 throughou·t his journey from Bombay to Madras &Il4l that hiB 
ticket was frequen:ly checked even at night' 

(b) Was this done under the order or the knowledge of the Home 
llepa")ltment of the Government of India , " 

1Ir. ;1 • A. Thome: ( a ) Yes. 
(b) No. 

CLOTHING AND KIT ALLOW ANOE OF A BRITISH SOLOID. 

:is. ·Mr. Badri Dutt PaD4e : Will the Defence Secretary be pleased 
tu st.ate : 

(a) what is the rate of clothing and kit allowance of a British 
soldier at present ; 

(b) what kit and clothing is provided to the British soldier free 
of charge in addit!on to the clothing and kit allowance ; 

( c) whether he har; been given a ·third uniform of khaki drill and a 
helmet free of charge recently ; 

(d) whether there is a proposal still under discussion that· the 
British soldier should further receive free of charge certain 
other items to complete his kit to the Indian scale which at 
present he purchases from his clothing allowance ; and 

(e) what would be the additional cost to the tax-payer of all this 
change in the British Army in India' 

Mr. O. II. G. Ogilvie: (a) The maximum and minimum ~ art' 
RIiI. 8-15-0 and Rs. 7-0-0 per month respectively, according to the ~ 
of clothing and necessaries which the individual is compelled to ~  

(h ') On enlistment an initial issue comprising the complete authorised 
'scale of clothing- and necessarieR is issuerl free. During the first year of 
service no clothing allowance is payable. On the completion of one 
year's service all replacement issues are made on payment out of th!' 
dothing- allowance or. if this is insufficient to cover tbp cost, the 
uecessary lieductions are made from the individual's pay. 

,Apnroximately 99 per cent. British other ranks are enlisted in 
the UIlited King-dom anrl the initial free issue of ~ and nece.,;-
~ ~ does not. therefore. directlv affect Tnrlill11 Revrnnes. 

(c') The matter iF! under consideration. 
(d) Yes. 
t (e) Until the proposals are worked out, i: is not possihle to specify 

thp additional cost. _._._---------------
tT)w original rl'ply sent by the Df'fence Depart.mont to part (e) of question No. /'is 

11'8.1! " The ('oet of (c) and (d) tOl<'t!thl'T will, If 8I1.netiont'iI, amount to about 'RfI. 63,000 
per annUl;n' " but t.be ",ply as printed "hove was !!eat by tbAt DepartlMDt aftlttward. 
in Rubstitution of tbr original reply on th(' 25th ,\UqUBt, 1937. 
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REBTRIOTIONS AGAINST THE ENTRY INTO IN IDA OF OERTAIN INDIANS. 

, 67. *8ardar Mangal SiDgh: (a) Will the Foreign Secretary please 
state the names of all those Indians whose re-entry into this country is 
prohibited by executive order or against whom criminal proceedings lire 
pending? 

(b) Will the Foreign Secretary please state whether Government are 
prepared to remove all restrictions ~ their entry into this counLry 
and withdraw all prosecutions against them , 

Mr. J. A. Thome: (a) and (b). I would invite the attention of the 
Honourable Member to the reply given by Sir Henry Craik to MI. 
Mohan Lal Saksena's question No. 744 on the 30th March, 1937. There 
nre no persons of Indian nationality who have been refused permission 
to return to India. 

WHEREABOUTS OF SARDAR AJIT SINGH AND RESTRICTIONS AGAINST HIS ENTRY'" 
INTO INDIA. 

68. *Sa.rdar Ma.ngaJ. Singh: (18) Will the Foreign Secretary please' 
state the whereabouts of Sardar Ajit Singh who left this country in 1908 
or thereabout , 

(b) Is there any restriction on his re-entry into this country or any 
criminal proceedings still pending against him , 

Mr. J. A. Thome: (a) His present whereabouts are unknown to 
Government. 

(b) I am n()t aware of any. 

INDIAN NATIONALS KIDNAPPED BY THE FRONTIER TRIBESMEN. 

69. *Sarda.r Mangal Singh: (a) Will the Foreign Secretary please 
state the names of all those Indian Nationals who have so far been kid-
napped by the tribesmen from the beginning of the present Frontiel'" 
operations , 

(b) How many of them have been allowed to return to their homes, 
hnw many of them are still with the tribesmen and how many have been 
kilied by them T 

(c) What is the total amount which has, so far, been paid as ransom 
to get back the kidnapped persons from the beginning of the present 
operation' 

(d) Has any financial assistance been rendered by the Government 
to the kidnapped persons or their relations in any form , 

Lieut.-Oolonel A. E. B. PanoDl : Information as far as is at present 
available is as follows. Fuller par:iculnrs are being obtained from the 
Provincial Government and will be laid on the table in due course. 

(tt) A list giving the names (where known) and other particulars 
of the persons kidnapped is laid on the tllble. 

(b) With the exception of the persons mentioned uneler it.eICt;; 
Nos. ~, 14 to 16 and 18 to 19 in the list. all have ~  
returned or' rescued. None have been killed by the tribelt-
JIlen. 
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(0) In the case mentioned under item No. 13 in the ~, it is 
believed that ransom of Rs. 2,100 was paid privately. This 
case however was the result of a private feud unconneeted 
with the present disturbances. No other raIlBom money hali 
been paid so far as is known. 

(d) No information is at present available. 

Li,t III perBO'IUI lidftGPped by trib",men lrom the beginning 01 tM pr"'01lt diBtllrboJtt"oU 
in ths N ortll-W Slit Frontier ~  

Item Date Pla.ce from whioh 
kidna.pped. No. of 

1 

2 

8 

" 
5 

6 

7 

8 

9 

10 

11 

12 

13 

14 

kidna.pping. 

19·2-87 Ba.nnu Diatrict .• 

17·3·37 Ba.nnu·Kohat road 

18-3-87 Ba.nnu District .• 

19·8·37 La.kki BuM 

19.3.37 Bha.rth 

23·3·37 Mamaah Kbel .• 

6-4-37 Ra.zma.k roa.d 

8·4·37 Nikori Jani Khel Ku...· 
dar Post. 

16·4.37 Bahram Khel 

24-4·37 Ou! lma.m 

2·5·37 Paharpur 

19·6·37 Tittar Khel 

19·5·37 Bragi 

3-7·37 P&BII&ni 

Names or other ~  

Two Hindu. (namea not known), 

Boghara.m. Hindu. 

Tehlre.m, Hindu. 

Five HindUII (ne.mes not known). 

Parmanand, Hindu. 

Oopichand. Hindu. 

Ganeeham Daa. Lorind Chand and 
another Hindu (name not known). 

One"Mu&im Dist·rict Board Overll88r and 
one Hindu M\lIlIjhi (names not known). 

Oll8 Hindu (name not known). 

Two HindUII (names not known). 

Ookal Chand. Hindu, and Harnam Singh, 
Sikh. 

Four Hindu girls (names not known). 

Eight Moslem boys (na.rnes not known). 

Devi Dyal, Hindu boy. 

16 13/14.7·37 Durraka Sulaiman Khel .. Remaldas, Hindu. 

16 

17 

18 

19 

1/2·8.37 Village Pai 

10·8·37 Nea.r Hawed 

14·8·37 Umar Khel 

17·8·37 Sheikh Uttar 

Hindu woma.n (name not known). 

MUllUm girl and boy (names not known). 

Two Hindus and a girl (names not known). 

Two girls. two boYB and one man, all 
HindUII (names not known). 

KIDNAPPING INCIDENTS ON THE FRONTIER. 

70. *Sardar J.W.angal Singh: (a) Will the Foreign Secretary please 
state what effective measures the Government propose to take to put 
a stop to the repetition of the kidnapping incidents on the Frontier " 
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(b) Has the attention of Government been drawn to the press state-
ment of Khan Abdul Ghaffar Khan that the Government can stop these 
kidnappings and that he is prepared to offer his co-operation to Govern-
ment in this matter' 

(c) Are Government prepared to utilise his influence in the solution 
of this difficult question Y 

Lieut.-Oolonel A. B. B. P&l'Bona: (a) Government have taken such 
~ as seem to them practicable to deal with kidnapping. They have 

increased their armed forces along the administered border, have issued 
large number of arms to villagers for their self-protection, and are 
bringing all forms of pressure to bear on the tribes of the actual 
offenders. 

(b) and (c). Government have noticed statements to that effect 
but they do not consider it likely that the intervention of Abdul'" 
Ghaffar Khan would accomplish anything. 

BAN ON THE PUBLICATION OF NEWSPAPERS IN OERTAIN CANTONMENTS. 

71. >l<Seth Govind Daa: (a) Will the Foreign Secretary please state 
whether the Indian Press and Books Registration Act operates in the 
cantonments of Neemuch, Mbow, Baroda Residency, Rajkot Civil Station, 
Mount Abu, Indore Residency area and the Kolbapur Residency areas Y 

(b) Is it a fact that no newspaper is published in Mhow or Nee-
much T 

(c) Is it a fact that several persons wanted to establish a news-
paper from either Mhow or Neemuch but the Resident in Central India 
did not allow any to be published' 

(d) Will Government enunciate their policy in the matter' 
The Honourable Sir Nripendra Sircar : The information asked for 

has been taIled for and a reply will be given to the House in due course. 

INTRODUCTION OF MOTOR TRANSPORT BETWEEN SIMLA AND MASHOBRA AND 
IMPROVEMENT OF SIMLA. 

72. *1Ir. B. Daa: (a) Will the Honourable the Home Member be 
pleased to state whether the ~ of India appointed an officer 
to make recommendations regarding the improvement of Simla 1 

(b) For what reasons have the Government of India assigned to 
themselves functions which properly belong to the local governing body T 

(c) Are the Government of India aware that in 1933 a memorial, 
widely signed by all classes in Simla, was forwarded to. the Punjab 
Government with the strong recommendations of the Municipality urging 
the ~  of experimental motor transport between Simla and 
Mashobra 7 

(d) Are the Government of India aware that this recommenda-
tion has been repeated recently by the Municipal Committee, and thnt 
the proposal was turned down on both occasions, and no reason has been 
gh t.l1 for its refusal , 
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(e) If the answer to part (d) be in the affirmative, were ,the Govern-
lIIent of India consulted in this matter, and if so, what were their views' 

(f) In view of the appalling conditions of over-crowding existing in 
the Simla Bazaar and in the hope that the introduction of motor tran.&-
pqrt may prove of some relief, are the Central Government prepared 
to recommend to the Punjab Government to sanction the proposal' 

Mr. M. S. A. Hydari: (a) No. 
(b) Does not arise. 
(l') Government have no information. 

. \ 
(/1) and (e). In February last the Punjab Government ~  ~ 

institution of II restricted motor service betwcen the Ridge and the 
beginning of Mashobra bazaar. Sinee the proposal had in view' only the 
cOllv('nience of Simla residents or ,~  seeking diversion outside, ~ 
acceptanee would not have led to any appreciable relief of the congestion 
in Simlr. while it would have added to the cost of road maintenance. 

(f) This is not a matter which is the primary concern of the Governor 
General in Council. 

DISCUSSION BETWEEN HIS EXCELLENCY SIR GEORGE CUNNINGHAM, GENERAL 
Sm JOHN COLERIDGE AND HIS EXCELLENCY THE VIOEROY IN CONNECTION 
WITH THE FRONTIER POLICY. 

72A. *Beth Oovind DaB: Will the Foreign ~  please state: 
(a) whether it is a fact that His Excellency Sir George 

Cunningham and General Sir John Coleridge have visited 
His Excellency the Viceroy recently ; 

(b) whether it is a fact that their visit was in connection with a new 
orientation in the North-West Fronf:ier policy of the C'TOvem-
ment; 

(c) whether the terms of settlement with the tribal chiefs in Wazir-
istan were one of the subjects discussed ; and 

(d) ":Vhat were the decisions arrived at on the whole policy of the 
Government with regard <:.0 the North-West Frontie!' Y 

Lieut.-Oolonel A. E. B. PanoDl: (8) Yes. 
(b) Their visit was for the purpose of discussing the future policy t:) 

be followed in Waziristan. 
(c) Yes. 
(d) It will not be in the public interest to give any information at. 

preseut regarding the decisions reached. ' 

ANNEXATION OF THE TRmAL TERRITORY AND EXTENSION OF THE FRONTIER OJ!' 
INDIA TO THE DURAND LINE. 

72B. *Sa.rdar ltI&ngaJ. Singh: (a) Will the Foreign Secretary please 
state whether Government are prepared to reconsider the whole Frontier 
policy with a view to arrive at a lasting settlement with the independent 
tribes T 
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(b) . Is it a fact that Government seriously contemplate the annexation 
of the tribal territory and extending the frontier of India to the Durand 
line' 

Lieut.-Oolonel A. B. B. ParsoDB : (a) The Government of India do not 
proposc any radical change in the Frontier policy pursued by them during 
l'ccellt years. 

(b\ The answer is as under (a) above. It is, however, pointed out 
that the Durand Line is already the frontier of India. 

BAN ON THE ENTRY OF BRITISH MISSIONARIES INTO ABYSSINIA. 

720. ·Sir Muhammad Yalmb : In view of the fact that the Italian 
Government has placed a ban on the entry of British missionaries ~  
Abyssinia, does the Honourable the Home Member propose to take similar .. 
action in India and turn out of India. all the Italian missionaries now in 
this country f 

Mr. J. A. Thorne: '1'he Government of India have madc certain 
enquiries concerning Italian missionaries from Provincial Governments 
and must await their replies before reaching any decision in this matter. 
PERFORMANCE OF MARRIAGES IN VIOLATION OF THE CHILD MAluuAOE 

RESTRAINT ACT IN INDIAN STATES. 

72D. ·Mr. Lalchand NavaJrat: Will the Honourable the Home 
Member be pleased to state: 

(a) whether he is aware of the widespread demand of the several 
sections of the Indian people to checkmate the violation of 
the Sarda Act ~  of Child Marriage Act) by per-
forming child marriages by the parties going to certain 
Indian States; 

(b) whether the Honourable Member is also aware of a strong 
~ against such infringement having been recorded by the 

Indian women at their last " All-Indian Women Confer-

(c) 

(d) 

(e) 

(f) 

ence " ; 
whether Government have been in communication in order to 

advise any Indian States to disallow such marriages being 
performed by British subjects ; if 80, which of the States 
and with what effect; if not why not; 

whether the Government of India have ever consulted the 
Khairpur State on this point; if so, with what effect; 

will the Honourable Member please iniorm the House of any 
difficulties or objections raised by any Indian States against 
this reform ; 

do Government propose to take steps to improve upon and 
reform the Sarda Act ; if not, why not , 

Mr. R. F. )ludie: (a) Government are not in possession of con-
clusive evidence that there is general evasion of the provisiollS of the 
Act. There is a certain amount of evasion of this kind, but a number 
of Indian States have passed legislation on the same lineA as the Child 
Marriage Restraint Act, 1929. 

L19'LAD 0 
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(b) . .rrhe Honourable Member '8 assertion is not supported ,by the 
~  of the Conference. 

(c), (d) and (e). I am unable to reply to these parts of the question 
wbieh ,;;hould have been addressed to the Honourable the Leader of 

~ House. 
(I) Government realise that the existing Act is defective in this ,lD,1 

other rt'spects. A BIll by the Honourable Member which aims at rectify-
iug thif defect and a Bill by another Honourable Member to rectify 
other defects are at present pending before this House and Govern-
ment do not, therefore, propose to undertake legislation\themRclves. 

UNSTARRED QUESTIONS AND ANSWERS. 

MOSQUES ~ NO RIGHT 011' WORKSHOP TO MUSLIMS IN POSSESSION OJ' 
GOVERNMENT. 

1. Maula.na Zafar Ali lthan : Will the Honourable the llome Member 
be pleuseu to place on the table a complete list of all mosques in British 
India with their locality which have been appropriated by ~  
for ()fJieial purposes, and the right of access to which as places 01 
worship is denied to the Musalmans , 

Mr. J. A.. Thorne: The Central Government is concerned only with 
mOS(lues in the centrally administered areas or mosques which have heel!, 
appropriated by the Central Government. If the Honourable Member 
bas allY particular mosque in mind he should address a question to the 
Department concerned. 

PRISONERS CONVICTED UNDER CERTAIN ACTS IN THE CENTRALLY 
ADMINISTERED AREAS. 

2. Mr. IIohan La! 8aksena: Will the Honourable the Home 
llember be pleased to lay on the table a st.atement gh-ing the names 
of prisoners convictf:!d under section 124-A, Indian Penal Code, stlCtion 
108, Criminal Procedure Code, Explosives Act, Criminal Law Amend-
ment Aet and Press Act, and other revolutionary prisoners in the 
e('ntrtllIy administered provinces, their oft'ences, period of total sentence 
Kivell as well as that undergone with their respective classification 7 

Mr. J. A. Thorne: I am obtaining the information and will lay It 
on the table in due course. 

PERSONS EXTERN ED OR INTERNED IN THE CENTRALLY ADMINISTERED 
AREAS. 

3. Mr .. Kohan Lal Saksena.: Will the Honourable the Home Me'll-
ber .be pleased to lay on the table Ii stat.ement giving the names of persons 
agamst whom orders of externment or internment have been passed in 
~  centrally administered areas, the reason for such orders, the respec-

tive dates of the ordE'rs as well as the period, after which the orders arc 
goinF!' to be cancelled , 

Mr. J. A. Thorne: I am making enquiries and will laY' On the table 
in due coursE' the information obtained. . 
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BOOKS AND, LEAFLETS PROSOBmED BY THE CENTRAL GOVERN'M'ENT OD 
ADKINIBTRA1'IONS. 

f. Mr. Mohan LaJ. 8akJena : Will the Honourable the Home MembeJ' 
be pleased to lay on the table a statement giving the names of bool(iI 
and leaflets proscribed by the Central Govcrnmflnt or Administrations 
during the last two years f 

Mr. J. A.. Thome: It wonld be contrary to the public interest to lay 
a statement on the table: but all proscriptions are notified in the ~  
of India. Only one pUblication has been proscribed in centrally 
administered areas during the last two years and the number of books 
in respect of which orders have been issued under the Sea Customs Act 
is eight. 

BEOUlUTlES DEMANDED nOM PRESRES AND NEWSPAPERS IN THE CENTRALLY 
ADMINISTERED AREAS. 

5. Mr. Mohan La! Sak:sena : Will the Honourable the Home Member 
be pleased to lay on the table a statement giving the names of pressMl 
and newspapers from which securities were demanded during the lall\ 
two years in the centrally admini.etered areas, ~  their respective 
amounts f 

Mr. J. A. Thorne : The information is. being collected and will be 
laid on the table in due course. 

DETENUS IN THE DEOL! DETENTION CAMP. 

8. 1Ir. Mohan Lal Sakaena: (a) Will the Honourable the Hom. 
Kember be pleased to lay on the table a statement giving the names! 
qualifications, the date of order of detention, of all persons confined in 
the Deoli Detention Camp, with their ages and respective allowances , 

(b) Will the Honourable Member state the average number of intc:r-
Tiews which each of them had during the last twelve months' 

(c) How many of them did not have any interview during the lalit 
twelve months, and how many of them, if any, have had no interview. 
lIin('e their transfer to the Dcoli Camp f Will the Honourable llember 
&1:a':e ihe reasons for this T 

Mr. J. A. Thorne: Information required is being collected and will 
be placed on the table in due course. 

PRISONERS CONFINED IN THE CELLULAR JAIL IN THE ANDAMANB. 

7. Mr. Mohan La! Saksena : Will the Honourable the Home Member 
be pleased to lay on the table a st.atement giving names, offenees, total 
sentclICes. dates of sentence anrl release of priSODCr!ol now confine-l in 
the Cellular Jail in the Andamans. with their respective weights before 
their transfer from India and in June last T 

Mr. J. A. Thome: I would refpT t!1p Honourable. Mrmber to the 
reTlly given to his 8ta.rred question No. 386, dated the 15th September, 
1936. . 

L194LAD 02 
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INDIANS OUTSIDE INDIA NOT PERHIT'l'EDTO RETURN TO INDIA. 

8. Mr. Mohan Lal Sakaena : Will the Honourable the Home Member' 
bepleaf)ed to lay on the table a list of the Indians outside India who are 
llot permitted to return to India Y 

Mr. J. A.. Thorne: The position is the same as when Sir Henry 
Craik replied to the Honourable Member's question No. 744 on the 
30th March, 1937. There are no persons of Indian national who have 
been l'efused permission to return to India., 

SYSTEM OF ADMINISTRATION IN SAM RANIZAI AND SWAT RANIZAI AREAS IN 
THE NORTH-WEST FRONTIER PROVINCE. 

SA. Mr. Abdul Q6,iyum: (a) Will the Foreign Secretary please state 
what is the present system of administration in the areas known as 
8am Uanizai and Swat Ranizai in the North-West Frontier Province' 

(h) Were any terms settled between the Government and the 
resident!! of Ranizai when this area came lfnder British sphere of 
influence T 

«(I) If so, what are these terms and are they being adhered to by 
the lIuthorities ? 

(.l) Is it a fact that the entire area if) administered by two 'rahsii-
dara whose administration in fact is almost autocratic Y 

(e) Do Government intend amalgamating this tract with the Mardan 
District so that its people can benefit from a more progressive syslem of 
Government 'I 

Lieut.-Colonel A. E. B. Pa.rsona: (a) Sam Ranizai and Swat 
Ranizai are included in thE' Malakand protected area, They Rrc undu 
R loolse I'>ystem of administration whereby the Political Agent is generally 
responsible for law and order, but the village jirgas to a very great 
extent manage their own affairs and deal with ordinary offences a.nd 
di!!putel>. No land revenue or water rate is recovered in Swat Ranizai, 
and water rate only is collected in canal irrigated areas in Sam Ranizai. 

(b) and (c). Yes the attention of the Honourable Member is invited 
to agreements Nos. XIV and XV printed at pages 446-447 of Aitchison's 
Treaties, Engagements and Sanads, Volume XI. These terms are being 
If,dherod to so far as the Government authorities are concerned. 

(d) The area is administered by the Political Agent, Dir, Swat and 
<Jhitral, who is under the administrative control of the Governor, North-
West Frontier Province, aeting as Agent to the Governor General in 
Council. He is assisted by two Tahsildars who exercise their authority 
under his close control. 

(c) There is no intention of amalgamating the area with the Mardan 
District. 

ARREST OF MUlIAlDIAD ZAMAN KHAN OF SARDARA UNDER THE FRONTIER 
CRIMES REGULATION. 

SB .•. )'bdulQa.iyum: (a) Will the Foreign Secretary please state 
whether, it is a fact that Muhammad Zaman Khan of Sardara, a Khan of 
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the Masto Khel ~  Agency, Was arrested and ordered to 
furniHh security under section 40, Frontier Crimes Regulation in 
HII. 7.000 with 14 securities f . . , 

(b) If the answer to part (a) be iIi. the affirmative, what were the 
reasons for his arrest, and when ~  he actually arrested t 

(c) Is Muhammad Zaman serving a sentence in jail, How long 
is it proposed to detain him' 

(d) Is it a fact that the Political Agent, Kurram, with two platooD4 
of Kurram Militia searched his house, breaking open his front door t 
If so, was it done in the absence of any males, and were ~  
recovered and con'fiscated , 

(e) Is it also a fact that the Arms Act does not apply to the Kurram ... 
Agency, and the keeping of such arms was not illegal T 

Lieut.-Oolonel A. E. B. P&I'80DS : It is not in ~ public interest to 
reply to this question. 

MOTIONS FOR ADJOURNMENT. 
PERPE'I'UATION OF THE OTTAWA AGaJIlEl(l!lNT. 

Mr. President (The Honourable Sir Abdur Rahim) ; As regards 
the various motions for adjournment, before I deal with them, I want to 
inform the House that I do not propose to read out verbatim the order of 
the GovernQr General disallowing these adjournment motions. The first 
motion for adjournment stands in the name of the Honourable Member, 
Mr. Satyamurti. He intends asking" the leave of the Honourable the Pre-
sident and of the IIolL<;e to move for the adjournment of the business of 
the House to discuss a definite matter of urgent public importance, viz., 
the action of the Government. of India in perpE"tuating Ottawa, in spite of 
the declared verdict of the Assembly, without concluding an agreement to 
take its place promptly". . . 

Is there any objection , 
Mr. B. Batyamurti (Madras City: Non-Muhammadan Urban); 

Sir, I do not want to embarrass the non-official advisers who are now 
engaged in these negotiations, and who are doing well, and so I do not 
wish to move this motion. 

REORGANISATION OF THE IMPERIAl, SECRETARIAT. 

Mr. President (The Honourable Sir Abdur Rahim) : Then the 
llext motion for adjournment stands in the name of Professor Ranga and 
is to this effect, that he intends" to move a motion for adjournment of the 
House to discURs a d(>finite matter of urgent public importance of recent 
occurrence, namely, the policy of the Government a8 adumbrated in the 
Maxwell Committee'A Report on the reorganisation of the. Imperial Secre-
tariat to create a larger number of posts for the highly-paid I. C. S. in 
the form of Under Secretaries of Government on the eve of the Federation 
for the purpose of forcing them on the future ministers when appointed 
under' the Federal Government ". 

This motion has been disallowed by the Governor General on the 
ground that the motion cannot be moved without detriment to the public 
interest. 
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TRAIN DISASTER NEA.R»INAPORE STATION. 

J ~ President (The Honourable Sir Abdur Rahim) : The next 
motion for adjournment is by Prof. Ranga.· lIe wants adjournment of 
Ou: iJusines& of the liouse to discuss a uetinite matter of urgent PUoJil" 
importance of recent occurrence, namely : 

, ," The failure :of the Railway Administration to tak1l lIufficrent preventive mauur". 
to avoid reoccurrence of the ~  train disaster which occurred on the 17th Julr. 
011 the hame section of the East Indian Railway near Dinapore Station where Wlo.hor 
diauter had occurred a few years ago." \ , 

Does the Honourable Member wish to move it , 
Prof. N. O. Ranga (GuntUl' cum Nellore: Non-Muhammadan 

Hurai) : I understand that the results of the inquiry are not yet published 
and' are being considered and so I do not wish to move it. 

Mr. President (The Honourable Sir Abdur Rahim) : 'I'he next 
motion for' adjournment is in the name of Mr. Avinashilingam Chettiar. 
'l'hat is covered by the motion discussed yesterday regarding the agreement 
between the Government of India and the Government of Zanzibar. So, it 
~ out. 

AMENDMENT OF INDIAN LEGISLATIVE ASSEMBLY RULES. 

Mr. President (The Honourable Sir Abdur Rahim) : The next motion 
is in the name of Mr, SatyaIDurti. He wishes to discuss by this motion the 
amendments of the rules of the Indian Legislative Assembly published in 

~ Gazette of India of the 24th of July, 1937, without even consulting the 
Assembly. 

Does the Honourable Member wish to move it , 
Mr. 8. Ba.tyamurti: Yes, Sir. 
Mr. Preaident (The Honourable Sir Abdur Rahim) Is there any 

objection' 
The Honourable Sir Nripendr& Sire&!" (Leader of the House) : N (0, 

Su·. 
Mr. President (The Honourable Sir Abdur Rahim) : The motion 

will be taken up at four o'clock. 

RESOLUTION RE AMENDMENTS TO THE INDIAN LEGISLATIVE 
RULES. 

Mr. President (The Honourable Sir Abdur Rahim) : The House will 
now resume discussion of the following Resolution moved yesterday by 
the IJeader of the House and the amendment- moved thereon by Sardar 
Saut Singh: 

It That this Assembly reecmmends to the Governor Oeneral in Council that the 
tollowiull Ilmenftmcnts be made in the Indian Lcgislath·e Rules, namely: 

(1) To rule 6 the following proviso shall be added, nnmply : 
, ProvideI'! that where the President has given his consent to the moving of • 

motion for the A~ of A~ A, ~ a question of privilege, t.he 
., I That in parAjfraph 1 of the Resolution, for the proposed proviso to rule 6 the 

following be sUbstituted: ' 
• Provided that when the Prc'i!!ent has given his consaut to the moving of a 

motion for the purpose of dillC!u.sing aqu8lltion of pri\lilege lueb motion 
.hall have l,recedenee over the day'. business on which ~  motioll 1. 
moved '." , 
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Governor General in Couneil shall, unless the motion is prohibited w<lcr 
the operation of sub-rule (2) of rule l1.1A or is disallowed by tile 
Governor General undor sub-rule (4) of rule 12A, as 800n 11.8 illOlY he, 
anot for thediscu9sion of such motIOn 80 Illuch time on a day or dl4YS 
not allotted for the bwrlnes8 of non-official members as may appear to 
him to be sufficient, and such motion alIaJi be open to di.scWl8.on witUin 
the time 80 allotted but at no other time.' 

(I) After rule 12 the following rule shall be insetted, namely : 

( 12A. (I) Subject to the provisions of Bub-rules (2), (3) and (4) a morio. 
for the purpose of discussing a questiQJl of privilege Dlay be moved wi:h 
tho cOWient of the Pre.ident. 

(2) No such motion shall be moved if it concerns a matter on whieh a Resolu-
tion could not be moved and no 8uch motion shall be moved !lava w;1;Ia. 
the consent of the Governor General in his discretion if it concerns a 

. matter on which a Resolution could not save with such consont be ,.. 
moved. 

(3) The decision of the Governor General in hi. discretion on the point whether 
any such motion is or is not within the restrictions imposed by sub-
rule (2) of rule 23 shall be finaL 

(4) The Governor .General may at any time notwithstanding the eonsent of the 
President or before such consent has been given disallow any such nwtion 
or aDY part of such ruotion on the ground that it cannot be lllovrd 
without detriml'nt to the pubJie interest, and it he does so no furthor 
discussion of the motion or part thereof as the ('ase mlly be shall tall.e 
place '." 

The Bonoura.ble Sir Nripendra Bircar (Law Member) : Sir, I ",as 
in possession of the House when the discussion of this matter Was inter. 
rupted by a more important matter. I have read what I said yesterday 
whf'n I moved the Resolution and also what I added later on. I desire to 
point out in amplification of a matter which I raised yesterday that under 
our rules, for instance, rule 6, the allotment of time for non-official business 
and precedence of business is controlled in this way : 

" 'fbe Governor General, after considering the state of business in that ehamber, 
IIulIl allot 80 many days as may, in Jai! opinion, be possible compatible with the publle 
mtercsta for the businen of non-officiai Members in that chamber." 

Then, we come to Standing Order 7 A and witllout tiring the House 
with the reading of that long Standing Order, the position is this. All 
regards official matters, the control under the rule is given to the Governor 
General and the point that I raised yesterday was this that if Sllrdar Sant 
Singh's amendment is accepted, the position will be that if a privilege 
morion is acceded to by the President, then the motion gets precedence over 
all other matters, and I pointed out that in practical result we can never 
get the motion finished, lUI it will depf'nd on the nature of the subject and 
on the temper of the House. The wllole scheme of the rules will be upset 
anu that liay drag on for dRYS. The other objection I have alrendy 
indicated when I moved my Resolution. I have nothing to add to that 
and I oppose the amendment, and I have clearly indicated the choice 
before the lIouse. 

Mr. S. Satyamurtt (Madras City: Non-Muhammadan Urban) : Sir. 
T have listened to my Honourable friend, the Law Memher, expounding 
his objection to the amendment of Sardar Sant Singh, ~  really seeks 
to bring into line t.he prAetice on mot.ions of privilege, with the prlletiee 
Jire·\'ailing in the British House of Commons. That is to say, when • 
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motion for privilege is made, it automatically takes precedence over all 
other business in the HOUBe, until it is disposed of one way or the other 
by the House. My Honourable friend, the Mover of the amendment, does 
not ask for anything more at all. But my Honourable friend, the Law 
Member, in anl:lWer to certain objections to this motion of his on the ground 
that it is an encroachment on the privileges of the House ~  use the 
~  in no offeDBive mood at a11-a theatrical gest.ureyesterday, 
and said: " Shall I withdraw this motion'" Of course, Wl said" No ", 
and I will tell him why. It was not because we are enamoured of this 
motion, but because we want an opportunity to vote for the amendment 
of Sardar Sant Singh. Let him not misunderstand the attitude of the 
House in refusing to allow him to withdraw this motion. Then, so far 8.'1 
the actual wording of his motion is concerned, I merely want to draw the 
uttention of the House to the common features in the motion and the 
amendment of Sardar Sant Singh. In both these, that is to say, the motion 
us well as the amendment, the significant words occur " when the Presi-
dent has given his consent to the moving of a motion for the purpose of 
discussing a qU&9tion of privilege ". 

Now, the President of the House, whoever he is, ex hypothesi commands 
the confidence of aU sectioD.'I of the Housf'. and of the House 8S a whole. I, 
therefore, take it that it must be conceded by all sectioDB of the House, 
including the Government, that, when the President has given his consent 
to the moving of a motion for discussing a privilege, there is at least a 
prima facie case for the discUBsion of that motion. I want the House now 
to look at what the Honourable the Law Member wanta. If they will 
kiDdly turn to page 3 of the Agenda, they will find that clause 2, sub-
clause (4) says: 

,. 'rhe Governor General may at any time notwithstanding the consent of the 
.i:'resident or before such consent hu been given disallow any such motion or any part 
of such motion on the ground that it cannot be moved without detriment to the publie 
interest, and if he does so no further diaculsion of the motion or part thereof all the 
ealle may be shall take place." • 

What does it amount to' It amounts to ~  the House has 
given leave and the President has held that the matter is one of suffieient 
ilDTJortanee to be discussed on the Boor of the House, and yet the Governor 
General can say at any time he likes, that we ought not to discuss the 
mot.ion. I submit, without reference to the existing personalities, that 
there can be no greater expre..<lsion of want of confidence in the Chair, than 

~ bare-faced attempt of putting the Governor General over the Presi-
dent in Ii purely domestic question of the privileges of this Rouse. Is it 
ri,:tht' Who is this Governor General-I am not referring to Lord 
TJinlithgow-that he can act as a kind of a super-judge over the whole 
Honse and over the President , 

Sir, this phrase of the Governor General's" discretion and individual 
juil!:'ment" will deceive nobody. We know human nature. What it 
means is this--that ~  Deputy Secretary. some Assistant Secretary, 
IOIIlt' Joint Secretau t will put up a llotesaying that: thiaought not to be 
tillowed, and we shall be told that it has been disallowed by the Governor 
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\Jenera!. It seems to me that it is nothing short of trifiiDg 'With a matter 
of tbils importance, to say that, when the Houae and its President have 
both come to the conclusion that the matter il!l one of privilege, somebody 
else ought to oome in and' at any time he likes, stop the discWlsioo. My 
friend, the La", Member, made an offer and said: " Will you agree to my 
withdrawing it Y " I make him another offer. Will he kindly look at 
rule 6 Y This rule says that, on certain days, official bu.siness alone shall 
have precedence, and on other days non-official business, and the last 
sentence is this : 

" On other d&lS (that ia to say 011. official day8) no bU8inesR other th&n Governlllent 
business shall be transacted except ";ith the consent of the Governor Gener&lin Coun::.il.'· 

Very good. If the Governor General is going to agree to a motion 
of privilege being discussed on the floor of the HoUBe, then the other sub-" 
Cl6.11l;e in the rule really comes to this--that he hllB always a kind of reserve 
power to tell this Houl;e that you shall no 10ngeT discuss this matter. I 
think in practice the power of the Governor General to allow a busineBl! 
to be transacted even on official days may be quite ample for our purpose. 
bCCliUBe in either case the consent of the Governor General is the operative 
factor. L-et there be no mistake about that. Let us clearly understand 
thbt. Whether this motion is passed 8B it stands and the Rule is made, or 
whether the Rules stand as they are, especially Rule 6, the consent of the 
Governor General is the operative part of the whole machinery. There-
fore, it seems to me that the present amendments are not giving us really 
what we want. 

'fhen, my Honourable friend said, you must choose between two evils, 
that is to say, having no day for discussion of privilege or the evil of 
having this rule, without the amendment of Sardar Sant Singh. Now, 
Sir, 1 want to appeal to the House to support the amendment of Sardar 
Sant Singh, and if the Honourable the Law Member carries out the threat 
whieh he held out yesterday, that if the House passes any motion which 
tlll{es away the Governor General's discretioh to withhold his consent. 
tlJey will ,not make that Rule, I think we had better face that evil. It il!l 
Jlot the lesser of the two evils, but the greater of the two evils ; be.cause 
I think this is the first time that we are asked as a House to pronounce on 
tllis new machinery of the Government of India Act, 1935, this entity 
eaJled the Governor General in his discretion or in his individual judgment. 
Let us express our candid opinion that we have no trust in this statutory 
entity, namely, the Governor General's disCTetion, which really means, the 
Deputy Secretary or the .Joint Secretary, and so forth. It seems to me 
thut we ought really not to accept this kino of machinery which really 
gives us nothing, and I repeat that it ~ not showing that respect for the 
(;hair, which my Honourable friends on the Treasury Benches protest 
constantly when it suits them. If the Honourable the Prf"Sident gives hL'! 
eonHent, why do the Government distrust him? May I know why the 
Gvvernment want to thrust this entity of Gbvernor General over the deci-
sion of the President T Does the Governor General know more about the 
prhileges of this House than the President' Why do not the Govern-
ment make their submission openly on the floor of the House in our hear-
W1! 7 Why do they want to rush to the Viceroy'8 house, and ten him 
something privately which we cannot hear except after he has made up 
Hs mind T Why don't you, like men, face the Opposition and make your 
submissions to the Chair' Why should not the ~  come before 
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thiti House with their case' Why do they resort to Star Chamber 
~  1 The Government are so tond of them. that they do not liKeto' 

adopt public methods. I think we must teach this Government that they 
SlhJUld have more faith in doing things openly, and that they should nen 
ha\e recourse to these dubious and doubtful ways. 

Weare discussing the question of privilege, and one of the commOD 
mt·tl10ds in which the privilege of the House may be attacked is for 
cXaIl'ple that a Member of the Governor General 's ~  Council or 
t.Le Governor General may attack the House. A Member of 'the Executivo 
Council may say, " I know more what is for the good of the cO,untry than 
the House and, therefore, I say that this is not a matter in which Lhe 
lloll!>e has wisely decided It. The Governor General may hold that this 
lIS nut a matter of privilege, though the President holds it is so. Thus the 
lIouse may have been contemptuously treated by the Governor General, 
but the House may not censure the Government for their conduct. It 
comes to this-that in a case like this, where the Governor General over-rides 
the ~  of the Presiuent, the accused will be the Judge in his own case, 
thnt is to say, the person who has insulted this IIouse will have the power 
to tell you and to this House, " you shall not discuss this". Is that a fair 
position' I am not drawing on my imagination. I know the opinioDs 
vf ~ of the Members of the Executive Council about this House. They 

~ not express them in this House, because of you. When they are 
(lUTside this House, they may say it. Supposing they say something 
1lt!:-IJIlSt this House outside, and supposing my Honourable friend, Sardar 
Sant Singh, brings up a motion of privilege on the ground of some Members 
of the Executive Council having abused this House outside, and you, Sir, 
lwld it in order, then what right have the Government to add insult to injury 
aftl'l' llaving abused us, and say" we shall not allow you .to discuss that 
l!lotion ". 

Take the Press for example. I am not talking of any particular 
ur!?an. But there are newspapers and newspapers, and there are news-
paper correspondents and newspaper correspondents, having their own 
political prejudices. Some of them write about us, and some in language 
w]\;ch appeals to them, namely, " that these men are irresponsible, they 
do 1101, know what they are about. or they are autocratic, they do not 
respond". They may keep within the line, or they may go beyond 
honndf. ; and if they do that and if we bring it up or if the Government 
brillg that up and you hold that it is a matter of privilelle, then ought the 
inilurntial paper!! of India, Indian or Anglo-Indian--old style-have the 

~ ~ of approach to the Viceroy's House. and say" I am a constant 
frirnu of the Governmrnt. I !'lUpport them in all their activities of repress-
iJ1g popular movem('nts in this country. this Hou!'e tries to attack me, 

~  ~  protect me and stop this discussion". I am not agnin 
drllwiIlI!' on my imagination, but these thinllB are pORsible in every country, 
and f'rrtainly in my ('oulltry. where thl're ill no real democratic responsible 
glwernment. It has happened. to my knowledge. 

It. thereforf'. seems to me that. if this privi'Jege motion is to be a real 
~ and not a farce, it ought ultimately to be in your hands and in the 

hand!; of the House. 
Similarly, take individual Princes, individual Rulers, they may attaclI 

the House j and are they to be allowed to have the privilege of access to 
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the Viceroy's House and ask him to disallow the motion t The whole idea 
o( th.., h.t:tIOlUt!OU 18 DllI>COnCelved. '1.1.1.e wnole tbmg 1U:\.s been trlWt;lerred 
from the ,hule goverwug ItesolutlOllS, into a matter of privilege. You will 
QQ1Jce, ~ , t.uat tbe wbole of SUO-rule ~ 18 DHoSea on t.l.l.e iiUle, old ana new, 
gvvcrJ.Ung !-;.cl>olut.JJJns. if Honouraule biemuers will looK at thel>e H.Uies, 
they wlii find that they exclude a whole category of cases, from tbe scope, 
of .tiesOLUtlOllS which are recommendatIons to the Government, on wb!ch 
they mayor may not take actlOn. 'l'beyJlaving the right, so long as this 
IlOJUltitution stands, to tell this Bouse that you shall not make a recom-
me.lllLation on certain matters .• But they cannot be applied to matters of 
privIlege, where the dignity and the self-respect and indeed the powers of 
Uti!; llouse are involved. It seems to me that it is whol1y misconceived 

, ~  to attach to this ~ lil!litations governing the moving of Resolu- ~ 
tUlllS. 1 will discuss this matter further this afternoon, and I do not want 
to ullticipate, but I merely want to draw the attention of the House to the 
new It ules published in the Gazette of India of the 24th July, in which it 
iii provided that no Resolutions can be moved on the personal conduct and 
the rule of any Indian State or a Member of a ruling family thereof. It 
(1011l(\S to this that a large claRs of cases is altogether excluded from the 
lCCope of this privilege motion . 

. It seems to me that the last point which the Honourable the Law 
Membe,· made, he ~  not have seriously bclieved it himself. He repeated 
it Illis morning. He said it yesterday, that is to say if the motion of l::lardar 
~  Sillgh is carried and privilege motions get automatic precedence, the 
husine&<; of the Honse will be held up by the temper of the House or by 

~  else. Well, Sir, I have not been very long in this House, but ~ 
have been nearly three years here, and I am not talking of my section of 

~ House, I am thinking of all the sections of the House, and if I may 
soy sO with all respect, this House has never failed the demands of businesa 
(Ileal', hear) ; and on every occasion when business has demanded, ever,v 
~  of the ~  has co-operated with you to see that there was no 
ulltlnc delay. I think you will bear it out yourself, Sir, and will bear out 
my argument when I say that my answer to the Honourable the Law Mem-
ber is this: supposing a matter of privilege is taken up and discu8.'!ed for 8 
d,11Y and at about half past four there is a general feeling that the matter 
hnli been ~  sufficiently, if a closure is moved, you will accept it ; 
and I know despite small minorities, the House as a whole will carry the 
motion, if it'is then satisfied that there has been a reasonable discussion. 

Mr. President ('fhe Honourable Sir Abdur Rahim) : The Honour-
~ 1\lemher has two minutes more. 
Mr. S. Satya.murti : That is enough for me to conclude. I will show 

Ilgaill the keen sense of reasonahleness of this House by concluding in thetle 
two minutes. This Ilouse Las never failed in its sense of responSIbility for 
cur;'ying on public business consistent with the requirements of propel' 
d('illlk T Sllg"Ilf!St, Sir, that it is a wanton insult to the II ome to say that. 
if this motion of Sardar Sant ~  iR carried, all the busine.<is will be held 
up. l\f atters of privilege will be discllssed for a few honrs, and aftel' 
all points have been hroul!'ht to the notjep of the House, I have no nouhl 
that J~ business will be held up, and we shall be a.ble to carry OD thf bulri-
neAA WIthout any undue delay. 

I. th(lrefore. submit that ,this amenrlment of, ElIll1"tiar SAPt 8in!!hilll ali 
ameudmt'llt consistent with the very object of privilege motions, is based 
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on the unbroken practice of the House of Commons for several centurie.II, 
and will alone give us what we want, when we -want to discul!B a question 
of privilege on the floor of the House. I have great pleasure in supporting 
the amendment, and I request every section of the House to support the 
amendmeJlt wholeheartedly. (Applause.) 

Mr. II. ADanthaa&ye.nam Ayye.nga.r (Madras ceded Districts and 
Chittoor: Non-Muhammadan Rural) : Sir, before you.. put the ques-
tion, may I make a request 1 As this is a question of privilege involv-
ing the privilege of the President also, will you make a statement and 
address the House on this matter t 

Mr. Preaident ·(The Honourable Sir Abdur Rahim) ~ 'The House 
has discussed this question at length, and I have given my ruling. I 
have nothing more to say on this matter, and it is for the House to 
consider the amendment and give ita verdict. 

The question is : 
" That in paragraph 1 of the Resolution, for the propoaed proviao to rule 0, the 

following be substituted : 
• Provided that when the President has given his consent to the moving of a 

motion for the purpose of discussing a question of privilege, such motion 
shall have precedence over the day'a buaine8s on which luch motion i. 
moved '." 

'fhe motion was adopted. 
Mr. S. Sa.tyamurti: Sir, I beg to move: 

" That in paragraph (2) of the Resolution, in sub·rule (2) of rule 12A, all the 
words after the word' matter' be omitted and the following lIubstituted ... , .. ". 

Sarda.r Sa.nt Singh (West Punjab: Sikh) : Sir, may I rise to a 
point of order' My submission is that my amendment having been 
carried, there is no occasion for rule 12A at all, because, according to my 
amendment, when the President has given his consent to the moving of a 
motion for the purpose of discussing a question of privilege, such motion 
shall have precedence. 

Mr. President (The Honourable Sir Abdur Rahim) : What happens 
to paragraphs 2, 3 and 4 ? 

Mr. Bbula.bbai J. Desai (Bombay Northern Division: Non-Muham-
madan Rural) : I may point out that the House has now adopted a 
substituted proviso to rule 6. That proviso completely covers the whole 
of the ground all(l paragraph 2 is not needed because all that is necessary 
by way of condition for allowing discussion of a matter of privilege is the 
President's consent. 

Mr. President (The Honourable Sir Abdur Rahim) : If that is the 
object, there ought to be some amendment moved for its deletion. . 

The Honourable Sir Nripendra. Sircar : I am willing to accept that 
to br the situation. This goes as a result of Sardar Sant Singh's 
motion. 

Mr. President (The Honourable Sir Abdur Rahim) : There should 
be a formal motion. 

Mr. Bhul&bbai J. Deaa.i : I formally move that the rest be deleted. 
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111'. President (The Honourable Sir Abdur Rahim) : The question 

t t That paragraph 2 of the Resolution be omitted." 

The motion was adopted. 
Mr. President (The Honourable Sir Abdur ltahim) The question 

" That the Resolution, as amended, be adopted." 

rfhe motion was adopted. 

THE TRADE DISPUTES (AMENDMENT) BILL. 

fte Honourable Sir Thomas Stewa.rt (Member for Industries and 
Labour) : Sir, I move: 

"That the Bill further to amend the Trade Disputes Act, 1929, for certain 
purposcs, be referred to a Select Committee consisting ?f Mr. S. ~  Roy, Khan ~  
Bir Abdul Hamid Mr. C. B. Nagarkar, Mr. N. M. JOShI, Mr. A. AIkman, Babu BalJnath 
Bajoria, Sir H. P. Mody, Mr. H. A. Sathar H. Essak Sait, Mr. Lalchand Navalrai, Prof. 
N. G. Banga, Mr. N. V. Gadgil, Mr. Mohan La! Saksena, Mr. B. Das and the Mover, 
and that tho number of Members whose presence shall be necessary to constitute a meet· 
ing of the Committee shall be five." 

Sir, this Bill has already been the subject of a considerable debate 
in this House, last October, when my predecessor moved that the Bill 
be circulated for opinion. On that occasion, Sir Frank Noyce set out at 
considerable length the object of the Bill and the nature of its provisions, 
and these were still further elucidated in the course of the discussion which 
then took place. At this stage of the progress of the Bill I take it tb.at 
it would he an unwarranted tax on the time and patience of Honourable 
Members if I were to attempt any recapitulation of what was said so fully 
on the last occasion. I shall, therefore, as briefly as possible, refer only 
to a few of the more important opinions and criticisms which have been 
received as a result of the circulation of the BilL A considerable volume 
of opinion has been received in consequence of the circulation, and these 
opinions have been placed in the hands of Honourable Members. It will 
be agreed, I think, that these opinions are representative of every shade 
of thought, and they constitute a useful contribution towards the disclL'i-
sion of this question. Perhaps their usefulness lies not so much in their 
freshness or originality as in the faet that they constitute a re-inforcement 
of the statements and argument... that have already been used. I suggest. 
therefore. that it is unnecessary for me to re-state in full what those 
arguments are, and I shall only refer to a few of them. Serious 
controversy haR really been occasioued by only a very few of the clauses 
of this Bill. As was expected, clause 8 has attracted a good deal of 

. attention. This is the clause which proposes to drop the existing section 16 
of the Trade Disputes Bill, section 16 being the section which provided for 
what we might call, for convenience and brevity's sake, the political non-
industrial strike. In its place it proposes to put in a section which is 
intended to secure an atmosphere of peace and tranquillity while a trade 
dispute is under investigation by a Conciliation Board or by a Court of 
Inquiry. The eriticisms of this clause 8 fall into two definite classes. On 
the one hand, we have a repetition of the arguments which were used on 
the floor of this House by the speakers who claimed, and with every 
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justification, to speak on behalf of labour. On the ~ hand, there. i8 
complaint that we propose to divest ourselves of powers which are ~  
in the interests of public tranquillity and of the welfare of the eommumty. 
These are the opposing points of view that have been expressed, and to 
those of us who like myself are briefed neither for labour nor for capital, 
it might be taken that they cancel themselves out. My consideration of 
those views has suggested that many of the criticisms ~  based on a 
faulty appreciation of the precise .significance of the phr&!ieology of the 
clause. I am of opinion, however, that the draft that we have put forward 
is capable of improvement and I am prepared to do what I can to contribute 
towards that end in the Select Committee. But I venture to 
88sert that the principle underlying this clause is a good one, one that 
has ensured universal support, namely, the provision of a peaceful atmos-
phere in which to secure an effective and prompt settlement of serious 
industrial disputes which threaten the welfare not only of the parties to 
the dispute but the welfare of the community at large. 

There has also been a considerable amount of criticism of clause 11 . 
of the Bill. This is a clause which seeks to provide for the appointment 
of Conciliation Officers and to define their functions and duties. The 
criticisms I think are directed rather to matters of detail than towards 
the principle of the clause which I am sure is one which must commend 
itself to all of us,-the principle of conciliation as a preventive of trade 
disputes. The principle is one to which the Government of India them-
selves attach the greatest importance and they trust that as the result of 
discussions in Select Committee there will emerge a general acceptance of 
this principle and that there will be evolved a practical scheme for the 
working of Conciliation Officers within the sphere of the Indian industry. 
The comparative lull in industrial warfare in India in the last few years 
has been somewhat rudely disturbed of late, first, by the series of strike!!! 
in the Calcutta jute mills, and at a later date, in the Cawnpore mills. 
These strikes come at an appropriate moment to remind us that the 
Governments in India have need to have at hand some machinery which 
will enable them to intervene to prevent the outbreak of unnecessary 
industrial disputes, and, if such disputes should unfortunately have broken 
out, to enable them to secure an effective and equitable solution of the 
trouble at once, and finally, in order to protect the innocent third party, 
the general public, from the ill effects of such disputes. It is our belief 
that in this Bill we are contributing towards that end, and in that belief 
[ commend my motion to the House. Sir, I move. 

l'tIr. President (The Honourable Sir Abdur Rahim) : Motion moved: 

"Thnt the Bill further to amend the Trade Disputes Act, 1929, for certain 
purposes, be referred to a Select Committee consisting of Mr. S. N. Boy, Khan BuhanuJ' 
Sir. A~  .Hamill. Mr. C. B. Nagarkar, Mr. N. M. Joshi, Mr. A. Aikman, Babu Buijnath 
BnJortn, Su H. P. Mony, Mr. H. A. Sathar H. Essak Sait, Mr. Lnlchaud NavaIrai Prof 
N. G. Rnnga, Mr. N. V. Gad¢l, Mr: Mohan Lal Sabena, Mr. B. Das and the Mover; 
and that the !lumber of Members whoee presence shall be necessary to eOll8titute a meet-
ing. of the Committee shall be five." 

. Prof. If: O. ~  ~  cum NeHore : Non-Muhammadan Rural) : 
Sir, the malO obJect of thIS BIll, as stated by Government is to promote 
eonciliation between the employers and the employees ~  to try to 
..... tahlish industrial. peace in .this .country. Sir, I cannot gay that the 
whole of the workmg classes In tbiS country are absolutely in favour of 
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this particular objective aimed at by the Government beoa.use the working 
elasses maintain their inherent and inalienable right of some day gaining 
eomplete control over the whole industrial structure and machinery of this 
eountry, but at the same time, in the meanwhile, they will be content 
to agree to any proposal that may be made either by the Government or 
the employers or by the public which would seek to minimise this conflict 
with a view to improve the economic conditions of the ~  or the 
working classes. If, Sir, any particular move were to be made further 
to ·aggravate their economic conditions, even if made in the name of 
eonciliation, in the name of industrial peace, the working classes, I declare, 
cannot have anything to do with it. We know that the economic condi-
tions as well as the social conditions of our working classes in this country 
leave very much to be desired and have much to be improVed, and if any 
effort were to be made either by the public or by the Government to'" 
interfere in the relations that subsist between the workers and the 
employers, it must be in the direction of further improving the economic 
and social conditions of the working classes. Unfortunately, although 
iIi this pamphlet that the Government had published only recently on 
Industrial Disputes in India the Government claim to have passed a 
number of Acts since ] 932, and although Government have, from time 
to time, been claiming that they have been trying to hold the scalel 
even as between the employers and the workers, it must be admitted by 
any impartial observer of the attitude and of the policy adopted by them 
practically since 1930, that the Government have, after ~, not been 
quite so very impartial as between employers and employees and Govern-
ment have not even tried at any time to favour the workers as against the 
employers who today and for a very long time till now have been the 
IItronger of the two parties concerned. 

Pandit L&ksbmj Jtanta Ma.itra (Presidency Division: Non-Muham-
madan Rural) : Take the case of the jute workers in Calcutta. 

Prof. N. G. Ranga : Yes. Even at the time when the first proposal 
was made for passing this Industrial Disputes Act it was stated on the 
floor of the House by some Honourable friends, including my Honourable 
friend, Mr. N. M. Joshi, that the right of the workers to strike lS such a 
sacred one, such an alienable one, and one that is incidental in the industrial 
~  as ~  have come to experience in this country, that 
It cannot be gIven up by the workers at any cost. But at that time 
the attempt to stifle that particular right waR only a partial one. It 
was ~  sought only to declare a general strike to be illegal, and, in fact, 
partlcular care was taken to make an exception in the case of all trade 
disputes. ~ now the Government of India come forward with a pro-
posal.to obtam for themselve.s and alao for the provincial Governments 
the rIght to declare any strIke, of whatever kind it may be whether 
politica!, economic, ~ ~ , il!egal, ~  on the pretenee that 
they WIll try to appomt an arbItratIon commIttee or a conciliation baard 
and thus bring about some sort of conciliation. I do not know wlJat 
flort of conciliation it is going to be. Is it going to be a coneiliation that. 
will throttle the workers, or is it going to be a conciliation that will 
certainly improve the economic conditions of the worker!!? Whenever 
in ~  p.ast attempts were ~  ~ labour in thiR country to aRk for a 
conClhahon board or an .arbItratIon committee the Government ,vere 
very ~  and very unwilling to appoint it and trioo their best to wait 
nntil t.he workers were t.horoughly weakened and demoralised and unionism 
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was destroyed. In answer to that Government may say that hereafter, 
as soon as a particular strike is declared illegal, it becomes incumbent upon 
them to appoint a conciliation committee. 

Sir, what are the functions of this eonciliation committee T Are its 
findings binding on either of these parties' No. Then 

1 P.M. -what is the use of this committee especially when the 
Btrike which is the only weapon in the hands of the wOt:kers is already 
declared illegal. Whl!et is the special advantage that the wwkers are able 
to derive by losing the only weapon that they have today in their posses-
sion? We know only too well that unionism is not strong' enough to 
enable the workers to bargain with employers on a par, to enable the 
workers even to carry on negotiations with this Government and get it 
to intervene at an early stage in their disputes with the employers. And 
under these ci.rcumstances a strike assumes a special importance in this 
country which is not the case in other countries like England and France 
where unionism is really very strong and very effective. 

Since it becomes possible for Government to declare a strike illegal 
even long before it actually takes place, what will be the effect on the 
working classes of this country and upon the workers who are definitely 
and dirp.ctly involved in that particular trade dispute. They naturally 
cease to have any interest in unionism and in the lead given by their 
own leaders. They are assured that this conciliation board or arbitra-
tion committee is going to settle the whole thing. We do not know how 
it is going to settle it. Nobody knows what sort of committees are going 
to come into existence but while it goes on discussing it, t4e ' unionist ' 
life of the workers is demoralised. They no longer have any chance of 
taking back to this instrument or weapon of strike, once the two months 
are over and the employers refuse to accept the decision or the recommenda-
tiom; made by the conciliation board. What is to happen after these 
two months are over and the employers are adamant in their demands 
and refuse to accept the decision of the conciliation board f Are the 
workers ,to start their strike or not' If they want to strike, will it be 
possible for them to start the strike just as effectively and enthusiastically 
as they would have done if the strike in the first instance had not been 
declared illegal. It would certainly be impossible for them because they 
have lost their confidence in their leaders. They have given up thefr 
union life and they are likely to be told by the conciliation officers who 
are to be appointed that they stand to gain very little from these unions 
and they can gain everythin!l: by pursuing the so-called policy of con-
ciliation or arbitration. Therefore, the real object of this legislation 
as it strikes me and the workers of this country is to prevent the develop-
ment of unionism in this country, to prevent the development of confidence 
of the workers in their leaders and to prevent the hold of the trade union 
leaders on the working classes of this country. 

The other objective of .the Government in making this move seems 
to me to pre.vent ~  ~  ~  of this country from ever being 
abl.e to exerCIse theIr ~ .to ~ even if they were forced to go on 
strike under extreme condItIons of hfe. How will it be possible for the 
workers even to think of strike if they were to know in advance that 
these conciliation officers are going to function as spies and inform the 
Government that the workers are thinking of going on strike and that, 
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therefore, Government should anticipate their decision by declaring their 
iJltentiOll to ~  and thus make it impossible for the workers 
to discuss and decide whether they should have a strike or not in 8.ny 
particular workshop or in any particular industry T It would hereafter 
be impossible for the· workers of this country even to dream of a .trike 
because even the dream will be penalised by this particular clause No.8. 
As all my Muhammadan brethren know, 8, 18, 3 and 13 are just ~  
numbers to be avoided. I do not know whether WI! should accept thIS 
as a general rule to guide our activities in life but here it .looksas. if 
Providence itself has come to tlul rescue of the Government In chOOSIng 
this number for this dangerous clause and if not for anything else, at 
least for the fact that this clause contains this very dangerous power 
intended to be given to the State, the working classes of this country are ," 
justified ill strenuously opposing the clause 8S a. whole. 

Then we are told that if we throw this out, the old Act with its equally 
obnoxious clause 16 will come back. So we are asked to choose between 
clause 16 of the old Act and clause 8 of this particular Bill. This is the. 
way in which this Government has always tried to have its own way, to 
manage its own affairs and to mismanage the affairs of others. They 
come with one bowl of poison in one hand and another bowl of doubtful 
nectar ill the other and then say , You drink the poison first and if you 
outlive that, then you will be able to get the bowl of nectar '. When 
they brought the Trade Disputes Bill before this House they said' You 
ran have the trade disputes machinery if you have clause 16 ' and the 
House had to agree to it. This time also they want to follow the same 
method. They come here and say , You can have your trade disputes 

~ , provided you agree in the first instance to have your right 
to strike destroyed and to be declared illegal either by the Provincial 
or the Central Government '. Are we every time to allow ourselves to 
be victimised like this Y If I am allowed to make a choice between old 
~  16 and the present clause 8. I am quite prepared to allow this 
Government to drop this im toto and let section 16 stand, for this reason, 
:'IeCtion 16 is impossible to be implemented unless there is a general strike 
and when there is 8.. general strike in this country, if the workers were 
to decide upon it at all, which is a very  very rare experience even in the 
experience .of this particular Government. of India, they do not care 
whether their ~  strike is already declared illegal or is going to be 
declared illegal. It is a very serious decision that they have to take. 
Once they havt> taken it, they are prepared to stand any !!OM of ~ 
st'.quence. 

Workers who are in a dangerous mood and who have great stakes to 
lose in a general strike, do not mind whether there is I! section 16 here in 
one of the ACt-I, for the Government of India to declare such strikes 
illegal.. They will carryon a general strike:: Why do they want a gene-
ral strIke deeJared, and when do they want to declare it' Not in a light-
hearted fashion, nor on every day and on every occasion. They declare 
it only once ina while,.when they are absolutely desperate, Rnd whf'n they 
find t.hat piecemeal strikes in different parts of the countrY, in diifereY{t 
mil1s and workshops axe of no use, have not yielded gooi results, when 
they are thoroughly disappointed with the attitude of the Government 
and when thf'Y are thoroughly disgusted .at the manner in which the Gov-
ernment manages these labour problems ; and under those circumstances 
it i"1 not at all a fearful thing to have a section 16 here. Sir, how many· 
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auch '«enetal strikes have there been in this country' Only oDe, in 1m t 

"" ..... ' •. It. Joshi (Nominated Non-Official) : Where was there a 
~  strike in India , 

Prof. N. O. Banga : Only on one railway-the South Indian Railwa.y. 

Mr. N. M. Joshi: That was not a general strike. 

Prof. N. O. Banga: Now there was another strike which ·was called 
a ~  strike in Bombay but that was not ~ a general ~ ~  
at rlctly . .,peaking. 'l'herefore, my Honourable frIend, Mr. JOShI, 1:-
l'orrect in saying that there has not been any general strike in this 

~  up till now. If we turn our attention to Great Britain, the hume 
of trade unionism or the home of the most ancient trade unionism in the 
world, we find that labour there has embarked upon a general strike only 
Ol1ce. Are we then to be so much frightened by this seetion 16 which is 
to deal with a situation that cannot ordinarily arise at all! If it arises. 
it may arise only once in a blue moon. No, Sir, I am not going to be 
afraid and that is the considered view of the working classes in this 
country. Of course they resent this section 16. 'I'hey do not at all want 
this on the Statute-book of this country, and they will take the earliest 

~  opportunity, whenever they have a chance of getting rid of it, 
to see that this particular secti.on 16 is absolutely done away with. But 
till then t.hey are quite content to let it remain where it is and not accept 
in its place a clause 8 whose conciliation machinery is. of doubt.ful value 
anfl whose attempt to stifle their right to strike is really a very dangerous 
thin!!: and fraught with !!eriou!l consequences to themselves. 

'l'hen, Sir, I come to the conciliation officers. It is rather difficult to 
!lay outright t.hat nobody wants concilia.tion officers in this country. But 
when !luch a proposal comes from this Government. it is very difficult 
indeed for anybody not to refuse even these conciliation officers. Who 
are going to be these conciliation officers' We had some experienee of 
that in Bombay. Sir, these officers appointed by the Bombay Government 
are Government li!el'V&Ilts. They are I. C. S. officers, supposed to have had 

~  labour leanings. God alone knows what is the sort of labour 
leanings,-whether it is in the way of creating family disputes or in 
'1eeking to prevent them striking, or creating an adverse propaganda 
among the workers against their Own leaders, or creating a sedition in 
the labour ranks against their own labour unions, and even those unions 
on whieh my Honourable friend, Mr. Joshi, serves , 

'Mr. K. Ahmed ~  Division; Muhammadan Rural) ; Why do 
you aHow that sort of thing1t.o goon in this country , 

Prof. If. O. B&Dga.: An1how, these ~  officers apart from 
other things...... ' 

Mr. Preaicient (The Honourable Sir Abdur Rahim) : The Honour-
a hIe Member. can resume his speech after Lunch. 

'!'he AlBcmbly ~  adJourned for Luneb till Half 'Past Two of the 
Cloot. 
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'l'he Assembly re-assembled after Lunch at Half Past Two of the 
(;Jock, Mr. Deputy President (Mr, Akbil Chandra Datta) in the Chair. 

Prof. If. G. RaDp : Mr. Deputy President, I was saying when we 
~  for lunch that clause No.8 is not at all in favour 01 t.be 

workers and it seeks to destroy their only fundamental right to strike 
and it is in no wayan improvement as far as the workers are concerned 
over the earlier section 16 which it seeks to ~  In saying that I 
\vish to state in support of that plea that if Govern.U1ent were really 
anxious to establish industrial peace in this country what they ought to 
do is to accept the recommendation of the Royal Commission on Labour 
and establish standing conciliation machinery to start with. That 
recommendation was made several years ago and no action has ~ 
taken on it. Again and again my Honourable friends, Mr. Joshi and 
Mr. Giri, used to press upon the attention of the Government the need 
for the establishment of this conciliation machinery but Government has 
so far failed to establish it. Now, to come forward and say that we 
should accept, in its place, only the appointment of a conciliation officer 
is really not reasonable to say the least. In England such conciliation 
maehinery has hcpn working for a pretty long period and that Quite 
satisfactorily. The Balfour Committee which made a surver. of indus-
trial relations stated that in the field of conciliation and arbItration thc 
Councils have played an important part in assisting the industries to 
settle their differences theInBelves. They proceed to say : 

" Experience has shown that the exiltenee of a Joint Industrial Council 011 wbiei. 
both sides are constantly in toueh and on whieh there is a regular intercourse between 
the employers' and the workerl!' representatives has enabled dill'erencee to be dealt witb 
at au early stage and has diminished the opportunity lor disputes to arise through laek 
of understanding." 

If such a machinery had been establisbed in this country, I am sure 
many of the strikes that had taken place in our country would not have 
taken place at a.ll and could easily have been avoided. Sir, it is weill 
within the memory of most of the Members of this House that the great 
Bengal Jute Mill strike had taken place during this year mostly for the 
purpose of gettinp: rid, of the obnoxious Sard.rs who were ,acting 88 the 
,middlemen between themselves and the employers. Such Sudars could 
easily have been eliminated if only such a eonciliation machinery had 
existed and opportunities were given for employers' and workers' repre-
sentatives to meet each other, discuss these things ~ then eliminate 
such inconveniences that ~  in their mutual relations. Simi-
larly, in textile mills there are these jobbers and Sarda.rs who also create 
trouble. Such things could have been avoided and eould be avoided 
even today if such conciliation machinery were appointed. 

If it is pleaded by (ffivernment and ,9;thers that these conciliation 
officers are sought to be appointed and tJiis conciliation machinery iB 
sought to be implemented almost in every strike and in every dispute 
where a ~  or a strike is d1lclared illegal, then they ought to con-
sider one other suggestion. In England an attempt has belm made to 
help the wol1kers, especially those who could not be ~  so easily 
and who could not ~  themselves so easily, I mean tliose who Itre 
employed in sweated industries,-there, a machinery called the Trade 
Board is established on which both the employers and the workers are 
represented. Such a machinery exists not only in England but also in 
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AuStr&J.iallild in NewZealimd. This machinery has produced very good 
results. One of the objects that it is expected to serve is to enable the 
,,~ ~  to ~  organisable and to become organised. It is ltated 
iO. beQneof the objects of this Government to help our workers to orga-
&Use themselves and help them to strengthen their trade unionism in thia 
~  It is admitted by the Royal Commission on Labour. It has 
lone out of its way to suggest that workers should he granted, repre-
:lentation in Legislature in their organisational capacity and not in their 
individual capacity and the Delimitation Committee had also accepted 
that and suggested that representation for labour should be given in thi. 
Legislature in their organisational capacity. This was done -with the 
object of helping the workers and specially all those who have not re-
(:ognised the advantages of trade unionism to realise the advantages 
thereof and to join the unions and thus strengthen the trade unionism 
in this country. I wish Government hall accepted the recommedations 
of the Delimitation Committee, and of the Whitley Commission in regard 
to thi",. I suggest that the right thing for the Govern.ment to do is to 
establish these Trade Boards in as many industries as possible, especially 
in those iudustries the workers of which ask for their establishment. 

Instead. of seeking to establish either the joint conciliation machi-
nery or Trade Boards, Government now come forward with these two 
proposals. namely, to declare any strike or lock-out illegal and to appoint 
conciliation officers. We cannot accept these pro.posals even thougb 
(,Ul' W01'kers are plaeed at a very great disadvantage ~ ~ the employers. 

At present the workers are obliged to give 15 days' notice if they 
are employed in any public utilities and ten days' notice if they are 
employed in all other industries and in all other walks of life. Without 
that they cannot ~  on strike unlesR they are prepared to lose their 
wages and jobs also. Sit, aceording to the existing Act, to go on strike 
is deolared illegal if the workers are employed in public utilities. I 
object to that very strongly and that for this reason. We can certainly 
expect workers to /live sufficient notice to employers provided the public 
utilities are nationalised 'and are properly controlled by the public and 
also if there is a joint ~ (,onciliation machinery to avoid most of 
the causes for friction. But at the present time in this country either 
in the provinces or at the' Centre there' is no joint standing conciliation 
Machinery. What is more, most of the public utilities are being managed 
by privately-owned companies and indw,iduals. We have seen what a 
debacle was enacted only the other day by the Bengal Nagpur Railway 
strike. There was the Agent who almost. became a Nawabunto himself 
and was able to dictate his own terms. With all the inftuence that mv 
friend, Mr. Giri, could command and with all the accommodation that 
the Government Members ~  supposed to have shown, it became impos-
sible for the workers thl'1'c to retain even th:e recognition of their union. 
What is the good and what is the advantage either for the workers or 
for the puplic tQ be derived by declaring such public utilities as abso-
lutelY public and, therefore, any strike occurri:c.g thereinto be con-
sidered ~ megal and ultra m·res. Now, Sir, to make matters worse, Gov-

J J ~ ~ to ~  the scope of these pnblic utilities by I\dding to 
the present ~  of public utilities .. Inland Steam Shipiand Vessels. It 
is adding fuel t,oib-e. 
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Then, I would like to know what is to happen after this partioular 
period of two months is over. For two months a strike is declated to 
be illegal. Thereafter, if either of the two parties do not -accept the 
decision of the recommendation of the .Arbitration Board or the Arbit-
ration Committee, what is to happen' Is the Government ~  to 
declare the recurrence of the strike again illegal 7 That would bea 
very da.ngeroUB position if Government were to intend to do ~ J  I 
Imow in certain quarters it is felt that Government' 8hou1d resElne to 
itaelfthe right to extend this declaration of illegality ~  this period 
of two menths. I vehemently protest against that. I sincerely hope 
that even if Government were to be able to proceed with this Bill, they 
will not contemplate any such thing and they will eategorieally repudi-'" 
.. te a.ny such suggestion or any such intention and assure tbeHouse that 
any strike or lockout is to be declared only once and -once for all for II. 
period of two months and neyer thereafter. 

I find that in the various provinces, new provincial ministries have 
come into power and I am happy to say that a :majority of .them -.:are 
lDf1Dlled }1y representatives of the party to which -1 have the honuur t.o 
belong. They have already shown how much thcy are in favour of ~  
ann how they seek to implement the so-called and much-vauntp.d ~ 
tiality of this Government towards labour. It is a well-known faet that 
'the Congress has declared, in its Karachi session, its readiness to . accept 
·theright of Torkers to strike and also the right of workers· to organize 

~ into unions. Tpe United Provinces Government havtl alrel\dy 
l'eCognised we trade unions in that province and they have tried their 

~  to bl'jng about a settlement of the very big Cawnpore strikewhicl). 
took place during last month. It is in great contrast with the manner 
iu which this Government has behaved in the past. There, no c,ooncr had 
the strike taken place, than the Premier, Pandit Govind Ballabh Pant, 
had run from Lueknow to Cawnpore in order to get ~  touch with th·c 
partiek> concerned to bring about a settlement. The Labour :Minister and 
all the other memUers of the Government were busy all the time to bring 
about a ~ , and that settlement, I can assure you, has been rCllcbed 
in almost It short record space of time. What is more the employers \vho 
were so ndolll'lnt in their refusal to recognise the union were obligod to 
recognise it and they were obliged to agree to the proposal ot: the Guv-
ernment that the dispute should be referred to a Conciliation Board. 
Such is tht' way, I expect, in ·which the Congress Ministries are going t.o 
deal with lahour problems and labour strikes in this country. There W6l"e 
three M;rikes ill Madras, and my Honourable friend, Mr. Giri, ha!i gIlt it to 
his credit that all these strikM were almost instantaneously settled without 
any great or grievous loss to the employers themselves because wh('re th('r., 
is a will there is the -way. Therefore, I do"not want the Government to 
hurry with this piece of legislation and thus deprive the various Pro-
vincial Ministers of Labour from making their own experiments and 
gaining their own ~ and see how far they can give 8 lead even 
t>o the GO\'f,rnment of India in matters of labour legislation. J f hy. any 
ooanc{' the GoVerllmentwere able to take this Bill to the Select C(Jmnuttee, 
I suggest that they sho,u}d .stay their ha.nds and see that the Selo<:t Com-
mittee ~  ~  ~ ~  ~  the CQurse of. the ~ 80 that ~ 
winoial, Ministers wjlf. ba.ve ,tp,e! ~  of gain,ipg, , ~ ~ ~J  aud «lVlng 
tll.6 ~  u.HhfJJ:o .. ~, ~ ~ Central ,(},overnment.88 ,yv.en lUI .to ~ 

~ .. t -,i"' .. ,., ,t· ... ; .,,, 
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. With these suggestions, although I would very much like to UPV01ie the -.u as Il whole and prefer to have the Act as it is, obnoxiolUl though it is, 

I aJti prepared to make the best of a 'bad bargain and abide by the dcch.ioll 
of this HOWIe, if in spite of our protests, the House were to decide in 
favour of fJending the Bill to the Select Committee. 

1Ir. N. V. Qedril (Bombay Central Division: Non-)t:uhammadan 
Rural) : Sir, my Honourable friend, Prof. Ranga, has already stated that 
in six Provinces the Congress Ministeries are functioning and ~ of them, 
at any rate, are going to enter upon labour legislation very soon. In fact 
after the passing of the Government of India Act, 1935, much of the 
Jabour legislation logically and necesarily falls to the jurisdietion of the 
Provincial Governments aRd I would have been very glad if ,~  Bill had 
been abandoned al'u:>gether and, if after five or ten years, it was found 
tbat there was an absolute necessity to co-ordinate the various le\(isla-
tions passed by the Provincial Legislatures, then it would have been in 
the fitness of things that the Central Government should have come for-
ward; not with an amending Bill of this character, but a consolidating 
Bill embracing all the aspects of labour legislation. However, inasmuch 
as this Bill is sought to be gone through and amotion for reference to 

~ Select Committee has been made, I propose ~ deal with it as briefly 
all possible ou the understanding that any way the Select Committee will 
'Iot meet this year, but will meet sometime after January, 1938. In ,the 
first place, I am glad the Government have recognised their obligation 
that they must not remain aloof from industrial disputes. I ~  re-
IDt'mber, a few years ago, in my Province which is I do not say notoriout, 
but known for industrial disputes ~ , Bombay, the Hbme Member 
Ulen stated that the business ~  Government was to keep the ring 
elear a,nd its concern was mainly to maintain law and order and it hBd 
nothing to do with the disputants and unless a requisition was made by 
the ~  the dispute, it was none of the business of thel Govem-
menot to mediate. But, Sir, things have moved from that position and 
today we find that, at any rate, since 1929, when the main Trades Disputes 
Aet was passed, the ~ have definitely undertaken certain obli-
ptions to the community at large to in'tervene in certain ~ 
iu labour disputes. When the original Act of 1929 was passed, ~ lllain 
section in that Act, namely, section 16, was paS8ed immediately after 
the general strike in England, iu 1926, and if you were w refer to the 
apeeebes during the passage of that Act you will find that the main 
(\bjoot was to secure prol;ection for the community in ease the strike was 
undertaken, nDt for a bona fide trade dispute. but for the furtherance 
of some political object and ~  was ~ , general and prol?nged. ~
lIhip caused to the commurutor. At that ~  there was a bIg ~  In 
BOmbay and it was 8 ~  strike. It was not 8 general strike in 
faet as far as I am able to see I agree with my Honourable friclId. 
Mr. '.loshi -that there has been ~  generitl strike in India.. The strilte in 
1928 was ~  a ~  strike covering only one industry, namely. 
thp. textile industry and in Bombay only. That kind of strike was not in 
the mind of the Government when it passed section 16 of the Trade Dis-
l'utel! ~  of ~  Therefore, to .come ~  . and. say, ~ ~ i! is :necesH8.ry 
w. embody a clause -like clause 8 In the light ~, :because the 
(;}(i ~  ~ ,~ iir illogical, hi thy humble tiPmioti.·· ·The object ~  
the old Act. of 1929 was to prevent political strikes. The object of-t.he 
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mnending Bill, and ~  of clause 8, is to ~  any kind of 
&trike which is likely to cause or has caused severe prolonged injury to 
,ROY section of the community. In other ,~  are two llifferent 
principles. If' the object of the 1929 Act was to preveI\t political strikes 
~  object of the pref'Jenot clause 8 is to prevent ~  kind of strike; in other 
words, to deprive the workers of their right to combilted ~ and the 
fundamen'tal. right t.o ~  l'his is not the opinion of an individual 
like myself, but if you were to see the opinions and speclally the opinil)Jl of 
t.he Government of Bombay, you will find that that Government hal> not 
taken very kindly to this measure. 

Now' at this stage it would be worth while to examine what has been 
thr effect of the working of thios Act from 1929 up to 1936. If it wal; the fr 
objeet, firstly, to stOll poli,tical ~  and secondly, to ~  in 
iiHhlHt.rial disputes, how much hili; it been able to achieve for Goverument 
in that direction during ~ period 1 If oue were to take -the numoor of 
stl·ikes one finds from the Bulletin i!;Sued hy the Department of Industri&;, 
No, 62, that during ,this period there have been nearly 1,159 strikes, and 
only in five cases did. ~ think fit to bring into operation the 
tnachinery that had been contemplated in the old Act. And i.n all the!le 
five cases although the result ~ not been very satisfactory, it has beeu able 
t(l achieve something like ~  at least for some of the parties, if not 
all the parties concerned in the disputes. Why was it that  that Act has 
failed ·to achieve industrial peace? It was because in the first place the 
machinery ~ is contemplated there is to be brought into operation not at 
t Iw initial stages, not with a view to prevent the strikes or labour disputCfJ, 
hut at a stage when the strike or the dispute has assumed grave proportions ; 
~  in ~  second place, whatever may be the resulot of the inquiry or the 
arbitration there is no provision in the old Act, just 88 there is no provision 
in the present amending Bill, that the award or finding would be binding 
nn either ~ employers or the employees. So long as that is not there, no 
machinery that is calculated to be brought into operation, after the strike 
has started, is going to be crowned with success at all. Therefore, we mUitt· 
look to a more radical solution of this problem. 

Then, Sir, in the present Bill it ha.R been pointPrl out that although 
clause A is wide enough to embrace any kind of ,~  is simultanp,· 
ously a remedy provided for for compul!;Ory arbitration, although in al\ 
indirect manner, As soon as a strike is decla.red illegal under the proviso, 
the machinery comes into operation : 

" Providod that no such notifieation IIhall be issued Unl1l88 on or before the date 
of i88ue the Governor General in Ooullcil or the Loc'al Government, a8 the ea8e may bel 
hail Blade an order under aeetion g referring the trade dispute in question to n Court Of 
bquiry or a Board of Conciliation." 

. So, unleSs that is appointed no strike ~ be declared illegal. But will 
it serve the purpose of securing i,ndutttriii1' peace T ~  is the test by 
which I propose to test the utility or futility of this measure. What 
will happen' As the clause stands it embraces every kind of strike. 
Strikes are not ~  fOt' any wall'toncause ; they originate ill soinr. 
sound economic diapute. T() begin with, the position will be like thiR 
that the strike in its iilitial stage is undertaken on a specific economic 
grievance which. is ~~  and legal. Then. whel} the workers Il8lmme 

~  ~  ~ , Government keeps clear and then it, 
11hdfltbat it ~ ~ ~ :miJicti seme injury·on ileme , ~ ~~ ~ 
, • : . : .. ' .. " ' , ' ' -, ~  ,r i ~ I' . ! 1 ' ~ I , ,'-'. . . • , .,. ... .. ! I f i \ ." ..r • 
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drib which will not inflict some injury' on' somebod;:- ~ with, 
the strike will inflict injury, in the ~ place, on ,the workers themselves, 
and, in second place, on the employers or the industry concerned. 1:;0 
you cannot contemplate any strike which will not cause injury to some-
body. Therefore, in that way, if the Government is so minded it can stop 
all kinds of. strikes. But let us assume that the Governmept is going to 
interpret the rules in a liberal manner and the strike is allowed to con-
tinue. ~ continues for some time, it being legal i,n its initial stages. What 
happens T As I have sta1.ed, the workers organise; they are in a position 
to achieve success and redress at the hands of the employers. And if the 
Government has a bias for the industry, immediately the Government 
will come on the ~ and declare the strike to be illegal and appoi,n,t at 
tll(> same time its arbitrative machinery. What will be the position of the 
workers themselves' In the first place, ·the workers will b,e absolutely 
leaderless ; no leader can come and ask them to continue the strikfl, he-
cause it has been declared illegal. Where is the guidan.ce for them , 
What are they to do T Is it binding on the employer under the provisiona 
of clause 8 that as IIOon as a strike is declared illegal the employer must 
take back all the strikers irrespective of the finding of the arbitration 
board or the court of inquiry, whatever may be the case' The strikers 
will be in their own houses, ,the industry will have been closed down, and 
th" arbitration machinery will continue to -work. Then, after the lapse 
of two months, let us assume that the court of inquiry or tbe board of 
srbitration is not ~  complete its inquiry and give its conclusions. 
What then' The strike ht>Comes automatically legal but by that time 
the strength of the strikers has absolutely fizzled out. ~ is the inten-
tion. at least that is the accusa1,ion·made by the various trade unions who 
have given their opinions when this Bill was circulated for public opi-
nion ; and there is some truth in it, If, Sir, you were to find the geneRi8 
of this amending Bill, you will find that from time oto time the lIill-
owners' Association and the Merchants' Chamber of Bombay have been 
writing to the Government of India to have some amending Bill so as to 
introduce ~  and picketing clauseR iIi the Trade ~  Act, 
so that the power of the workerA may be absolutely curtailed. I do not 
propose to take the time of the House by reading extensively from ~ 
letters which are to be found in paper No. 3. ~ it seems obviously 
clear that t.he cue was taken from the various suggestions made by the 
lIillowners' Association and other industrialists of Bombay. And espe-
cially after the decision in the case of labour leaders in the strike of 1984 
when ,<;here was a sympathetic etrike in the month of May in ~  
and some of the leader!! of the workers were prosecuted under section 16 
of the Trade Disputes Act of 1929,-they were acquitted by the Chief 
Presidency Magistrate,-there was an appeal, and in this- appeal it was 
held that the accWled committed no offence. because it did not infl.i('+ 
injury On the whole community as such. nor did it compel the Govern-
ment to do or abstain from doing something and 'When the Government 
found that this flection was inadequate to deal with such kind of troublt'.e. 
they have .come forward wi1.h an amending Bill, and particularly with 
elause 8 wAich embraces every kind of strike as I have just stated. It is 
~  that it is done in the interest of securing industrial peaoe,but the 

diNet , ~  ~ , 8 of ;tlle BiU if' tbM, the: ·po.wer and "streqth 0' the workers will be crushed, t.hey will be left leaderless, the positioD 
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will be stagnant. Not o,nly that, Sir, if the objeetdf the.Government 
it to ,recure indutrial peace, that object will not also be aehieved. That 
ii the considered opinion of the Labour Commissioner with the ·Govern-
ment of Bombay. He has described this Bill as ail absolutely ~ 
me88ure,-I ,think stronger language  cannot be used. ~ ,  SIr, 
if ihis cJ.ause is deleted completely, or even if the old section 16 lI' ~ , 
I shall ;not be sa4iisfled. I do not know what will be the legal posItIon 
in the Select Committee if one were ~  move that the old section 16 should 
also be deleted. 

Mr. N. M. Joshi: That will be quite in order. 

Mr. N. V. Gadgil : If that is in order, it will be done. Then, Sir, with 
8· regard to the machinery about Concilia.tion that is ~~
pox. templated in the new clause 11, it is suggested that ~

tion officers will be appointed, but conciliation cannot come when a strIke IS 
already on. It must be there, and I agree that in the clause the duties 
of the conciliation officers are laid down, and they are supposed to prevent 
or mediate in or settle trade disputes. Although it is good in principle 
only in the sense that there must. be conciliation ante-st.rike as well as post-
strike. yet it is not. t.he most democratic method. As my friend, Prof. 
Ranga, pointed out, why not constitute Whitley CollneilB, why noL 
constitute Permanent Arbitration Boarda f, He has given ,~ 

from other countries, but I shall give an illustration from nell-rer home : 

" In Ahmedabad ",-1 am ream,!gfrom BuUetm 68, pubu"hed by the IffdU8triel 
Department-" the permanent Arbitration Board has exieted SiD(l6 1920. It eonsists 
of one nominee aaell of the MHlownera' AlI8oeiation and t.he Ahmednbad Labour Union, 
but beiore any matters are reierred to it, these bodies endeavour to reach an amicable 
settlement. " 

Now, I ask, Sir, why should not this method be copied T Why, r,hould 
there be always a bias for appointing a Government official for concilia-
tion work' Why not make the workers feel that they are .as wise in settl-
ing disputes as they have been hitherto vigorous in conducting strike:;. 
That will create a  sense of responsibility among the workers if you appoint 
Conciliation Boards just as you are trying to appoint Conciliation offieers 
in specified areas, for specified purposes, and for specific industries, in fact 
for every section of the indWftry. So that, before any strike is undertaken, 
t.he worker!; and the employers will come together before this Arbitration 
Board and try to settle the matter. In fact, in this connection, I may 
l'efer 1;0 certain mediation ~  were suggested by the MillowneMl' 
Association before the Court of Inquiry that was appointed in 1929. Thore 
certain rules have been recommended, and there the machinery l'i tltit!. 
There are three stages contemplated. At every stage ,~  is joint con-
6ultaiion, and if at one stage the joint consultatio;n fails, then theI'e is 
the Arbitration Board, and if ,~  rails, there is another, and ultimately, 
if there is no solution of the probleml then each party is at liberty to havE' 
its own way. Therefore, Sir, if-he chief point I wish to urge is this. I 
agree that conciliation ~ be before a strike takes place. For petty 
things strikes should not be 1Uldertaken as they are undertaken in flODle 
cases, but tf the conciliation machinery is there in which the labour ~  a 
'Voice equal to that of the employers of the ~ , I am certain that 50 
or ~  60 per '¥lut., of ~  EitJikes will not materialise at all. Tb .. t ",houM 
be. ~~ object' of the ~  ~ •.. There is no 1l8e of 'appointing· merety 
a" '(l(jverDDient oftlcfal, becaUse then ~  wilt be the aeeulIBtioh of ~ 
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bobour :UDiona against sueb appointmfll\';. . ~ aecu_*lQD has all along 
been, andHthel'e ·is some justification for it 80 far ea the ~  ot the 
Bombay Labour officer is cODcerned,. that these officers if not directly but 
indirectly 80 act as to affect the influence of the leaders over their followers. 
The intention of the Government, according to them, is to .subt.ltitute thU! 
k\bour officer for their leaders. That sho\lldnot ~ the Cw.4e.. If the .intt'n-
tion of the (fflvernment is to organize workers, then the GOvernment mu.t 
take as many people from the ranks of the workerH as they <e.an into their 
confidence, .and not force on them anything from above; if anything, it 
must come from below. " 

Then, Sir, there are other minor points about the public ritili4;y SCI'-
vices .. I agree with Mr. Joshi when he suggested that protection Hhould 
not be given to such public utility concerns if they are privately owned. 

Mr. B. D&8 (Orissa Division: Non-Muhammadan) : Then you want 
tl;em for ~  concerns" 

Prof. N. G. Ranga.: State-managed; otherwise don't give them 
protection: 

1Ir. N. V. Gadgil : That is all I have to Hay, Sir. 
Mr. Brojendra Narayan Ohaudhury (Surma Valley cum Shillong : 

Kon-Muhammadan) : Sir, I find that at this stage when the Bill is going 
to be referred to a Select Commi'ttee, an elaborate discussion on this mea-
sure haR taken place, hut since the discussion has started,-and most of 
the discussion has been on behalf of labour,-I consider it my duty to 
t;ay a few words on behalf of the small employer. I find from tlhe draft 
Hill which is before me that ·the Government will acquire some executive 
power if ·this measure is passed into an Act. The Government of India in 
certain cases and the Provincial Governments in others will be the guardian 
an1!els of employers as well 8S the employed. The Governments will arm 
themselves with very wide powers to interfere or meddle in any disputes 
that may arise not only between an employer and 8 labourer, but also 
between an employer and an employer and between a labourer and 11 
lnhourer if they are satisfied ~  community at large m- even a small 
s('ction of it is suffering great and serious hardships. 

Sir, already I have heard it stated on behalf of labour that even though 
the legislation be unobjectionable the people who will work it will not 
be of the propel' type. I believe something waH said about the pro-
vince of Bombay that the persons who will work this measure will not 
be of the proper type. Apart from considerations about personality 
which it Us useless to discuss here· because in this modern world, parti-
cularly today, we not only in this country but throughout the world 
have forgotten the cardinal basis on which society is based, that is, 
the moral sanction. Every country throughout the world, ~  
this our country, h;..losing in morality. Everybody is thinking in 
terms of himself only. That is the principal ailment which is troubl-
ing us. Howev6r. in a oiscus!!ion of ib is Bill I may be told that this 
high discussion is useless. I only D?entioned it aB. a side-thought. just 
to impressupPJ:1 the ~  that the ~ ~  with which it is proceed-
~ ie, o& ... ~ ~~  ~~ j,t ~~ ~~~  ,be, ~ ~ ~,  .. ~  w:e 
go on, glV1llB the State 100re 8,DQ.. ~ , ~~  to .. ~ ~ m, ~~  
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in relationll between man and man, I am quite sure that the logician 
will tell you that the ultimate end is eOll).Ol.unism, which was tried in 
Russia and which we are told' isalroady beg.W.ning to fail. But, apart 
from those bigger considerations, my first objection to this Bill is that 
the Government have tried to arm themselves with too wide powers'. 
If it is considered necessary in the ulterests of the community at large 
or in the interests of employers or in the interests of 
labourers to have !lOme control over disputes" then it ought 
to be a very limited power and the Bill must specify in greater 
detKil the occasions on which those powers will be used. Take the 
power to declare a strike illegal. Most of the Members will agree with 
me, and I think all the Members of the House arc aware, that legis-
lations of this kind bre undertaken in the interests of the big foreign 
;capitalistlS and also the big Indian capitalists of Bombay and other 
places aud mainly with a political intention. So far as the political 
intention is concerned, I, standing on the floor of this House, on this 
side, enter my strong and emphatic protest. If the intention is simply 
to quell disputes, I, on behalf of the 8111all Indian employer of labour 
such al> in tea districts, do object because such a legislation. instead 
of helping tbe employer, puts him in a very u.nenviable, position. 
Advantage of the provision is always taken of by the big employer 
particularly. Probably most Members of the House .have heard of the 
gr •. 'utest tea labour strike of the year 1921. It was called a Tea Exodus. 
European gardens were vacated by the labourers but not the Indian·· 
owned onetl. And why? It was due to the human element, the 
human relation, the personal relations, that exist between the Indian 
manager and the labourerl:! as against that between the EuropelPl 
manager and the labourers. Indeed in only one Indian-owned tea 
garden the labourers left. When the labourers were confronted at 
the Rail way station by the Managing Director they said that their 
grievance was that the Manager Babu qbnned a hat, and played the 
Nlheh. Therefore, on behalf of the small employer I say that we 
do not want this legislation aJld he would be much better without this 
legiRlation. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : Mr. Griffiths. 

Some Honour&ble Members : Th ill is his maiden speech ! 

:Mr. P. I. Griftiths (AslOam : European); This is the first occasion 
on which T have had the privilege of addressing this House as a non-
official although, I eanllOt. accept the deacription of my speech, as a maiden 
speech, which hall just been ulled. But if I may parody that phrase I ma,. 
refer to it as my sJ)illBter like speech. (Laughter.) It is a matter of some 

~  to me that on this occasion of my first non-official speech I 
should find myself compelled to oppose a Uoverllment Bill and to oppose 
that Bill not on some t.rifling ground of expedJency, but because we, 
;11 the European Gro.ull, consider the fundamental principle of th6 main 
t"laUtw of, the Bill to be ratliculJy unsound. We cODHider that principle 
unl>Ound because if it is aooepted it would confer an unjustifiable ,and 
.rbitrary power ,~  the Govel'nment, & power which in our . view 
Qould not be gIven to &1lJ[, Gover;nment, wluttever . rxcept iD oirou .. -
Ht&nefS of tthe greato,'it emergency. . .,; .. i ,. 
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I do not propose at this stage to ~ a detailed analysis of the 

Bill, but shall confine myself to calling yoUr attention to its three maiD 
objects. First, it proposes to give certain powers to Government to 
declare strikes temporurily illegal. Secondly, it proposes to repeal 
the section under which some strikes are in themselves '!illegal ; and 
thirdly, it sets up, thongh in a somewhat vague and inehoate way, a 
mtwhinery of conciliation. As regard!'! the first two of these objects 
we in this Group are radically opposed to them. As regards the third 
objeet we are in full sympathy with its purpose but we do not feel that 
the Bill, as it is at present drafted, implements that purpose. Let 
me take, first, the question of thc power to declare strikes illegal for 
two months. I should like to call your attention at the outset to ~ 
fact that this power is of an entirely new kind ill this country. Under 
our present legislation some strikes are indeed in themselves illegal, 
but it rests with the ('onrts to examine any particular case and to 
decide whether in that Mse the conditions of illegality have been ful-
filled. The effect of the present proposal is to transfer from the courts 
to the executive a very dangerous power and we, in this Group, stand flll' 
tht: fundamental proposition that powers of this nature must rest with 
the courts and not with the exooutive Government. During these last 
few months we have heard a great oeal from Honourable KembeH 
opposite about what the Lord Chief Justice has called the New Des-
potism. We have been told that ~ is gradually encroaching 
upon the domain of the courts. Could there be a worse example of 

~  upon the domains of the courts than this &ttempt to 
tl'ansfer functions of a quasi-judicial nature from the courts to" the 
executive. 

'Then, Sir, we come to the question as to what kind of strikes clln 
be dealt with under this particular provision and, when we turn to the 
1I'ording of the section, we find it is rather wide : any trade dispute which 
is causing or is likely to enuse serious and prolonged injury or hardship 
to the community or 'any section of the community or to employers or 
workmen generally or to ~  cla$s of employer!> or workmen) anything 
which may cause hardship to almost anybody is covered. For my 
own part, I fiud it very difficult to imagine any strike which could not 
reasonably fall within this definition. If that is the intention of the 
Bill, let us at least be frank about it. Let us have in place of the 
existing clause a clause which will say that the Local Gov,ernment 
shan be empowered to declare any strike illegal for a period of two 
months. After all, we hllve to face the fact that the strike ifil a normal 
occurrence in modern industrial life. It is an essential principle that 
special and drllstic powers ('an only be given to Government to deal 
with particular emergeneies and not.to deal with what maybe regard-
ed as a normal occurrence. I know that we ha"e on the Statu,te-book 
now-and we have heRrd a great deal about it from my Honourable 
friends opposite, laws which han been characterised as repressive. But 
at least my Honourable friends w{)uld admit this that th'e object of 
that ~  was to deal with people who either were committing. 

,,, ~  to " the 'view of ~  (which my friends ma,. 
... y was mIstaken), were about tOMJlimit ~  'a,ainst the State. 
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Bverything in that legislation was intended to deal with the commiuion 
of or the intention to commit a crime agaitult the State and there CIUl 
be no aBalogy ~  emergency legitllatiol1 meant to deal with sub-
nrsive movements f\Ild legislation of the type which is now before WI, 
.eant to deal with the perfectly nornlal occurrence of a trade dispute 
between the employer and the employee. I think, I can safely assume 
that nobody in thiB House, and I hope nobody out$de this House ill 
India today wishes to deny the perfectly natural an.d moral right to 
strike. But for the weapon of strike it is perfectly clear that indus-
trial organisation in England would never have reached its present 
high state of efficiency and what has been accomplished in En.gland 
can be accomplished in India. We must at all costs preserve this 
right to strike and preserve it in a form which will be effective and 
which will not be shorn of its effect by a provision that forsooth )"Ou 
must wait two monthA after Government have chosen to step in. What, 
after all, is the purpose of thia proposed waiting ~ for two months. 
Its object apparently is that Government can set in motion the machinery 
of conciliation courts and conciliation boards. But the average strike 
is brewing for a very cOll8iderable time before it actually starts and 
there is no reasau ill the world to prevent Government,under the 
present Trade Disputes Act, from invoking that machinery of concilia-
timl,boards and conciliation courts at an earlier stage. It is our 
belief that if this Bill passes into law, instead of keeping alert and 
instearl of ~ the machinery of conciliation at an early state, 

~  will be a natural tendency for Locnl Governments to follow the 
line of least resistance and to wait until the strike has begun before 
they try and set in JUfltion the machinery of conciliation. One other 
point in this connection. In England, labour iswell organised. The trade 
unions are strong. They are so strong that to some of us they have 
at ~ seemed almost a menace but in spite of their strength and in 
spite of their sometimes aggressive character, it has not been found 
necessary in England to have thhl particular kind of protection against. 
the po'ssibility of strikes. In India, labour is weak, labour is un-
organised. Why do we, the public in India, need I\. degree of protec-
tion against strikes ,vhich' is not found necesflary' in a country where-
aabour is strong. J submit that if this particular part of ~  
becomes lllW, every strike will be made an oceasion for an attempt ta 
bring political pressure to bear upon Government to get them to have' 
recourse to ~ particular section. LE't me t.ake an example which 
may perhaps ilhll1trllte my purpose. At the time of the Coronat.ion 
in ~  yon h:ul a ~  bus strike in London. The time for the 
"trike 'was deliberately ('hosen by the bus men concerned because they 
thought that theYE'Ollld inflict great hardship On the public and there-
fore,. their employers would have to give in-they, the busmen, would 
be in a strong and advnntageous position. Supposing this particular 
section had been in force in ~ , what would have been the pom" 
tion T It was a strike whioh affected millions of people at a time, 
when the necessity fol' transport was greater than at normal times. 
Lik·rally millions of people were stranded. Thousands had to go on 
foot. No better time could have ,been chosen for infliding what this 
section calls 'hardship on any section of the community'. Had this 
section of the Bill been itl force in England, I do not see how any 
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GoVenriiientcoUld possibly have resisted the demand to declare that 
etnke illegal and to prevt'!nt those bus-men ~  making avery reHOD-
able use of the strong position' in which' theY' found themselves.' It 
is not difficult to imagine that had such powers existed and had these 
powers been used, the bus strike might very easily 'have turned into 
something very much more seriou8 but by t.he mercy of Providence no 
such powers existed and the result was that ultimntp-ly a l?eaceful settle-
ment was reached. This is a first class example of a ~  in whieh 
Government could not have refused to exercise these powers, if it 
had possessed them and yet in which we can say that the absence of 
any such power has in the long MIn worked for a peaceful settlement. 
It is for these reasons that we in this Group regard this particular part 
of the Bill as most dangerous. One point I had forgotten. Who 
are thle people who 81l'e to judge whE'ther any particular strike is to 
be dealt with under this section or not T They are the very same 
people who are charged with the duty of preserving law and ord'er. 
I say this without any intention of being offensive but it cannot be 
said that the man who is responsible for preserving law and ordt'r 
will take quite the same impartial view of this question as an outsiMr. 
It is not a question of any conscious bias but I think it is perfectly 
clear that a man who is responsible for keeping law fIJld order in 8. 
district will inevitably take a somewhat biased yjew of any movement 
of this sort. This applies just as much to Government as to humble 
afHcials.We feel, therefore, that this power is 8 dangerous power to 
be put into the hands of any Government whatsoever. 

Now, I shall touch very briefly upon the second part of the Bill, 
the part of the Bill which replaces the existing section 16 and here, 
for one moment, I cannot expect my Honourable friends oppotlite to he 
at one with me. We feel that if there is one kind of strike which 
demands the existence of special powers it is t.he strike not intended 
:for economic ends. The political strike, let us remember, will not 
be covered by the proposed clause of the new Bill. If men enter upon 
a st.rike for economic reasons, normally they can be hel(1 up for two 
months but, if they enter upon a strike for unjustifiable reaSODB, which 
has nothing to do with trade disputes, there is no power whatsoever 
to deal with that strike at all. You are putting a premium on the political 
strike as compared with the economic strike. 

I should like to say one word about t.hat part of the Bill which pro· 
poses to set up machinery for conciliation. We, in this Group,are 
particularly convinced of the importance of conciliation and of the 
necessity of framing some kind of legislation 'Which serves that 
de13irable end but when we turn to the Bill as it at present frtands,we 
find very little which would justify the hope that the machinery pro-
vided bere would serve that very UBef'!ll purpose'. Our strongest 
criticism of this particular part of the Bill is ~ delightfUl vagueness. 
W ~ are told that it will ~  the duty of conciliation officerll to prevent 
Itrlkes and settle trade dlsputes. Weare also told in the same clause 
that the pOWC1'8 and functions of the officers so appointed shall be sueh 
as may 'b.e ~  by rules; In other words, the whole sting of the 
cJ.a.use ,,"11 be lD t,he rules. It may be a flrst-cl8s8 section, it may be 
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a thoroughly bad section. Everything will depend upon the drafting 
of the rules and upon the functions and P?wers which are devolved 
~ the conciliation officers under the executIve orders of the Govern-

lnent. We in this Group, feel, that the matter is of so much 
ilmlrortanee,' that if powers and functions are to be ,de;volved upon 
executive officers we, in this Assembly, should have ample chance of 
diilcussing those' powers and those functions, It is, therefore, our 
view that this particular conciliation !>ection does not adequately meet 
the ~  ~  all these reaS011S, Sir, we find oUfselvescompelled to 
oppose the Bill. W e ~  that our opposition may prove ~ , 
but,fnc,,·erthcless, we feel It our -duty to state that we regard the 
fundamental principles of the Bill as being dangerous in the extreme. 

Mr. N. M. Joshi: Mr, Deputy President, when last year the motion 
for the circulation of this Bill was discuSHed in this House, I expressed 
my views regarding the principles underlying the various clauses of this 
measure. On this occasion I do not 'Wish to repeat what I stated last 
year. I shall content myself with bri.diy stating what my attitude is 
towards the main clause of this Bill and I shall briefly deal with one or 
two points mentioned during the COUl'Be of the discussion today. Sir, let 
me lI.S8ure this House, if any assurance is necessary, that I stand for 
industrial peace always. I believe that the workers suffer from strikes 
more than the employers do. If, therefore, the workers resort to a strike 
at any time, they do so when th('y find that, without going on strike, they 
cannot prevent. a worsening of their stllndard of life or they cannot secure 
any improvement in the conditions of their life and work. Therefore, 
when the Government of India undertook to enact a measure by which 
industrial peace might be secured or at least the establiBhment of industrial 
peace might be helped, I was willing to co-operate with them at all stages. 
But, Sir, when this measure was discuB.'!ed last year, I had to state, as 
regards clause 8 of that Bill, that that clause may prove hostile to the 
interests of the 'Working classes of this country. I am in favour of some 
provision by which Government may be able to secure the postponement 
of a strike till the ~  has had an opportunity of inquiring into 
the circlUDstances of that strike. But if such a, measure is to be accepted, 
Government must take the responsibility upon themselves of inquiring 
into the circumstancee of the dispute which iB likely to take place if the 
likelihood of such a dispute is brought to ~ notice of the Government. 
Sir, a provision of this kind may be helpful in preventing strikes. Un-
fortunately, this clause of this Bill fulls short in !'lome respects and goes 
much further in some other respectB. Clausl' 8 of the Rill does not throw 
on the Government the responsibility of'inquiring the circumstances of 
a dispute which is likely to take place when such likelihood is brought 
to the notice of Government. It is left to the discretion of the Government 
te take notice of the warning which may be given to them. It is left to 
tbe discretion of Government to set up a machinery for inquiry or not. 
em the otber hand, this Bill gives power to the ~  to declBl'C a 
strike illegal not only .before ,It strike takes place in order that the strike mar be ~ ,  ciallBe. 8 of this ~  power to the Government 
t.o mtervene In 'a dIspute. during the course of the existence of that dispute. 
I feel, Mr. ~  ~ , that this power given to the Government to 
_liu-e a strIke ~  ~  it hilS taken place, hall great possibilities of 
danger from the POllrt of VIew ot the working classM. It is not easy for 
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~ ... orkers to organize a strike. They have to bring togetber all ~ 
&l1d'penmade them that, if there is to be an improvement. in their coil-
didons of life or if any worsening of their conditions of life is to be pl'e-
vented, then they must take some action which inolves a great risk· to 
them. When t.he workers take all the trouble to organi7.e a strike and to 
on strike, then comes the Government to intervene. I feel, Sir, that it ~ 
wrong for Government to wait for their intervention till the-workers take 
all the trouble to organize a strike, collect money and do everything that 
is possible to make the strike successful. If the Government want to 
intervene, let them intervene before the strike takes place, as soon as it·j.<; 
brought to their notice that there is a likelihood of a dispute taking place, 
Moreover, Sir, if this power iH given to the Government, we fear that the 
power may be exercised only when the Government finds that, without the 
intervention of the Government, the workers are likely to be successful. 
Sir. it is quite possible that there may be some Membe1'8 here who may 
hAve confidence in one particular ministry in one province. There may 
be others who may have confidence in the ministries of some other partiel! 
in some other province. Sir. 1 am not prepared to. put implicit confidence 
in any ministry which is not a working-class ministry. (Laughter.) L 
therefore, do not like this power to be given to the Government to intervene 
in any dispute after the dispute takes place. I am in favour, as I have 
stated, of Government intervention, if Government ~  to intervem 
before the strike takes place. It is quite possible that Government may 
say that some strikes may take place without any. notice being given to 
Ii Government. It is under those circumstances that Government may 
have to intervene even after the strike takes place. But, Sir, provision 
can be made that if it is not brought to the notice of Government. that there 
is a likelihood of 8 strike, in that case alone Government may intervene 
after the strike takes place and that too within a limited time after the 
strike takes place. Mr. Deputy President, the general question of how 
industrial peace should be established a.nd maintained was discussed by 
some of my friends. My Honourable Jriend, Mr. Gadgil, stated that 
industrial peace may be ~  by the establishment of Whitley 
Councils or by the establishment of Arbitration Boards. I do not wish 
to discuss this' general question but I do not feel that by merely establlilh-
ing Whitley Councils peace will be established in the industry. The 
machinery of the Whitley Council will I'.ertainly be helpful but industrial 
peace will not be established only by that machinery. Similarly, the 
arbitration is not also a method which will always help the worke1'8. bl 
the first place, it is not easy to secure arbitrators who will be impartial to 
workers and in the second place it is wrong to throw the· responsibility 
of enforcing the award of an arbitrator upon an unorganised mass of 
workers. Therefore, my suggestion is that the· workers should ()rganise 
themselves and Government should provide the machinery by which the 
justice or the injustice of tbe cause of the workers or of the employers 
shall be brought to the notice of the public and it should be left to the 
parties themselves to decide whether the decisions of the courts of inquiry 
or conciliation boards should. be accepted. When the Government of 
India passed the Act of 1929 they were. perhaps anxious to· inte.rvene in 
industrial disputes for the. establisbmentof induattial peaes. Perhape 
they thought that the Provincial Governments may beaDXions to help the 
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establishment of industrial peace. Unfortunately, our experience during 
the last seven or eight years has been that the Provincial ~,  are 
riOt anxious for the establishment of the industrial peace. Whenever 
it is brought to the notice of the Governments that there is likelihood of 
/l strike or workers have grievances, the Local Governments have refused 
to ~  notice of the warnings given to ~  Whenever. strikes take 
place and Governments have been asked to make inquiries into the cir,;-
cumstances of those strikes, they have refused point-blank to set up courts 
of inquiries or boards of conciliation as provided by the Act of 1929. 
The Provincial Governments depend more on their powers under section 
144 than on the machinery provided by the Act of 1929. If the present 
machinery has failed, it has not failed on account of the ~ of that 
machinery. It has failed because the Provincial Governments refuse to 
make use of that machinery. The Provincial Governments belie,ved morc 
in their powers of coercion than in their powers of conciliation. 

I was amused by the refreshing tone of the speech of my Honourable 
friend, Mr. Griffiths. I am glad to welcome him among the ranks of thOBe 
who advocate the rights of Indian labour. I hope his advocacy of the rights 
of Indian labour will eontinu!' hereafter and will be helpful to us in our 
cause. But I do not ,~  with him in some of the statements which he 
has made. My Honourable friend stated that section 16 of tht' Act of 
1929 provided against political strikes. Sir, I do not agree with that 
view of section 16 of the Act of 1929. Section 16 of the Act of 1929 is 
a section of the Trade Disputes Act. If there is a trade dispute, that is, 
a dispute between employers and workers, then only the provisions of tIle 
Trade Disputes Act of 1929 will apply. A political strike declared by 
the Congress in order to secure the release of politieal prisoners cannot 
be dealt with under se,ction 16 of the Trade Disputes Aet of 1929 because 
it will not be a trade dispute. The section may literally apply to such 
case.s but it will be an abuse f1f that Act to use it for the purpose of pre-
venting a political strike. That Act was passed in order to regulate trade 
disputes, that is, disputes between the employers and the workers and not 
disputes between the Government and the subjects of that Government. 
Therefore" he is wrong in thinking that. by the omission of section 16 of 
1929 Act the power which Government had enjoyed for putting down 
political strikes had been taken away. I hold that the power of preventing 
,political strikes never existed and 'Was never given to the Government of 
Illdia by section 16 of the 1929 Act. If there are people here 'Who want 
to prevent political strikes, let them bring forward anotber measure but 
they canna! deal with political strikes under an Act which is intended 
to deal with trade disputes. 

Sir, I do not wish to take up any more of the time of this House. So 
far as this measure is concE-rned, I have alrl'ady stated that I considel' 
section 8 of the Bill as it is drafted at preesnt as being hostile to the 
interests of the working classes, but I am not prepared to support my 
H(lDourable friend, Mr. Griffiths, in opposing the ~  for referring the 
Bill to a Select Committee. T am prepared to wait and see what the 
&:Iect Committee does. If the Select Committee improves section 8 and 
provides a ~ ~ for postponing strikes, at the same time providing for 
~ ~  InqUIry, I shall not ~  ~ me4lsure, But if the clausl' 
IS kept as It IS, I shall have to consider what attitude I should take ~  
fhe ~  comes here fo!, consider.ation again next year. 

Sir. I support thIS motion. 
1,194LAD • 
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Mau1a.na. Za!a.r Ali Khan (East Central Punjab : Muhammadan) : 
Sir, I feel it my duty to oppose this Bill with all the strength that .I can 
command. The trouble that the Bill intends to remove is of comparatively 
recent origin. 

[At thia stage, Mr. President (The Honourable Sir Abdur Rahim) 
r.esumed the Chair.] 

\ 

Not very long ago, there were days when there were no ~  There 
was no clash between capital and labour. But those were days when God 
Almighty ruled this world. :Mammon did not rule this 'World in thol!ie days. 
This is the age of Mammon worshippers. Government is for Mammon 
worshippers, mill-owners are for Mammon worshippers and the capitalists 
are for Mammon worshippers and against all these worshippers of 
l\lammon are ranged poor working, sweating workers who ask for justice, 
but justice is nowhere. 

I see, Sir, that during this materialistic age, this industrial age, the 
people's inordinate wish to amass wealth is going on rapidly, and Govern-
ment, instead of curbing this, I should call Satanic desire, have ranged 
themselves on the side of those who amass wealth. What do we find' 
During the Great War of 1914 the British Government having been 
encompassed on all sides by greater powers got millions from the, Jews and 
they made iniquitous promisp.s to establish their home in Palestine and 
the result is obvious. In India there are millowners, and the millowners 
are a party)n themselves. They W8ut to destroy the po'wer of the weak 
limb. Why do strikes arise f In this way. A man by the sweat of his 
brow earns four annas a day and the employer who employs him earns as 
against this four annas, Rs. 400. The man naturally thinks, 'I want 
something more for myself '.'-,Be is denied that. Then what is the remedy 
for the poor fellow. If t.he, poor fellow ~ to the Government, they say, 
<, well these mill owners, these' industrialists, these capitalists are my pets. 
War may break out again and it will not be you poor fellows who will put 
money into my coffers, but it would be these industrialists ". Therefore, 
the Government always shaw partiality towards the millowners and the 
employers and the worker goes to the wall. The last remedy left to him is 
to strike and then the Government come down upon him and say " you 
have no right to protest against the injustice that i'! being done to you, 
your strike shall be proclaimed illegal ". This is what I call iniqnit<ms. 
The Government have no right to call it illegal. Let the two settle the 
rliflpute between thcmseh'es. The worker does not. have recourse to strike 
becanse he loves it. The poor fellow cannot earn his bread or get his 
clothl'B, he i'! in n semi-naked and semi-starving condition throughout the 
year. Why does he go on strike? Because there is no other remedy. 

~ this much right is denied to him. I, therefore, oppose the Bill. I 
would have said much, but when I find that an Englishman like Mr. Griffiths 
comes to plead the canse of India, I think the days of India are ..... . 

An Honourable Member: Numbered! 

Ktlula.na. Zafa.r Ali Khan: I do not say numbered, I :was delighted 
to hear the speech, a most clever speech, a most sympathetic speech. If 
thi.'I qnestion of labour and capital, this ~  labour and capital is 
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looked at from a more sympathetic point of view, I think all our troubles 
would end. 

Maulvi Abdur :B.uheed Chaudhury (Assam: Muhammadan) : I 
would llke to speak a few worus on this mutioll. Sir, the Bill has been 
dilScusHed in thIS House ill its various aspectlS and there is very little 
Left for me. I am not going to waste the time of the House by repeat-
ing the arguments which have been put forward by the previous 
I>peakers. So, I would confine myself only to one or two points ~  
I think have not been adequately touched. The Bill is going to arm 
the Government with very dangerous powers so far as the capitalists 
and ~  labourers are concerned. I will read ;to the House the proposed. 
sub-section 2A as embodied in clause 7 of this Bill. It says : 

" Whon an ~  receives from any person employed by him the notice referred'" 
to in sub·section (1) ...... he shaU within three days from the receipt ...... report the 
faet to the local Government and if he fails to do so shall be punishable with :fine which 
may extend to RII. 500." 

Sir, look at the dangerous provision inserted here. Suppose the 
employer is a Marwari who does not care much for education and things 
like that. If he receives'a notice, he will have to report immediately 
within three days to the Local Government. What does it mean' He 
will have at once to run to a pleader to draft a representation of his 
and forward the same to the Local Government. If the subject matter 
of the representation is approved, so far so good. But if information 
is called for on any further points, he will have to. run again to the 
pleader to draft another representation to the Local Government and 
all this means money. In whatever field the Government put their 
hands in, it attracts money from the person involved. It is known to 
all how notices are served. Even the ordinary peon does not spare anY.,-
body when he goes to serve the notice or anything without extracting 
some money from the per:;on on whom tile notice is to be served. In 
return for this expenditure what does the Government propose to do 
for the employers' Nothing. If there is a strike, the Government will 
at once take steps to declare the strike illegal. If the labourers do not 
find out what illegality is and if they persist in their demand, the GOY-
ernment will send their police force to coerce them into submission. 
Then, Sir, the Government will continue this order of illegality for two 
moulhs. What will the poor employers do Y What will the poor labourers 
do in the course of this period. Any ordinary strikes the employers 
C811 settle quite easily, but if there is any connection of the 
Government in these strikes the persons concerned would not come to 
any terms with their employers a.nd will seek for relief at the hands of 
the Government which their underlings will promise in many other 
ways although they would not be able to give any. 

Mr. President (The Honourable Sir Abdur Rahim) : It being four of 
• p.x. the Clock, the House will now take up the adjournment 

motion. 

MOTION FOR ADJOURNMENT. 
AMENDMENT OF INDIAN LJIlGI8LAI.l'IVJ!: AssmrBLY Rl1LJI8. 

Mr. S. 8&tyamurtf. (Madras City: Non-Muhammadan Urban) : Sir, 
I beg to move : . 

" That the HOllie do now adjourn." 
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flU. S. ~  

I hope no irrelevant considerations will be brought to bear on this 
piscllllSipu" to bqulk the House of ~ rightful vote on this occasion. 
A ~  I plead guilty to being an humble Congressman, I raise this 

~  on behalf of all non-official sections of this HQuse. My fir.st 
point is that these rules, which form the subject matter of this motion, 
were made without consulting this House. I suggest,-if I am wrong 
~  Honourable friend, :!;he J.JIlW Member, will correct me,-that,\ normally 
~ , Government do consult this House in respect to new rules 
Which they make, even though it may be that on one occasion when they 
made ~ new ehanges of rules ~  questions, which I Wlder· 
stand are not being welcomed by anybQdy concerned very much Or very 
happily, they did consult this House, when we were all absent. But 
they did consult this House, and, this morning and yesterday, they COll-
sulted . the House on the rule governing motions of privilege. What 
the effect of the vote of the House will be, I think I can see from the 
face of the Honourable the Law Member. But that is neither here nor 
~  They did consult us. My first point is-that in making these 
rules Government did wrong in not consulting this Houae as they have 
been doing. That is the gravamen of my charge against the Govern-
ment. They ought to have taken this House into confidence, and takeD 
our opinion and come to their own conclusions after considering our 
opinion. 

Pandit La,kabm; K.a.nta Ma.itra. (Presidency Division: Non-Muham-
madan Rural) : Did'they consult the President' 

Mr. S, Satyamurti :  I will pome to fJlat. 

My next point, Sir, is this. My Honourable friends will IUndl, 
turn t.o section 38 of the Government of India Act. 1935. I may utter a 
note of warning to my Honourable colleagues. This wretched Act ~  

cOllle into force although the Federation still, according to the 1lonol1r-
,J~ the Law Member, hangs on the lips of an astrologer. May It hll:lg 
1here for all time !-That is my humble prayer. But my point is thi'l. 
While the fate of Federation hangs in the balance, by some sections of 
tbe Act and some Orders in Council, these  sections have come int{l 
force. And, even according to this section, this is how section 38 reads : 
" Eo.eh Chamber of the 'Federal Legislature mlly make rules for regulating, ~  

to the l'rovisionS of this Aet, their procedure and the conduct of their busineRs : 

Provided that as regll.rds each Chamber the Governor General shall in his dillCretion, 
after eonsultation with the Prellident or the Speaker, all the case may he, make 
nlel- ' 

• * • * • • • • 
(d) for prohibiting, save with the eODsent of the Governor-General in his discre-

tion,' , 

'\'1lrious things including the asking of questions On various matters on 
which I will say a word presently. 

My second charge .Q,g!JlJUit the ~~  is .that, even Rccordinh 
to tl)is Act, the future Speaker of the Federal House, your successor in 
that Chair,wiU have to be consulted by Go:vernment. Govet:nment oid 
r..ot coJ#ult yo;q.,--:JJl&1l FJlOW why' YQu ~  i.q. EVg1&»d, but Jl,fter 
all there are air-mails nO'wadays ; letters go in about a: ~~ ~ ~  and, 
if neC8esary, cables ctln go. Why were you not , ~ ~  , 
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. Mr. President· (The Honourable Sir Abdur RMl'lID): 'As to . wbat 
~  between Go'\f&rrune;nt andtnyself, I do not know whether the 

Honourable Member has any information. 
Mr. S. Satya.m.ui'ti : I say you were· not consult.ad ; you may con-

tradict me, if you like. 
Sir, my second cbarge against Government is that even the IIonour-

able the President or the Speaker was not ~  These words were 
not put in there lightly; after aU, we have confidence in you, in yoqr 
judgment, independencc, and honesty and zeal for protecting ~  pd-
',deges and the self-respect of tIle House. Why were you not cOn-
tmlted T 

Then my tbird charge is that even the J.Jeaders were not consulted. 
I agree the House was not in session, but wby were not my Leader, tbe 
Leader of the Opposition, Mr. Aney, Sir Leslie Hudson, Mr. Jinnah, or 
any of those friends not consulted on this matter Y My first charge is 
in three categories ; they did not consult the House, they did not con-
R11tt you, and they did not consult the Leaders of Parties. They ~ 
on in their own self-complacency,-,-I Rm sorry my Honourable friend 
who 1l8ed that word yesterday, is not,here. 
. TheY.maY argue thatthjs was urgent and they could not \\rait. 
M.yanswer to that is that there. was absolutely' no urgency whateVet. 
The rules were published in the Gazette of India on the 24th July ; the 
House was meeting on the 23rd August. They could have well put 
down a motion on the Order Paper of the 23rd August, taken the opinion 
of the House, considered it, . as they usually consider our opinions, in 
the evening, and published the rules, the next morning, 24th Aug.t. 
Nothing would have been lost by pretending.Jat least to wait for a motltli, 
and giving WI thehoDour or· the courtesy, ~  though it be, of COI\-
suiting this Honse. That was not done. 

Then! Sfr, they :qlay say, ~  this thiJig would hang iri mid-air !knd 
lhere would be no rules. Will Honourable Members kindly look at sub-
b!,ction (3) of section 38 of the Goyemment of India Act, 1935' That 
~  ~  as follows: 

" (3) Until rules arc Dlllde under this ~ , the rulell of procedure and etandlng 
orders In forrp immediately before the establishment of the Federation with respect to 
thc Indian J,cj!'islature shall },nvp eft'Mt in relation to the Federal Legislature lIub;iect to 
wch modtllentiolUl and adaptations as may be made therein by the Governor General 
in his discretion." . 

Therefore, it is not as if there is aD inter-regnum, when there are 
no ruleR. These pre Rent rules woulrl continue in force, even after the 
Federation comes anil will ~  the Federal ~  ~ 
fore. there wa!'l no contingency or 8: kind of vacuum, when there would 
~  no rules governing these matters. The rules will continue, nntil the 
Governor General may, in his i1ifl!'retion. change ~  ~  

Then, Sir, with regard to the RRking of questions or moving ot 
Resolutioni. even the existing rules give ample power to the Governor 
(]enerRI. If Honourable Membpl's wi1l kindly tlll'J! to rule R. thf'Y will 
t1nd that no questions can be asked on any matter : 

., all'ectincr the relation!! ntHis MIl,it'sty's Govemment, or of the Govemor ~ 
fin Council, witb any foreign l%ate I· , 

:. (in· any matter J ~ the relations of a.,. of. the .foregoincr autboritiCII wiLh 
any Prince or Chief under the suzrraint,y of His Majesty, or relating to the nlbir. 
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of an,. IIIOhPrlaca or Ohlef, or to the administration ot the territory of any .uell 
PriDee or Chief; and 

(iii) any matter which is under adjudication by a Oourt ot Law having jurilldi.· 
tiOll. in any part of His MajestY'8 dominions." 

And then there is thiR provision : 
" It any doubt arises whether any question is or is not within the restriction. 

imposed by sub-rule (1), the Governor General shall decide the point, ~  decisioD. 
wll be final." 

The heavens will not fall, if any of us have the temerity to touch 
any of their Highnesses or any of the foreign States. The Governor 
General will come along and say, " You shall not ask that question ", 
and nobody can raise any point with him j his decision is final. Simi-
larly, with regard to Resolutions. There are rules under which the 
power is vested in the Governor General to disallow a Resolution even 
after you, Sir, have allowed it, on the ground that it cannot be moved 
consistently with public interest. That also governs adjournment 
'motions, so much so that today there are ample powers vested in the 
Governor General, and Governor General only, to cover practically all 
the classes of cases covered by these new rules. Therefore, from any 
point of view there was no urgency. There was time for them to con-
,ult us, and sub-section (3) of section 38 provides for the continllance 
of these rules, and these existing rules provide for, practically all th<' 
major contingencies. 

Then, Sir, I want to say' a word on the merits of these rulcs them-
'lelves. I concede at once that, 80 far'Bsthe rules mainly are concerned, 
they are consequential on the coming into force of the Government of 
India Act, when the ~  comes into foree. But our existing 
powers are ~  away, in reapeet ,of three major matters. We cannot 
ask any question on any matter coimeeted with the tribal areas ~  the 
adminis:ration of, ~  areas. Today 've can j but ~  Federa-
tion comes, without tliecoDsent of the Governor General in his discre-
tion,-we know what it is,-we are not allowed to ask any questions on 
any tribal area. We cannot ask any question on any matter connected 
with any Indian State. And last but not least, we cannot ask any 
question on the personal conduct,-I can understand the rule that we 
cannot ask any question relating to a Rulet' of an I,ndian State,-but we 
cannot ask any question even on the personal conduct of any member of 
8 ruling family. He may be a distant cousin of a Ruler of an Indian 
State ; he comes and misbehaves in Simla ; he attacks me or my frienrl 
Mr. Aney ; still we cannot ask any question about him. because he is a 
member of a ruling family somewhere in India. 

An Bonour&ble Member : He or she Y 

Mr. S. 8&tyamurti : If it is she, then T will not complain. 
(Laughter.) 

Then, Sir, they make similar rules with regard to Resolution also. 
With regard to Bills, there is a new Rule called Rule 19A which 

makes a provision that, even if I want to move an amendment to a Bill. 
1 must fix to the amendment the previoussanotion of the Governor 
General if that amendment requires such previous sanction. That, Sir, 
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is one of those matters on which your advice will have been valuable to 
them. There is the Standing Order 46, under which I can move an amend. 
ment on two days' notice; and I am asked, if I ~ to move an amend· 
ment, within these ·two days to get the consent of the Governor General w 
move such an amendment. I do not know how it is done by the Govern· 
ment,-they can do ~ in two hours, but, so far as we are concerned, I do 
not think it would be possible to get the consent of 1,he Governor General 
within that short period ..... . 

The Honourable Sir Nripendra Sircar (Law Member) : liaye yo.1 
tried it T 

Mr. S. S&tyamurti :  I dare not. I know you too well. But I sug· 
gest, Sir, that there ought to be some via media on this matter, and we t-
ought to be able to evolve some formula by which amendments within 
the scope of the Bill which has been given previous sanction need not 
come within the mischief of this rule ...... . 

Mr. President (The Honourable Sir Abdur Rahim) : What is the 
l'uh; the Honourable Member is ~ to , 

Mi-. S. S&tya.m.urti : I am referring to proposed Rule 19A.. 
Then; Sir, there is only one other matter, On which I should like to sny 
~  They have now subetituted a new rule on the functions of the 

Public Accounts Committee. As a matter of fact, when this rule was 
bf'ing made, the Public Accounts Committee was in session in Simla. We 
were sitting from the 19th of last mo,n¢h. We knew nothing about ~ until 
we saw it in the Gazette. This was a statutory Committee sitting in ~ 

da.y after day fram 11 to 5,-and yet the Government did not tell us a 
word about it. I do not know why. Surely we know what is good Or bad 
fol' us, but why don't you extend to us evep. the ordinary courtesy in tM. 
matter of consulting us 7 You talk of co-dp'et1ition, good-will a.nd so forth, 
but ~ comes ,~  a test, you always treat us 8$ jf we doJ1ot exist, as if 
yon have all the monopoly of wisdom., of knowledge, statesmanship, and 
what not. I do suggest, Sir, that Government must show some more undt'r· 
standing of human nature, and of India,n human nature. 

Then, Sir, I merely want to make two points. The ~  rule slI.yl!l 
that the Public Accounts Committee shall have the right to examine 

~  the money has been spent " within the scope of the demand ", and 
a previous A ~  General has give.n us a good pamphlet which, I think, 
has formed a good guide to the Public Accounts Committee proceedings, 
and under the Chairmanship of my friend, the Finance Member, and his 
Deputy, Mr. Nixon, on the whole, we have tried to enlarge our func-
tions. I was Ilssured in the Public Accounts Committee that this rule 
contemplated no limit on our functions, but the real wording of ule 
rule gives room for suspicion ..... . 

Mr. President (The Honourable Sir Abdur Rahim) : 'fhe Honour-
able Member's time is up. 

Mr. S. Satyamurti: I shall finish in one minute, Sir. 

Similarly, Sir, they have taken away the power, and the duty of 
the Committee ' t{) . bring to the notice of the AssembJy certain ~  '. 
I,therefore, suggest that; on the ground of ·not consulting the. House, 
on -the ground of there ·beingno urgency, on the ground of ments, and, 
On .the ground of their having taken ~ some of the ~ POWe1'8,. 
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this ~  deserves censure; and I request the I House to vote 
unanimously in favour of this motion. 

Mr. President (The Honourable Sir Abdur Rahim): Motion 
trioved : 

'I That the House do now adjourn." \ 
Lieut.-Oolonel A. E. B. Parsons (Secretary, External Affairs Depart-

ment) : The Honourable the Mover, Sir, has devoted most of his argtiInents 
to the legal side of the question, and his complaint is that this HoUse has' 
not been consulted., I will leave that part of his argument to be dealt with 
by more compt"tent hands, but all I wish to try and, convince 'the House ia 
that, from a practical point of view, the amendment of these Rules has 
resulted in an advantage to the House in enlarging the scope of its diS-

~  I shall confine myself to those two subjects with which I myrgelf 
have to deal mostly in the Government of India, that is to .say, the dis-
cussion of matters which affect foreign States .and of matters wAich affect 
tribal areas. As to foreign States, if Honourable Members will look at 
the old Rules, they will see that discUssion of those matters or queStions 
about those matters are absolutely prohibited. The effect of the new rules 
is that, with the consent of His Excellency the Viceroy, they now can be 
discussed by this House. In this respect,then, the powers of the Hoose 
have been enlarged. The Honourable the Mover has not mentioned, I think; 
sPecifically the question of tribal are"s, bUt I imagine that other Hono1l1'-
able Members would wish to discuss this question. The administration 
of tribal areas bas been nnder the G1Jvernot General and though·· thill 
RouSe is fiot responsible for the administTation of those areas, it has been 
the consistent polic, of the Q,Qvetnment to keep this House ~  t1f 
btoa:d trends of poliey and otthe more important events that happen hi 

~~  Accordin:giy, dU. ~ ~ last ~  years, this Rouse hal'lheen given thE! 
gteittest possible freedom .of dlscussIOn. . . . ,. 

Mr. B. DaB (Orissa Division: Non-Muhammadan) : How generow. 1 
~ A. E. B. Parsons : .... and with the coming of Federa-

tion ... 
An Honourable Member : Question ! 
Another Honourable Member: When' (Laughter.) 
Lieut,-Colonel A. E. B. Parsons : With the ~ of Federation. 

the position iF! changed, and under the new Act, as this House is aware, after 
the Federation corneA, these areas will be administered by the Governor 
General in his discretion ..... . 

Mr. B. Ba.tya-murti : After the Federation' 
Lieut.-Oolonel A. E. B. Parsons: Yes. Ii am coming to that part. 

Well, it was considered by the Government of India that for this very short 
period .... 

Mi'. B. Batya1l1urti ! Are you an astrologer' (Laughter.) 
tieut-Co1on'!1 A. ~  B, Parsons: For this very short period before' 

Federation comes in, it wopld be a.dvisable to bring in !filch r'itles as would 
~ , tile. ~ ,  'period also, ~~  'it ie; ~ , that during :this; 
transidonal period' tne admi'nuttration of ~ 'arells reniairis'l1riacr'" tUt> 
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contr()ll of the Governor General in Council, and for these reasonS the Gov-
ernment of India decided to bring in rules which would be final onee and 
forall. Now, under the old Rules, as I have explained, more asa matter 
of grace than as a matter of right, opportunity for asking questionssnd dis-
cussion on tribal areas is given to this Rouse. Under the new Rules, that 

~  of asking questions is limited by the COMent of His Excellency the 
Viceroy .... 

Mr. S. s&tyamurti : That is also as a matter of grace Y 
Lieut.-Colonel A. E. B. Pa.rsona : Not as a matter of grace. You now 

have got a clear right, instead of a concession, a secured right to diseuse 
matters where you had none hefore. However, I am authorised by Hii' 
Excellency the Viceroy to make this assurance that during the transitional 
period he does not contemplate in fact refusing his consent unless in any 
particular miRe the circumstances are such that a question or Resolut1(lD 
of the Gove'r11nient could not, in his judgment, be asked or moved without 
detrimeht . to the ptIblic interest. 

An Honourable Member: What is the definition of public interest' 
LieutA'olonel A. E. B. Parsons: I think that the House ought to be 

'atisfied with His Excellency/a assurance. So, ~  in this matter <>f tribal 
areas I do not think that this HOUBe ha.ssuffered any diminution of its 
powers. I submit, therefore, that this House should welcome the amend-
inent of the rules in these .two particular instances which are now· being 
carried out. That is the practical point of view, but I doubt if it will carry 
much conviction with Honourable Membel'S opposite. 

Maul&D& W&l' Ali Khan (East Central Punjab : Muhammadanl; 
It is ~  bounden duty to join my voice with that of my Honourabm 
friend, Mr. Satyamurti. When I was out, when I had not entered this Hall. 
my friends used to tell me, " Well,·go to the Councillwcause there you will 
be free to give expression to your views in as strong a IRD(,,>"\lage as you can 
(lommand .. " " 

'. Oaptain Bardar Sir Sher Muhammad Khan (Nominated Non-Official): 
Who was that friend T 

Ma.ula.na Zafar Ali Kh&n : Friends like yourself. (IJ&ughter.) "So 
long as you are out and a journalist ", they said, " Look here, Maulana 
Sahib, the S'W'ord of Damocles is hanging over your devoted head in the 
shape of the Press Act, and if you utter a word ~  the British Gov-
ernment, you will be elapped into jail for twenty years. So, instead of 
remaininp: Ol1t and ~ your journalistic work, come into the Counoil If, 

I had a foretaste of the liberty that J enjoy in thil'l Council, yesterday. A 
very slip:ht expression of my resentment evoked a storm of protest from 
the powers that be. The Honourable the Pr(,Rident knows perfectly well 
that I have great admiration for h is powers of head and heart, and I think 
that he i.'1 a worthy SllCCes.'lor of a line of Speakers who have held the 
standard of liberty aloft so far as liberty within this Rllll is concerned, 
and I am not a whit behind any of my Honourable friends here in doing 
homage to him. But where lire the powers of liberty in this Hall' Very 
Htt1e. I think so farM the Federation is concerned which is ~  M'I': 
Satybriurli ~  to ha"re ~  aha ppier sImile. r wal'ltold' that in fAe 
Hindu ~ there is a very interesting personality. The name of this 
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person is Trisanku. He happened to displease the Mahadev and the Mahadev 
oonvioted him to hang between the earth and the heaven till doomsday. 
(Laughter.) So, like Minerva of the Greeks of old he is hanging" midway 
between the earth and starry heaven " as Illiad tells us. I hope that this 
Trisanku of Federation will hang midway between the earth and starry 
heaven. So far liS this Assembly is concerned, we have got 98 ~  cent. of 
safeguards and two per cent.. of responsibilities. Those two ,per cent. 
responsibilities that have been doled out to us they want to take away 
'ODe by one, one by one, till nothing is left to us. The Viceroy wants. more 
powers, the Governl>r General wants more powers. One wants to add to 
hiB privileges, the other wants one more string to his bow. We must fight 
tooth and nail to keep intact such powers as we have, and, therefore, I 
support the motion. I will call upon all those who sit on this side and also 
those who sit in the opposite wing-I know that their hearts are on our 
sirte. Their lips may be on ~  side of the officials but their hearts a1'e 
with us. I hope that once at least their conscience will win and that they 
will raise their hands .... 

.All HODourable Mem.ber : No. Go with us into the IJobby. 

llaul&D& Za.fa.r .Ali Kha:D: .. in support of the motion. I submit 
that Government deserve censure on this point. 

Mr. Abdul Qaiyum (North-West Frontier' Province; General) ; A 
very stzong and forceful appeal wa.s addressed by my Honourable friend, 
Maulana Zafar Ali Khan, to ~ conscience of some of the Honourable 
Members on the other side of the House. I am sure that if that appeal had 
been addrelJllled yesterday when a similar matter W88 being diseUiMH!d on the 
floor' of this House it would have had a very good effect and soine people 
Would 'D:ot have· voted on the side of the (tovernmsl'lt.-those who are 
appealing today '00 the conscience of others should realise that thilY at le,ast 
h8d the honesty to stand by their side. Sir, I will only say a few words 
about these new rules. There is no denying the faet that under the new 
Government of India Act we have absolutely. no say in foreign affairs, over 
finance, the army, and the tribal areas ; and our rights have been con-
siderably curtailed. W.e cannot force the authorities to act in a manner 
which we conBider to be in the true interests of this cOuntry of ours. But 
we did not expect that even before the actual introduction of the Federa-
tion, rules would be framed without consulting this House, without any 
attempt to find out the wishes of the House,-rul('s which will take away 
the very limited right which we have enjoyed so far, namely, the right 
of criticism-the right to criticise, and to influence the officials to do 
certain acts which we consider necessary in the intere.sts of our people, 
These rules constitute a very great curtailment of our rights, ~  
in one direction to which I will presently refer. namely, that mentioned in 
rule 23 (2) (b)-matters connected with the tribal areM or ,~  administra-
tion of any excluded area. It will be noticed that the restriction applies 
to questions, res()lutions and alRO to adjournment motiol1R becauli\e undel' 
the old· rules, rwe 12, adjournment motions are also subject to the salliC 
limitations to which resolutions are subject. So. the preRent rules aim at 
eurtailirtg our' right to put questions, to Ib.ove resolutions' or' to m()Ve 
adjoul"nment motions on certain vel'Y iIb. portant questions, such as foreign 
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affairs, excluded areas, tribal areas, princes, and even members of their 
families. There is one aspect of it, and that is in respect of the tribal 
areas, where I think the curtailment of this particular right of ours to 
criticise the actions of the Government is going to· do very serious harm 
and very grave damage to the true cause of India. People on this side of 
the Indus have absolutely no idea of what is being done in the tribal arelUl. 
There you have Colollels nnd Generals, Majors and Captains who are 
·absolutely supr.e,me, whose word is law, who can never brook or tolerate 
criticism. This state of affairs prevails not only in the tribal area but, 
I should say, also in the }4'rontier Province. This· military junta is 
supreme and they can do anything they like. You will be surprised to 
hear that the word • political' has become an abUBe in Our language.,.. 
When people talk among themselves they say in Pushto " PoltikalJi ~ " 
meaning , You are cheating me, you are ~ me, you are doing me 
down'. All the taxes which the toiling millions pay in this country, the 
money which we make and which we have subsequently to part with after 
incessant toiling, these go into the Treasnry and a very great part of it 
is passed on to this military junta, and spent in any manner they like. 
They can involve you in a war with the tribes and I assure you that ever 
since the British set foot on the soil of the Frontier Province, these military 
gentlemen have been supreme and they have been embroiling the people 
in meaningless and foolish war with the Tribes. We have got no aggressive 
designs over the tribal arell. Waziristan is absolutely useless to ns. 
We can live in peace and amity with the Afridis, Wazirs, the Mohmands 
and the Mahsuds but these gentlemen mnst have a training ground for 
their armies for Imperial purposes. It is a sort of " l'Ihikar ',which is 
going on from year to year. Innocent people are being killed and 
butchered. Bombs are being showered on them from the air and ,defence-
less people ,vho have absolutely nothing but worthleRS rifles ... . 

Lieut.·Oolonel A. E. B. Parsons : Very good rifles ..... . 
Mr. Abdul Qa.iyum : .. are being killed. There has been au 

instance where people-I have been told this recently when I was tQuring 
in the Bannu District, in a ~ in the Britiah area in the North·West 
I<'rontier Province administered by Government,......:.were killed and, I think, 
the reel of the world did not hear anything about it, because the Associated 
Press in the Frontier Province is absolutely controUed by the militaJ')' 
jun';a in the Frontier Province. 

Major Na.wab Sir Ahmad Nawa.z Khan (Nominated N ~  : 
What is the name of the village , 

lIIr. Abdul Qaiyum : I do not remembf'r the name but I got ;t from 
B very responsible person. 

Lieut .• Colonel A. E. B. Parsons: Might 1 bf' informed of the name 
of the responsible person T 

Mr. Abdul Qaiyum : I submit that this military junta is vpry 
powerful. They can emhroil us in war anrl the Frontier is bf'ing used as 
a training ground for the British army. These wars are intended to' 
give employment to British Captain. and l\lajors who would otherwLsp not 
be able to flarD even one pound a month in England. These people go 
about in Rolls RoY(l('s, have wonderful dances in thc cluh!land lead a 
life of luxury, whik our people hungrily stare at them. These wars are 
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brought about every year and the whole of India hMto pay the price. 
h_bmit that if our right to criticise the action of this military junta is 
curtailed, if ~ people are allowed to let looae the dogs of war on the 
innocent people of the Frontier, I tell you that there will be no end to the 
troubles in tbis country. Our starvation, our misery and Qur poverty 
will continue while these peoplc wax rich, amass fortunes and"lead lives 
of luxury and remit money to England every year. Even if' it means 
strong measures, I invite this Honourable House and not only the Members 
of the House but the 30 crores of IndiaIlti ~  this House to realise that 
a monstrous wrong is being perpetrated on the Front.ier, y.ear after year, 
and as long as this military junta is allowed to rule, as long as these rules 
and regulatioIlB are allowed to stop us from criticising their action, there 
can be no end to our troubles and·. our misery. If we are going to pay 
for the army, you, gentlemen., of the Political Department must take yoUl' 
orders from us. The question whether you are going to war or not must 
be de,cided by the Indian pellllant, by the Indian labourer and by the 
Indian taxpayer. I tell you, Sir, that the word " political" means a 
cheat,a swindler and all that is horrible. 

Lieut.-Oolonel A. E. B. Parsons: On a point of order. Is this 
permissible , 

Mr. President (The Honourable Bir Abdur RahlD;!.) : I do not think 
the Honourable Membe,1' meant to cast any reflection on any particular 
oOfficer 0_ individual-

Mr. Abdul Qaiyum : I was referring to the meaning of the word 
tlpolitical " in Pushto, and the facts I ha"e stated are absolllteiytrne 
and unassailable, and I venture,to say that every rnember of the Political 
Department knows what ~  people t1;l.ink of them and what people mean 
by the word " political " in the Pushto langua.ge. The pay which these 
(Japtilins and Majol'lI drawis.stiiling us. These are the people who are 
r@Sponsibie for the launching ot prosecutions under section 124-A against 
people in the settled districts of the reformed provincE', who venture to 
eriticise their irresponsible acta. It 'is ilot only our money which they 
draw but the ammunition, the tanks and the aeroplanes which come from 
England go tok.eep their factories' going. Their labourers are enjoying 
meals which even our Rajas cannot dream of enjoying. I have had tea. 
in a labourer's house in Lancashire and I know that it was' much more 
sumptuous than anything which I have had in the best hOUBe in the North-
West Frontier Province. So. I submit that this House must protest 
against these monstrous rules which are being pushed down our throats 
and insist that regarding Frontier at any rate we Ahould have the right to 
criticise their action. to condemn them and to 'bring- them to the path of 
righteOllsness and if they do not hehave, then we should appeal to the 
country and resort to stronger measures to get rid of this military junta. 

Mr. II. S. Auey (Bf"rar : Non-Muhammadan) : Sir. I rifle to flllpport 
the motion which has been so ably and eloquently ~  by my friend. Mr. 
SatyaJixurti. The main gravamen of the ,tih8rge iF! that theRe amendments 
ahd the rules have !leen made without thift House being tllkeninto Con-
fidence at alL. We have not , ~ been ~  any' ~  as towl!at 
was the 'urgency mle1ded. the <'loVeriiment 'to nish throu:goh ~ rnles rid 
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f8Bten them hastily ·011 the Members of this House. 'fhe rules, to some 
extent, 1 ,admit, are consequential changes on account of the application 
of the new Government of India Act. But Honourable Members should 
know that they are not merely meant to govefn the pr96ednre of the 
Fede,ral House that may come into existence later' on, but they are also 
mcant to apply to .!he Legislaturc that ~  today and for that purpose the 
Government ought to have shown some strong and cogent reasons for 
curtailing the rights which this House ~  today. What the effects 
'Of rules like this will be on the tone of the administration of tribal areas 
is indicated from the very eloquent and powerful speech which we hElve 
listened to from our you.ng friend, Mr. Abdul Qaiyum, whQ represents 
the North-West Frontier Province now. There are qUeBtions over 'Which ,. 
this House exercises Borne kind of qualified jurisdiction today. Thq.se 
rights are being unceremoniously taken away or modified. There is a. 
substitute offered to us with which we are told, we ought to be satisfied, 
tliz., the assurance which has been given in the name of His Excellency 
the Viceroy by the Honourable Member who spoke on behalf of the Gov-
ernment. The assurance is thU! .that His Excellency the Viceroy will 110t 
generally use, the powers of disallowing discussions on these points, 
during the transitional period, unless he thinks that in the interests of 
what he considers to be public policy such a discussion is not desirable. 
My point is this. This House somehow or other has not got a very 
encoUrB{,...mg experience of the use of tile' discretion vested in His Excel-
lency in this matter (Hear, hear) ; and if tpings are to be judged by 
previous experie,nce, then the assurance coming forth is not likely to 
reconcile us to the position nOw created by the promulgation of the new 
rules. The position U! this. Instead of asking this House to rely upon 
a vague assurance of this kind, the better course for the Government 
would have bee!1 not to enforce these rules during this transitional period 
at all and leave them to be brought into force or operation after the 
Federal Legislature comes into existence. We could certainly have relied 
upon the legal acumen of the Law Member of that time in preparing a draft 
of ~  amendments to tbe legislative rules to bring them in con-
formity with the provisions of the Government of India Act. Where waR 
the need for making these rules now f Weare asked in regard to these 
matters to depend upon the good-will of His Excellency the Viceroy. If 
he thinks it fit, you can put the questions on certain subjects; other-
wise not. This is how our rights are being curtailed. Then in doing 
that, the usual procedure that the Government have been following in 
making any changes in the legislative rules is also departed from without 
any justification. My friend, Mr. Satya.murti, was right in pointing out 
prominently the fact that generally, whenever any new rules or changes 
were to be made, Government used to consult this House. Even today 
we know Government brought forward certain suggestions and w{' have 
had a discussion over theRe matters. The House considerf'd the matter 
carefully and gave its opinion upon the rules they brought forward. 
Now why is this salutary practice of consulting the body whose procedure 
is likely to be ,ffected by the new rules departed from in this case T J ~ 
could only conceive a justification in one v;ay,--'i.e., the promUlgation of 
these rules .was a matter of SllCb urgency that the Government could not 
(l,arry on the ~ ~ ~~  Qt this couptry withov.t their immediate pro-
mulgation and cop}d ~ affor4 til wait tilt J ~ ~ acutally sitR. On(' 
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could have no objection to that under such circumstances. But in the 
matter of the procedure of this House, in matters which are exclusively 
meant in connection with the work to be done in this House, ~ can be 
no urgency till the House actually sits down to its work. We are the 
persons likely to be afIe,cted ; ours is the procedure which is going to be 
modified; ours are the rights which are going to be enlarg6ld, as some 
Honourable Member has described, or ours are the rights which "are going 
to be curtailed, lIB we think they are. Weare the persons who know 
where the shoe pinches and not the shoe-maker who manufactures s'hoej;l in 
his own shop. The shoe-maker, as we all know, prepares a nC'W shoe 
and if you go to him as a customer, he will tell you, " put it on ", but if 
you say, " I think it is rather somewhat tight ", he will say, " you are 
wrong, if you use it for a few days, it will be all right". (Laughter.) 
If you say it is a little bit too big, he will say, " the summer is coming 
on and it will then get shorter". '(Laughter.) Sir, ~ think the Law 
Members are little better than shoe-makers in this respect ; whenever they 
come forward with any piece of legislation, that is like the new shoe I have 
related. If we say it is too tight, they say, " it will be right later on ". 
In that way they try to show that the articles placed before us for con· 
sumption ought to be accepted by us and the things should be uaed. My 
friend, Mr. Satyamurti, is pe;rfectly right in insisting upon this that in 
matters vitally affecting the procedure of this House this House has got 
the right to be considered and there has been no justification shown 
whatever by the Government for departing from that practice which is 
sanctioned by the precedents. There was no reason to thruat upon us 
modifications of rules which virtually go to curtail at least in one matter 
a right, which we have beE",11 enjoying so long. For these reasons I think 
the whole Housc, looking at the question principally from the point of 
view of the principle underlying the motion, should agree to carry this 
motion unanimously. 

The Honourable Sir Nripendra Siroa.r : Sir, my Honourable friend, 
Mr. Sutyamurti, in moving this motion, more than once complained of 
luck of courtesy. Apparently he fee1'3 unhappy when courwHY is 11ut 
3hown to him, Lilt possibly because I am of a contrary temperament, I feel 
unliappy if 1 tiv not ~  an attack from my HonourablJ friend, 
Ml'. Hutyamillii. ~  Now,Sir, before I come to t.he remmns 
in the arguments of Mr. Satyamurti, may I deal with the last speaker, who 
I underst&Ild is a lawyer of experience and of eminence. His argument, 
apart from some joke-it must have been a good joke because proplf'l 
laughed though 1 could not hear it, for which I am sorry-his argument 
was this. "You are substituting worse rules for the rules whl(-h lire in 
existence. Why do you want to enforce these rulefl T Why not agree 
not 10 lmforc{' these rules'" May I ask my Honourable fri(>url, 
lVlr. Aney, if the new rules are not enforced, whether the House will be 
better (JtY ()l' worse off' Under the present rules, you cannot I\llk <Jues-

~  Governor General exercises any right or not, whethe!" ho 
is gracious or ungraeioWl, there is an absolute bar to rights of /lsking 
questions iu matters affecting the relatioDB of His Majesty's Goverllment 
or of the Go,'ernor General in Council with any foreign Sta.t;e. Going ~  
by step tllcrefore, solar 88 regards the first item of the three items, it 
these ~  J ~ not enforCed and if my friend's argument is accepted, 1V., 
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" why not go back to the old rules", will the House be in a ::!tate hetter 
off or in a state worse off r Sir, it is one thing to declaim and another 
thing to give reasons. Now, Sir, let WI take the next. "Any matter which 
is under adjudication in a court of law ",-well, that need not be dis-
cussed i then, a ~  " affecting the relations of any of the foregoing 
authorities with any Prince or Chief under the suzerainty of His Majesty, 
or relating tlJ thE affairs of any such Prince or Chief or to the IldlUillis-
tration of the territory of any such Prince or Chief": what a.re the 
tights to ask questions about these, are they hlgher, or are they lower, 
than what you will have under the new rules' There is an ahsolute 
bar-I am llOW talking of these two items-that is going to be substituted 
hy the rule that you can ask questions if they are not shut out br the ,. 
exereise of the power of His Excellency the Viceroy. (InterruptIOn by 
Mr. Lalchund Navalrai.) I do not think I should take notil!e of the 
int.errupti('Ds of my friend, Mr. l;alchand Navalrai, because I have not 
yet forgotten the excellent meals I got at his house when I was in SiJ1d. I 
was saying that the position about these two ~  is that under the old 
rules t.here is an absolute bar. Under the present rule they can Ilsk t.hp.se 
questions with the sanction if they are not disallowed by the Governor 
General. (Interruption by Pandit Lakshmi Kanta Maitra.) If my 
frieIld, Pandit Lakshmi Kanta Maitra, wants to make a speech, hc tun 
surely get up after me. My friend, Pandit Lakshmi Kanta MaitJ'a, 
reminds me of Tennyson's" Brook "--going on gurgling for ever. 

Now, Sir, about the third matter, the tribal area. What was the 
position before? Under (2) no question could, as a matter of' right, be 
asked, hut as a matter of practice on very few occasions objection has heen 
raised to ~  admissibility of questions, with the result that ~  questious 
are asked anu are answered. Sir, in his speech my Honourable friend, 
Mr. Abdul ~ , told US of the misery of the people of the [i'rontier 
Province!!, p30ple who are abducted by the Hindu women of that pro· 
vince, people who are merely helpless ..... . 

Mr. Abdul Qaiyum : On a point of order, Sir. Is the Honourable the 
speaker Vt·cy sure that it is the tribesmen who are ~ this abductiuu 'I It 
is a point at issue and is not a settled fact. 

The Honourable Sir Nripendra Sircar : It is not a question of point of 
order at all, but the fact that the Hindu women have bee.n abducted has 
been settled more than once. 

Mr. S. Satya1Dutti : It is a mere p:t;0paganda: I do not believe it. 
The Honourable Sir Nripendra. Sircar: My Honourable friend, 1\11'. 

Satyamurti, may not believe It but if you ask the Hindus of Bannu find nera 
Ismail Khan, they tell a different tale. Mr. Satyamurti ~  fJ·t)ID the 
South. He would not have talkeg of propaganda, if his family had 'wen 
staying in the Frontier Provinces. Therefore, the position is tllHt as 
regards all these three items at the present moment there is an ahsolute 
bar. I tim not going into the detailR of the Foreign Jurisdiction Al't or 
the Chiefs under the Bllzerainty of His Majesty and how that result is 
arrived at on t.he construction of this Q1lestion because I have only Il few 
minutes more, but it boils down ~  this that we have done the Members 
great injuEotice becaU8e where there is an a.bsolute bar we have uy the llElW 
ruleR allowed them to ask questions, provided they are not shut (Jut by the 
Governor General. ' 
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Now, as a matter of fact. in this Session questions which have bt:eu 
~  ~  14 in ~  There are three ~  on foreign relations, 
oaght qllestions on trlbal area and t.bree queshons on Indian ~  .As 
regards ~  relations, all the three questions have been admitted. The 
G9vernor General has not exercised his powers of ~  ~  Out 
of eigJ.t questions regarding tribal areas, five have already ~  admitted. 
Whutever the legal position may be, the fact is that five qucstiow •. have 
been aJmiUed. Of the Indian States, we have got replies to two admitting 
them, but reply to one has not been received. I do not want to ~  my 
arguments, LQt the point is that it is really doing them great illjul>tice, 
greai; Ilarm, great encroachment on cherished rights, as absolute prohibi. 
tion is being substituted by allowance of questions, with right of diii/tILow-

~  in abnormal situations. 

Sir, I think I should congratulate my new friend, Maulanrt Zafar Ali 
Khan. I understand he told us that the USe of sufficiently strong hmgnage 
being dangerow" outside the House, he has joined this Assembly. If that 
is so, we an rather disappointed because, although he thinks llC is using 
strong language, that is milk-and·water compared to the stuff we have be(,ll 
getting before hc honoured us with his presence. (Laughter.) 

Let us now lIleet the points which were made by my H:mollril.ble 
friend, Mr. Sat.yamurti, whose speech was a reasoned speech and he did 
not wander too long in the wild regions of the Frontier ~  I do 
not know whether I am right in thinking that my Honourable friellll is 
under the impression that section 38 is in operation now. It is Dot; but 
really much does not turn on section 38 and 80 I won't take up your time. 
ais first point was that although there was an opportunity of consulting 
tile House VIe did not consult it. I do not purport to quote his language 
but I think this is what he said. Now, Sir, if I may remind this House 
of the undertaking which this House agreed to take from the Government 
Member, Sir B. L. Mittel' ..... . 

JIr. S. Satya.m.urti : When was that f 

The Honourable Sir Nripendra J ~ : I have not got the papers with 
me, but I think it was in 1929. . 

~  ~ ~ J  : Then it is barred by limitation. 

The Honourable Sir Nripendra Sirca.r : ~  does not matter so 
much, but ~  was the House in which Mr. Satyamurti was not present. 

M:r. S. #l&tflJ,Dlurti : Nor were ypu. 

The Honourn\.)le Sir Nripendra Sircar : Nor myself. Is that a much 
st.ronger argament, for ignoring the language of the undertakiug Y Now, 
Sir an adjournment motion had been moved because rules hlld been 
eha'nged without consulting the House. Thereupon, an undertaking war. 
given bv Sir B. L. Mitter, and the President then asked the House w1.lether 
thcy ~  ~ to accept that undertaking. I am not ot}:erinlot this aa 
a ~J  point of ~  that you cannot now ~ that question. .[ 11m 
not pressing the . ~  of ~ , th?ugh It undouptedly (:xlsted, 
but the ~ fnven ~~ that on all , ~  tu,.tterll of ~ J
ment this House should be consulted. Now, 1 can understand the POll.lt 
that you cannot, simply ~ ~  have u.sed the w!>rQ. r it,uportlmt ' 
arbitrarily say: Oh, this 18 not unport@t ;  I brush It ~  But I 
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'ask the lIouse to look at' the facts: 6f this partieular case, Whether in this 
ease ~ ~  ~  ~ ~ or ~  have c1l:rtailed their rights. 
Then, It JS stud by my fnend; 'why dId you not put It down ou the first 
day. on the 23rd 'of August; we might have given our opinion or ricdsion 
aud then you could have gone on". The undertaking which was given 
relates to consulting both the Houses, so that we have got to put it heJ'e 
lin the 23rd Auguat and then we have got to take it to the other House, 
lIud that would have meant that part of the Session would have been 
go,'el'lled ~ the 'old rules and part of it by the new rules. But after all 
is .said and done, when we come ,~  the merits we have got to decide whether 
this is an important matter in which the opinion of the House hRS not beton 
taken mJ I submit that on the facts of this particular case, it is J ~  ~ 

clear that no rights have been encroached upon, but on the other hand 
rights have been enlarged. But, Sir, it may be said if you have done a 
good thing, then why are they abusing you' That reminds me oI the 
40ry of the late Iswar Chandar Vidyasagar. When 8()mebody went to 
him and said that so and so was abusing him, he asked " I hav\l '1(It done 
him good. Why is he abuaing.me ," (Laughter.) That is the story. Is 
my time IIp. Sir' 

Mr. President (The Honourable Sir Abdur Rahim) : The Honourable 
Memher has one minute more. 

The BC)nourable Iir Nrip4Jli4ra 8ircar : I cannot say much in one 
5 P I( minute. I will not try to repeat my &rg11ID.enta. What-
.  . ever the decision of the House may be, I can 8lRUre the 

House it was not intended to flout them. It was not intended that 
advantage should be taken of their absence or of want of discussion in 
the House. We honestly thought that 80 far as these ~ nre ~  

ccrned they were rea.'J.ly an enlargement of their rights and if it is an 
error of judgment which I do not even remotely admit. that is a. very 
uiffel'ent proposition from the charge which has been laid tod'lY to) which 
r plead not guilty and I assure the House that there was not the ijlight.elt 
iutention to flout this House or to treat .them with /lny lack of ~  

l:-ut there is no ~  widen the undertaking either. 

Sir Jluh801DlI1&d Yamin Khan (Agra Division: Muhammadan Rural) : 
Sir. T w.mtl'd to listen to this debate and had no intention of Itpea.king, 
hut on aCCOlljlt of two or three speeches, I thought it my duty that I must 
speak 4efol"c I give my vote. There would have been no necBssity if the 
~  han not hl'en mixed up and taken from the right course. Thl' points 
made by the Honourable Member from the Frontier may be rig-hl, or tuay 
be wrol;g. We are not concerned with them. The issue hefore th ... Ihw.e 
is ditTl'renL That point had been diverted hy the Honourable the I ,purler 
of the House and he tried to take some advantage by trying to create [\ 
kind of impression againllt the Frontier Province people in a lllllTll1er by 
which he thought he would gain the votes of ROme people from the other 

~  I think, Sir, both RideR were wrong. If the Honourable )'lelllbel' 
from the Frontier was not justified in depicting the story in the ~  
that he depicted and the plight of the people in the North-West FroutJer 
Province, equally )U1justified was the attitude of the Honollrable the 
J~  of the Home in trying to put poilOn in the minds of the UOllOur-
able Member" opposite. 
Mr. Sri ~ (.Allahabad and .1hansi Divisions: Non-Muham-

rnad;m Hllral) : Weare seasoned people. 
L194' AD 11 



· . , N J ~ Yamin K.baD:)1, Honourable friend may be 
~  But this is the attitude which has made me get up and tlxprt'ss 

my 0PlDlon. .A. safeguard has been put in the Rules. That the Governor 
Ge1:leral mayor may not allow a particular question we can judge from the 
attitude of the people who will .go and advise him as to which qU€lItions 
!ili0ulcl be allowed and which questions should' not be allowed. Probably 
It may serve the purpose of the advisers of the Governor General to IlHow 
such questions which might create the impression in the minds of the 
pul)lic whioh may give a justification to the Government to carry 011 

warfare on the innocent people of the tribal area and to get and. enlist 
support of the House by methods and propaganda which may be pecUliarly 
their OWll. 'I'hat is why I think the safeguard which has been PIlt. ill is 
z:ea.lly doing more harm than good. If the RuJpR did not exist and if the 
Rules had disallowed ewry question to be put in this House tJlat wonld 
have been far better for the country than to allow only that th!ng which 
may serve a particular purpose and no other. Leaving this qnestion 
Ilside, the issue before the House is whether any rules should be made 
withollt ~ the House,. The Honourable the Leader of the Honse 
says he has given more privileges to the Uou.se· than what are enjoyed 
at present. I agree. To a certain extent more privileges huvf> Iml'n 
given. Rut I submit that if these rules are placed before the House, the 
House would have advised the Government t{) give more liberal powers 
than what they have given at present. If the Rules had come before the 
~ , ~~ thew-oviso which has been added would not have been aIlowe.l 
1>1 ~ Hou!!e. The House WQuld have insisted that if you give us the 
power to put questions, that pOwer .must be such which is not a ,~

ment of our full rights, otherwise we are not going to accept t.hem. 'I'he 
House would have said. ' if you allow us the power to put questil)nR about 
the tribal area, then we m,usthave ~ power to put questions as we like, 
by which we can elicit information which we require and not the informa-
tion which you think you must communicate and nothing more '. rrhllt 
is a point on which the Honourable the Leader of the House bas not been 
able to convince the House, namely, that the power which has been given 
is really an advanoe on our. privileges or really a curtailment of oor full 
powers. He has put in Rules which would never have been acceptnble 
even to the Federal Legislature for whose benefit these Rules are being 
ffinde. WhHt L'I going to be dcme is this. TheRe Rules will be thrown on 
the face of the Federal Legislature and they will be told ., the Assembly 
in the past agreed to these Rules and so you must aecept them. 'rhey are 
coming to you as an inheritance from the old Assembly". I think, Sir, 
this will be doing the greatest injustice to this House, if we accept these 
Rules and curtail our powers. What we wHnt is not an opportunity t.o 
put 8 few tluestions, what we must express is what powers WI' dl' want in 
order to Rf>n'e the intereRts of the country whose representatiV!'s we flrt' 
in this Hou..c;e, It is the real power which is wanted by us. The British 
Parliament did not get that power in one or two years. They continu-
ously fonp:ht and fought and they got this power in their hands ('oustitu-
tiona.lly. It is the House which can exert and the House can get more 
and more power in its handfo1' and it may ultimately (lome to the same posi-
tion as thA British Parliament in England. It is our dream that in tbe 
future thiS' House which represents the people must get more and more 
power in its hands in order to become the absolute80vereign power in 

~ ~  like Parliament in England. If we allow this encroachment 
on our rights we, as the elected people" will be betrayiIlg the ~ of 
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our couHtry and I do not think any elected Member can vote for the rur-
tailment of his powers. What I want to impress on Governm..mt is this 
that whateycr Murse they may take concerning this House or ,~ right'> 
of this House, that must not [w dOliC bchind the back of this House but 
with its full consent. Sir, I support the motion. 

Mr. Bhulabhai J. Desai (Bombay Northern Division: Non-Muha.m-
Iliadall Rlu·al). I Sir, I quite recognise that in the Ninth. ~ ~ of tile 
GoverIiIDent of India Act, 1935, section 67 (1) of the Act of In9 is ~  
preserved. That section deals with the rule making power which is 
referred io in the notification dealing with the publication. ()£ tho amf'lld-
ruent/; of the rules as they appear here. Section 67 says : .", 

4. Provillion may be made by rules under thi. Ac.t for regulatbtg the COIU'Ie of 
bUllincss and the preservation of order in the chambers of thjJ .hdi&ll legislaturjj," 
otc. 

.; 

'I'bere is the further power in section 129-A to further implement.the 
provision!) cf section 67. That section is undoubtedly preservod lind it is 
in PUTi\llfloeC of that section, so far as one can see from the Government 
G8Y.ette, that ,the preS6lltamendments are made. And the Unit question 
I ~  myself and ask the Honourable the Leader of the House, though I am 
afraid'he hal> no opportunity to answer it, is this. These rules bave l.een 
enforced fol' some time. This section 67, according to the atitrologei"S 
forecasts, mayor may not continue for any particular· period of time, an.d 
if that ill 110, I have a shrewd suspicion, for which I will presently gh'e the 
reason t() tbe House, how these amendments C8ID6 to be made. Hitherto 
no amendments were suggested, and yet it is said, " Oh, you have only 
to read the language' of section 38 to see what is the origin ..,1 this new 
rule ". ADd you cannot blame people who say that what you are all doing 
is to anticipate the new Act and take the power to yourselves, which you 
know and believe has not yet come into operation. 

~  38 which is the rule. making power of the new _\ct II.lliung 
other t.hings says this. I am not dealing with the question of c!onsultation 
with ,~ President or otherwise beeause I quite concede that section 38 is 
not ill operatlOn ; and to the extent to which it may be in operat.ioll, lit all 
events the rules have not been made pursuant to thp power under that 
section because they could not he made. But among other things, the 
Jlurposes for which provision could be made are rules, 

" for prohibiting, save with the consent of the Govemor General in his diJere· 
tion,-

* • +:. * * * • 
(ii) the diseussion, except in relation to estimates of expenditure, of, or tbe 

asking of questions on, any matter connected with the tribal area8 or t.be administration 
of any excluded area ; " 

It 11; rather curious, looking at the Isnguage of the amended rules : 
" Provided that no question shall be asked, save with the conscnt of the Governor 

General, on any matter eonnected with the tribal areas or the ~  of the 
excluded areas." 

r think while it was realised that they were still purport.ing' to act 
under section 67 (1), they were really I think at the book of thoir mind 
rop(lating the language and making rules which they were empowClred to 
do under section 38 of the new Act. For indeed I cannot -;er how the 
words" excluded areas" could ever have eome into this rule hut, for an 
unconscious copy, or a conscious copy, of section 38 of the new Act. And, 



4-92 ~ V  ASSEMBLY. [24TH AUG. 1937. 

[Mr. Bhulabhai J. Desai.] 
therefore, i.t is no use telling us that a charity has been -done to us, that 
uur rig.u.ttl have been extended. The fact remains that It very important 
part of the right of asking questions with reference to tribal areas has Ue.cn 
taken away as to which hitherto there was no rule prihibiting or (Jircum-
8eribing it but which is going to come into existence under tha new Att. 
ADd thereby hangs a tale. My Honourable friend, Colonel Par&ons, got 
up and 8aiJ, " Oh, I wish to give you some assurance in the D'!me of my 
mdster ", while he realises very well that so far they -have anticipllted. the 
new A~  by making a rule which they ought not to have made. '!'he fact' 
remains that hitherto the House under section 67 (1) has been allowed to 
exercise the right of asking questions with referenee to tribal areas, there 
being no excluded areas fortunately in the Act of 1919,-1 hope v. e lihall 
come to it some day if the astrologer's prediction comes true. ~J  for the 
mooumt there is no question of asking questions about excluded areas 
because noue exiBts. And yet, forsooth. a rule has been made that you 
may not ask without the consent of the Governor General any questil)u 
relating to excluded areas and, they have also said, any question l'el&tiuJ 
'to the trioal areas. 80 that I think there has been, as I can Bed it, Ilt the 
back of thfir minds a sub-consciousness.-I put it to my Honourable 
friends, Colonel Parsons and the Leader of the House,-like that of the 
Bania who would not give the name of a particular grain but later des-
cribed it in other terms. He in fact admitted that it was an error of 
judgment. 1 think it is more than that. They have over-copied fill Act 
which they were not entitled to do, and it is no use saying, " Weare not 
anticipating an Act which is not yet in force". The faCt l'emltins that 
the rules which they made they have purported to make under the old 
.Act. And 1 think it requires very little explanation to see that there ~ 
no charity uehind this. And it iB perfectly clear that at least ill one class 
of questiolls they are to be prohibited in the future except with the 
consent of the Gpvernor General ; and it has been brought in anticipation, 
thereby ru,tricting our rights. Equally there are other limitat iOllS that 
1 find in the rules. So that it is J;>erfectly obvious that there firc two 
'points. After all it is not a matter of moral censure_ If this House has 
a rigllt to Ol. consulted on important matters or in relation to important 
rules. lit all events that condition has not been fulfilled, and it is not a 
llJ,lttter merely of error of judgment. And, after all, censure of the other 
sid.e does not involve much moral condemnation; I think they ar(' Illrgf'ly 
proof against that. But what we have is a moral right of ~  onr 
dissatisfac';ion at the man,ncr in which we are ~ treated, because that 
ill " good enough censure which at least the House In its judgmp.nt, tit all 
event<; in this particular case. or to ~ thf' words of my Honourable frielld, 
Sir Yamin Khan, every elected Membf'r. I tru8t, will exercise. 

Several Houourable It'Iemben : The ~  may now be put.. 
!Ir. President (The Honourable Sir Abdul' Rahim) : The question is 

that the question be put. 
The motion was adopted. 
Mr. President (The Honourable Sir Abdul' Rahim) The question is 

that the House do now adjourn. 
1'hc motion was adopted. 
The A&aembly then adjourned till Eleven of the Clock on WetlneK<\uy, 

the 25th August, 1987 



LEGISLATIVE ASSEMBLY. 

(JOtmIGEND1JM. 
In the Legislative Assembly Debates, Delat 

Session, 1937, Volume Ill, No.5, dated tbIJ 
19th March, 1937, page 2181, line 3 of the answer 
to part (b) of starred question No. 695, (0)' 
.. 9th iwitant 'f read " 8th iDstant". 

ren of the Clock, 
~ Chair. 

s. 

N INDIA. 

n .• .IIlr. U. ~  m.u,nuranga. Dl1l4&ll&r: ~  Wll1 tne Secretary for 
the Department of Education, Health and Lands be pleased to place on 
the table a statement of the annual grant made by the Government to the 
various science institutions in India like the Indian Institute of Science at 
lJADgalore, the Indian Association for the Cultivation of Science at 
Calcutta, the Indian R.esearch Fund Association, and t!J.e B.ose Institute at 
Caleutta , 

(b) How are these institutions functioning' Is the imount granted 
to them by the Government being spent 80 as to ensure genuine scientitic 
research' 

Mr. M. B. A. Hydari : (a) A statement giving the requiredinforma-
tion is laid on the table of the House. I 

(b) Satisfactorily. The grants to them are being spent for the 
/ ,. • ' , ' I. 

purposes for which they are made. 

Statemtlnt ,1Iotoiflg t1le (kant. made to ~ ~  

Provision 
Grant made in 

No. Name of the inetRution. III&delin budget Remarks. 
1936·37. for 

1937·38. 

1 2 3 4 6 

Ra. Re. 
1 Indian Association for the 18,000 18,000 

Cultivation of Science, 
Calcutta. 

2 Indian Statistical Institute, 5,000 (a) 9,000 (a) Includes Rs. 4,000 on account 
Calcutta. of annual grant of R8. 2,000 

Indian Institute of Soience, 
towards the publication of the 

3 1,50,000 1,50,000 Institute's journal" Sankhya" 
Banglore. for the years 1936·37 and 

1937·38. 
4 Bose Research Institute, 53,000 63,000 

Calcutta. 
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